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The Lok Sabha met at Eleven of the
Clock

[Mr. Seeaxer in the Charr)

ORAL ANSWERS TO QUESTIONS

Loans for Small Scale Industiries
+
Shri Ram Krishan Gupta:
*584 ¢ Shri Shree Narayan Das:
Shrl Radha Raman:

Will the Minister of Commerce and
) Industry be pleased to state:

(a) whether any of the State Gov-
ernment, have amended the provisions
of their respective Acts under which
loans sre granted to small scale in-
dustries;

(b) whether the prowvisions have
been examined with a view to find
out whether the small scale industries
are now 1n a position to get loans
without much difficulty; and

(c) if so, with what results?

The Minister of Industry (Shri
Manubhai Shah): (a) to (c). A state-
ment 13 laid on the Table of the
House.

STATEMENT

The Governments of Punjab, West
Bengal, Uttar Pradesh, Madras,
Rajasthan, Mysore, Jammu and
Kashmir, Madhya Pradesh and
Bombay have amended the pro-
vigions of their respective State
Aid to Industries Act/regulations in
force. The other State Governments
are taking steps for similar amend-
wents. By these amendments the

174 1L8D--1.
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terms and conditions for advancing
loans to small scale industries have
been liberalised. Further measures
for hberalisation and simplification of
procedure are now under considera-
tion

Shri Ram Krishan Gupta: May I
know how far the procedure has been
simphified and difficulties removed in

granting loans by amending existing
Acts and regulations?

Shri Manubbai Shah. Most of the
simplhfication has been achieved by
meiely amending the rules under the
Act No ame.adment of the Act 1s con-
templated. Entrepreneurs are given
loans of upto Rs 2000 on personal
security; in some States, upto Rs. 3000
to Rs 5000 they are given loans under
bonds or guarantee from two other
persons, and over Rs. 5000 against the
security of the assets

Shri Ram Krishan Gopta: May I
know whether there is any proposal
to introduce a uniform law in this
respect?

Shri Manubhal Shah: This i1s more
or less in pursuance of the Board's
decision to bring about uniformity.
The State Governments and the Chief
Ministers were requested, and we are
grateful that they have accepted our
advice and enforced these rules.-

Shri Tangamani: May I know whe-
ther the Andhra Pradesh Government
have amended the provisions of their
State Aid to Industries Act in this
connection?

Shri Manubhai Shah: I have given
in the statement the names of the
States which have already made the
amendments. The others are going to
follow suit. But by executive instruc-
tions, most of the provisions are
being enforced.
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Shri Tangamani: The Andhra Pra-
desh Act 1s not amended, I want to
know whether we have got any speci-

fic provision in that respect.

Shri Manubhai Sbah: It has not
been amended, but amendment of the
Act or rules is not necessarily involv-
ed. Even within the framework of
the existing rules, the procedure to
liberalise the thing could be imple-
mented There 1s no reason to en-
force an amendment

Shri Assar: Is it a fact that several
complaunts have been received by
Government from small-scale indus-
trialists about undue delay caused n
recerving loans® If so, what steps have
been taken to mimimise delay?

Shri Manubhai Shah: Presently, the
situation 1s quute the reverse of what
the hon Member says The State
Governments and thc Boards have
become so active that m spite of our
increasing the provision of grants and
loans from Rs 3 15 crores in 1955-56
to Rs 7.78 crores during the current
year, we are finding that all the State
Governments arc short of money
Loans have been granted and they
are coming to us for more and more
assistance

Shri Tyagi. Who 15 the preseribed
authority that grants these loans actu-
ally? Is it one single officer or a

Board which decides each case on
ments?
Shri Mannbhai Shah: Mostly 1t

vanies from State to State But there
is a certain pattern to the extent that
loans above Rs 50,000 are being pro-
cessed in the State Finance Corpora-
tion, loans between Rs. 20,000 and
Rs. 50,000 dealt with under the State
Industries Act and loans below Rs.
20,000 are being processed by the
Director of Industries who, in some
cases, is assisted by an adwvisory com-
mittee
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Apprenticeshlp Scheme in National
Undertakings

&+

Shri R. C. Majhi:
*58-{ Snri Subodh Hansds:

Will the Mimster of Labour and
Employment be pleased to state

(a) whether the scheme for pro--.
viding apprenticeship traiming facih-
ties for cducated unemployed persons
in the national undertakings has been
finaliscd; and

(b) if so, the Minisiries who have
agreed to this proposal?

The Parllamentary Secretary to the
Minister of Labour and Employment
and Planning (Shri L N  Mishea):
(a) Yes

(b) Minustry of Defence have agreed
*to provide facmlhities for 50 trainees
every year at Ordnance Factories.
Nahan Foundry Works (Private) Ltd
have offered 25 seats and the Indian
Telephone Indusiries Bangalore §
seats

Shti R C Majhi: May I know whe
ther the trainees 1eceive the training
at their own cost or some remunera-
tion ts given to them?®

ShH L. N. Mishra: Some govern-
ment stipends are paid

Shri Supakar: May I know what is
the basis on which these trainees are
chosen?
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Shri 8. M. Banerjee: The hon
Parliamentary Secretary has just
stated that 50 people are going to be
trained by the Ministry of Defence
May I know whether the present ar-
rangement there 13 that only science
graduates are taken in the ordnance
factories” May 1 also ask whether
other graduates—arts graduates—will
be taken or only science graduates
with the requsite qualifications will
be taken”

Shri L N Mishra I cannot speak
of detalls As a matter of fact, this
scheme 1s In a very initia] stage We
have got only 50 seats there We are
exploring other avenues for admission
of more students

Shri Thimmaiah: May I know whe-
ther Government have fixed the num-
ber of trainees to be tiained each year
and also whether, after the training
1s over, they will be absorbed in that
particular industry?

Shri L, N. Mishra: The hon Mem-
ber might be aware that under the
Second Five Year Plan, we have got
a target of 7050 persons to be trained
So far as giving jobs to them 1s con-
cerned, Government cannot give any
guarantee But we expect that thev
will be absorbed

Shri N R. Muniswamy: May I know
whatl 15 the period of training? After
the training 18 over, will they be com-
pelled to accept the jobs provided by
the respective Ministries”?

Shri L. N Mishra: There 15 no com-
pulsion As a matter of fact, this 15 a
point of dispute with some of the
conecerns

Dandakaranya Scheme

+
Shri Barman:
Shri D, C. Sharma:
Shri § C. Samanta:
Shri Subodh Hansda:
Shrli Ram Krishan Gupta’
Shrl Panigrahi:
Shri Ajit Singh Sarhadi:
307, { Shri 8. M Banerjee:
| Shri Jagdish Awasthi:
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Shri L. Achaw Singh:
Bhri Tridib Kamar Chau-
| dhuri:
Shri Mubammed Ellas:
Shri Sadhan Gupta:
Shri H N Mukerjee:
Shri Supakar
Shr1 Sanganna:
Shri Hem Baruma.
Shrimati Renu Chakr-a-
dhun.
Shri P K Deo-
| Shri B. C, Prodhan

Will the Minister of Rehabilitation
and Minority Affairs be pleased to
refer to the 1eplies given to Starred
Question No 1366 on the 19th March,
1959 and Starred Question No 2057
on the 27th April, 1958 and state

(a) the pirogress made so far in
the reclamation and rehabilitation
work under Dandakaranya Scheme,

(b) whether the work 1s now pro-
gres ing according to schedule,

(c) the number of displaced persons
hving 1n and outside the Camp who
have applhied for re-settlement m the
Dandakaranya area and how many of
them have moved there already,

(d) the number amongst them who
are agiiculturists, and

{e) the acreage of land and other
assistance given for their rehabilita-
tion?

The Deputy Minister of Rehabilita-
tion (Shri P S Niskar: (a) 2000
acres of land has been reclaimed n
the last scason and 15 work camps to
accommodate nearly 1,600 families are
ready One willage has also been
constructed

(b) No The progres, has been
slower than originally expected owmng
to certain unforeseen difficulties

(c) About 40,000 families of dis-
placed persons hiving in West Bengal
have applied for resettlement 1n
Dandakaranya, out of which nearly
2,000 are camp inmates

295 famihies have so far moved to
the area out of which 170 families
came from the camps

(d) 137 famalies

—
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{e) Every agnculturist family is
being given 7 acres of land, a home-
stead plot and house building loan.

Shri Barman: Almost « year ago,
it was decided to close the camps by
July 1859, and out of 3500 famules,
2600 famlies, who are agriculturist
families, were to be removed to
Dandakaranya. May I know on what
basis the Ministry made such a dec-
laration which now looks fantastic?
What 1s the basis on which they decid-
ed that this could be done, because
they have practically achieved noth-
ng®

Shri P. § Naskar: There is one
question on this point, about the clos-
ure of camps in West Bengal. July
31, 1959 was g target date and we
tried our best to achieve the target,
but due to unforeseen difficulties we
could not do so

Shri Ajit Singh Sarhadi: May I
know whether the families that have
been taken there for the purpose of
seitling on agricult iral land 1n Dand-
akaranya, have b... settled on the
land or have been given some other
occupations?

Shr P. 8. Naskar: The mamin pur-
pose of the Dandakaranya scheme 1s
that the pcople will be taken there
to work and to reclaam lands and
do other ancillary things. They will
be settled ultimately on the land I
can assure the House that of the fami-
lies that have already been taken,
all the agriculturist families are being
put on land

Shrli Subodh Hansda: May I know
whether any attempt has been made
to introduce cooperative farming
among the displaced persons to be
settled m Dandakaranya?®

Shri P 8. Naskar: Yes, at the
moment we are thinking of making
service cooperatives in the Danda-
karanya area. The displaced persons
that would be settled on land there
would be organised into service co-
operatives—each family to have 7
acres of land.

Shri Hem Barua: May 1 know whe-
ther it is a fact the tardy progress
of work in Dandakaranya is dus
want of a unified policy or a coordi-
nated pattern of work as disclosed by
a MP. Government official? It a0,
would Government enlighten us om
the point?

Shri P. S, Naskar: There was no
lack of unity between the Central
Government and the State Govern-
ments We received all co-operation
from the State Government.

Shri Hem Barua: That was not the
guestion. It was alleged that there
was a lack of a coordinated policy “or
a unified policy on the part of the
Government and that i1s the reason
for this slow progress of work in the
Dandakaranya project. How far is
this true”

Shri P § Naskar: There 15 no such
thing For want of that the progress
has not been retarded The progress
has been retarded for some other
reasons. I can cite an example, The
difficulty of suitable experienced per-
sons, the delay in the procurement of
the necessary earth-moving machinery
and the delay in the selection and
taking over of suitable sites for re-
clamation and construction of villages
in consultation with the people
concerned

Shri Jaganatha Rao: When will the
settlement in the Koraput district of
Orissa be made ready?

Mr. Speaker: Is it also part of
Dandakaranya?

Shri Jaganatha Rao: Yes

Shri P. S Naskar: So far as Orissa
State 1s concerned, we are concenrat-
iIng on the Omarkotes part in the
Koraput district at the moment.

Shri Hem Barua: May 1 know
whether 1t 15 a fact that government
officials and some of the workers
refused to work there for a certain
period of time due to such inevitable
hardships; and if so, how far is this
responsible for the slowness of the
progress of work there?
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Shrt P. 8. Naskasr: The question 1s
vague and I wish the hon Membe:
gives the details of what he wants to
ey

Shri B8 M Banerjee: The hon
Minister sard that the reasons were
lack of availability of technical gtaff,
the earth moving equipment and so
on. May I know whether 1t 15 a fact
that tractors manufactured in the
Ordnance Factories were sent special-
ly to Dandakaranya® And I also
want to know whether after that the
situation has improved and whether
fresh orders have been placed on them
for the manufacture of tractors

Shri P 8. Naskar: Orders for
tractors were placed with the DG
of Ordnance Factories But the supply
will naturally take some time which

13 unavoidable and the mimmum
necessary The tractors are being
delivered to the Dandakaranya

authority and we think there would
not be any difficulty so far as
machinery 18 concerned

Shri Supakar: May I know whether
there was a news item published mm
the month of June that the authorities
are reconsidering the Dandakaranya
scheme and there 1s likelthood of 1its
reduction 1n size” Is 1t coirect?

Shri P 8. Naskar: It 15 not correct,
we are only considering the various
aspects of the scheme for w¢ want to
expedite the scheme

Shri B Das Gupta: May I know
whether 1t 1s a fact that when the
Deputy Minister went there—it was
published 1n the Press—he found the
tractors and all the materals lying
there unused?

Shri P. 8 Nasker. Now this 1s the
season of the monsoons and we cannot
operate in those areas That 1s why
the tractors are lying there without
any work at the moment

Shri Muhammed Elias: May 1 know,
m view of the failure of the Danda-
karanya scheme, which has been
stated by the hon Rehahlitation
Minister, Shr1 Khanna n Calcutta at
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a Press Conference, will Government
consider the alternate scheme which
has been given by the West Bengal
Bastupara Parishad for the rehabilita-
tion of the refugees?®

Shri P S, Nasker: I do not think
Shrm Khanna has sad that the
Dandgkaranya scheme has failed He
said that the progress could not be
made @ was scheduled So far as the
latter part of the question 13 concern-
ed, the memorandum given by the
Parishad was addressed to the State
Government and Dr Roy has given
re‘p[y to 1t

Optical Glass Plant

+

Shri Subodh Hansda:

Shri § C. Samanta:

Shri D C. Sharma:

+588 { Shri Pangarkar:

Shri Jhulan Sinha:
lsm Nardeo Snatak:

Shri Bhakt Darshan:

will the Minister of Commerce and
Industry be pleased to refer to the
reply £iven to Starred Question
No 1748 on the 8th Apnl, 1859 and
state

(a) whether the detailled project
report for the Optical and Opthalmic
Glass Factory has been received by
Government from the USSR,

(by f so, the details of the project
report

(c¢) Whether the report has been
considered and accepted by Govern-
ment, and

(d) !f so the steps taken for it~
,mplgmentﬂuon"

The Minister of Industry (Shn
Manubhai Shah): (a) to (d) A state-
ment is laxd on the Table of the House

STATEMENT

The Detailed Project Report for the
Optical and Opthalmic Glass Plant to
be get up at Durgepur in West Bengal
by utilising a portion of the 500
milon roubles credit offered to the
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‘Government of India by the Govern-
ment of the U.S.8.R, for which an
Agreement was entered into between
the Governments of India and the
USBR. on the 9th November, 1957,
was received on the 2nd July, 1959
and is under examination.

The capacity of the Optical and
Opthalmic Glass Plant would be 210
tons per annum including 200 tons of
opthalmic and 10 tons of optical glass.
The plant will produce 43 different
grades of glasses, including 26 differ-
ent grades of optical glass.

The Project report is under scrutiny
by our experts who are scheduled to
discuss this further with their Soviet
counterpart at an early date.

Shri Subodh Hansda: In the state-
ment it is said that the Project report
is under scrutiny. May I know whe-
ther there is any possibility of setting
up this plant within the Second Five
Year Plan?

Shri Manubhai Shah: This has
already started. We have received the
Project report and much of the work
would be done during the Second Five
Year Plan though actual production
may start in the second year of the
Third Plan.

Shri Subodh Hansda: From the
statement it is found that the plant is
proposed to be set up Durgapur by
utilising the 500 million roubles credit
offered to the Government of India
by the Government of the U.S.SR.
May I know what is the total estimat-
ed cost of the project?

Shri Manubbal Shah: The project
is likely to cost Rs. 14 crores of
which about Rs. 70 lakhs would be
foreign exchange component
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Shri Manubhai Shah: In the second
vear of the Third Plan we expect the
whole thing to be completed and star
production. :

Shri Jhulan Sinha: May I know if
this goes into production will it make
the country self-sufficient in the mattey
of optical glass®

Shri Manubhai Shah: It will be
making the country more than self-
sufficient. I am glad to inform the
House that over and above this the
Central Glass and Ceramic Institute of
the Government of India which is one
of our national laboratories has also
evolved a new process for the manu-
facture of optical glass and we mean
to increase the installed capacity for
manufacture of optical glass by that
process either in this plant or in some
other plant in Calcutta.

Shri Tangamani: May I know when
the Soviet experts are going to discuss
this project report with our Indian
vxperts?

Shri Manubbai Shah: The report
has already been received and a mis-
sion of experts is expected 1o come
shortlv. Half a dozen experts went
there; and teams after teams for the
collaboration in all the projects
undlvr the 500 million roubles credit
projects are arriving.
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Bhooswamis

*589. S8hri Harish Chandrg Mathur:
Will the Prime Minister be pleased to
refer to the reply given to Unstarred
Question No. 2004 on the 14th April,
1050 and state:

(a) to what extent the Nehru award
in respect of the Bhooswami Sangh
will cost the State Government and
whether any assistance will be given
by the Centre; and

(b) how many Bhooswamis will be
benefited and rehabilitated?

The Prime Minister and Minister of
External Affairs (8hri Jawaharlal
Nehru): (a) The award will cost
approximately an additional expend:-
ture of Rs. 5'3 crores. In order to
avoid immediate increase in the
financial burden on the Government,
the relief recommended is payable in
the form of additional annual instal-
ments of the same size as their pre-
sent instalments immediately after
the payment of the existing instal-
ments,

There is no proposal to give financial
assistance to the State Government by
the Centre in this connection.

(b) The -award will benefit 216,747
jayirdars

Shri Harish Chandra Mathur® May I
know if any steps have been taken to
implement this award?

Mr. Speaker: Have any steps been
taken to implument this award?

Shri Jawaharlal Nehru: 1 presume
s0. What has been given has been
accepted by the Government and 1
am sure they are taking steps to
implement it But I cannot say
exactly what particular step they have
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Shri Harish Chandra Mathur: May I
know what circumstances were taken
into account in giving this award and
to what extent it meets the demands
of the bhooswamis?

Shri Jawaharial Nehru: I received
a number of complaints from some
organisations notably the Bhooswami
Sangh ag it is called. I cconsulted the
Rajasthan Government and both
parties agreed that the matter might
be referred to some kind of arbitra-
tion. In a sense I made it clear—I
cannot go into the details—that I
would refer 1t to the Planning Com-
mission and then consider what the
Planning Commission says. Both of
them agreed to that—both parties
meaning the parties concerned and the
Rajasthan Government. Thereafter,
two or three experts of the Planning
Commission examined this wvery
thoroughly, visited Jaipur several
times and discussed with all manner
of people and presented their report
to me. I accepted that report and
the parties accepted it too.

Shri Harish Chandra Mathur: May
I know whether the Prime Minister
would kindly lay copies of that award
on the Table of the House?

Shri Jawaharial Nehru: If the hon.
Member means the report of the Plan-
ning Commission advisers, yes. If the
House so wishes, I shall lay that as
well as my note on it on the Table

Shri Vajpayee: May I know if the
hon. Prime Minister has received such
representations agminst this award,
particularly from the smaller Bhoo-
swamis?

Shri Jawaharlal Nehru: This award
deals almost entirely with the smaller
Bhooswamis and benefits them; I
have received no objection from them.

Shri Harish Chandra Mathar: Is it a
fact that after this award was given,
leaders of the Bhooswamis met the
hon. Prime Minister and if so. for

what purpose?
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¥hrl Sawaharial Nehra: No, Sir

Sbhri Panigrahi: May I know whe-
ther the Rajasthan Government
expressed inabiity to ncur this
additional expenditure and if so, did
the Government advise the Rajasthan
Government to rase this additional
amount from some other sources”

Shri Jawaharlal Nehru: They
accepted the award, there 1s no ques-
tion of expressing mability

Price-Page Schedule for Newspapers

Shri Bhakt Darshan:
Shri Pahadia:

Wwhll the Mimister of Information and
Broadcasting be pleased to refer to
the roply given to Starred Question
No 370 on the 18th February, 1959
and state

(a) whether a final decision regard-
ing the enforcement of the price-page

“edule for newspapers has sincc
1 n taken, and

(b) 1if so, the details thereof”

The Parliamentary Secretary to
the Minister of Informafion and
Broadcasting (Shri A C. Joshi): (a)
and (b) The matter was held up
pending the decision on wages scales
for working journahists It 1s proposed
to take 1t up now for consideration

Shri Ram Krishan Gupta: When a
decision has been given, what 1s the
difficulty in finalising 1t?

The Minister of Information and
Broadcasting (Dr. Keskar): There s
no difficulty, that i1s exactly what the
answer says

+
Shri Ram Krishan Gupta“
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Shri Raghunath Singh: Since how
long the matter 1s pending and how

many months or years will it take
more?

Dr. Keskar: 1 am unable to give
any definite date

Shri Assar: May 1 know whether
1t 1s a fact that strong representations
had been made by the newspaper pro-
prietors opposing the proposed sche-
dule?

Dr Keskar: No, Sir The matter 1s
not so mpl: os that Large number
of proprietors have strongly supported
the proposal while a few have oppos-
ed Different opinions have been
expressed regarding this question and
we would hke to have the largest
common measure of agreement regard-
ing this matter

Shn Hem Barua: In view of the
fact that this Bchedule 15 intimately
connected with the wage committee
recommendations for the improveinent
of the conditions of the working
journalists, may I know why the
enforcement of this has taken such a
long tme® What are the reasons®

Dr Keskar- As I have said wmn
answer to another question during the
last session why this was held up,
the matter of wage commuttee jtself
was quite controversial, as the hon
Member knows This also 13 going to
be certainly another controversial
matter We did not want to take up
both of them at the same time We
proposed to take 1t up later

Shri Tangamani: May I know whe-
ther the Government will make any
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distinction ip Axing the price per page
80 far ag the language papers are
concerned as compared to English
newspapers?

Dr. Keskar: The draft, when it will
be decided upon, will be made public
for opinion from newspapers and my
hon. friend can also give his opinion
to which due consideration would be
gven

o} wer qEiw ¢ WEAAT qAATSACA

o fe e ff OF F dwaw
AT T AR TN §T  oF T
ot @ ¢/ g wg g WAy
WA HTTT S a®  qwa & feag
R fear s ?

Mo WEwt . HA WY wyy (6 7R
wret s gw fawre ¥ fod st @
€ & arde Ady & @war

8hri C. K. Bhattacharyya: Will the
hon Minister kindly state whether
the few proprietors who have opposed
this price-page schedule are proprie-
tors of the big newspapers?

Dr Keskar: At this stage I would
not be able to give the names of
papers who have opposed i1t First of
all, T have not got the facts But
when the draft will come, the opinions
of all papers will be clearly available
and then it would be possible for us
to know really which papers are mn
disagreement and which, m agreement

Prototype Indusiry in Andhra

*592 Shri Osman Al Khan: Will
the Minister of Commerce and Industry
be pleased to state

(a) whether it 1s a fact that Gov-
ernment have received a representa
tion from the Andhra Government
seeking to set up a Prototype Indus-
try in Andhra, and

(b) of so, the decision taken in the
matter?

1881 (SAKA)
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The Miniter of Industry (Shri
Manubhal Shah): (a) The Andhra
Pradesh Government desired that a
Prototype Centre, simular to those
being set up by the Government of
India at Okhla and other places be
established in Andhra Pradesh

(b) Such Centres are being estab-
lished with foreign technical asms-
tance Therefore, the Andhra Pradesh
Government has been informed that
their proposal will be given due
consideration when a firm offer of
foreign assistance 18 recerved

Shri Osman Ali Khan: May I know
whether the Government had nego-
tiated with the French Government
for 1its collaboration for setting up a
factory in any place m India?

Shn Manubhai Shah. Yes, Sir The
proposal 1s now under consideration
A very valuable offer has been receiv-
ed from the French Government for a
prototype centre for 1nstruments
industry and it i1s proposed to locate 1t
in the Industrial Estate, Guindy,
Madras

Shri Osman All Khan: May I know
whethe: any foreign countries speci-
fically offered to put up a prototype
mdustry in Andhra®

Shri Manubha) Shah: The foreign
Governments do not choose the loca-
tion We first make a survey of the
potentialities of the type of prototype
centres It 13 our intention that
during the Second Plan and to some
extent mm the Third Plan, every State
should have one full-fledged prototype
centre with foreign collaboration

Electrolytic Copper

*593. Shri Ajit Siogh Sarhadl: Will
the Minister of Commerce and Indus-
try be pleased to refer to the reply
given to Starred Question No 3 on
the 10th February 1958 and state

(a) what progress has been made in
regard to the manufacturing of Elec-
trolytic Copper by Messrs Inda
Copper Corporation Ltd Ghatala;
and



3233 Orul Answers

{b) when the full production poten-
tiz] of the Company 15 lkely to be
attained?

The Minister of Industry (Shri
Manubhal Shah): (a) and (b) The
firm 1s finalising arrangements for the
mport of plant and machinery
required for the Electrolytic Copper
project and 158 expected to go into
production by 1963

Shri V. P. Nayar: What 15 Indwa's
requirement of electrolytic copper and
what 1s the role of electricity m the
manufactuie of electrolytic copper”

Shri Manubhal Shah. About 50-
60,000 tons of electrolytic copper are
requred This Ghatsila project will
not manufacture more than 8,000 tons

Bhri V. P. Nayar. For meeting the
requirements of electrolytic copper,
m view of the fact that copper will
have to be imported for quite some-
time, do Government have any plans
to have such units in places where 1t
will be more economical?

Shri Manubhai Shah Our wholc
approach to this problem 1s that India
15 rather deficient in copper ore
tesources and so it has to switch ovel
to alummmum As the House 1s aware,
we are trying to expand the aluminium
industry as much as possible There
are two projects in the Second Plan
one 15 Rihand, which 1s almost sanc-
tioned and another, Mettur, 18 under
consideration More electrolytic
alummnium projecte are also under
consideration

Export of Manganese Ore

'..
504 { 8hri Panigrahi
1 Shri Vidya Charan Shukla
Will the Minwster of Commerce and
Industry be pleased to refer to the
reply given to Starred Question No
1824 on the 14th Apnl 1958 and
state

(a) whether there has been any
improvement 1n the export position of
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manganese ore consequent on giving
eftect to the policy of allowing non-
quota holders to export manganese
ore on firm ordexs with effect from

the 27th January, 1959; and
(b) 1if so, the extent thereof?

The Deputy Minister of Commeree
and Industry (Shrl Satish Chandra):
(a) No, Sn

(b) Does not anse

8hri Panigrahi: In answer to one of
the pievious questions, the hon Mims-
ter has stated that 17 parties appled
for canalisation of 71,500 tons of
manganese ore for export May I
know whether this tonnage had been
exported by now?

Shri Safgsh Chandra: 8ir, in answer
to a subsequent question, I am statmg
that mn 23 cases canalising has been
done through the State Trading Cor-
poration, and substantial guantities
have been shipped by now

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastri):
Sir I suggest, if you will permit, both
of them mav be answered together—
Questions Nos 594 and 586

Mr. Speaker: All right
be answered together

Shri Shankaralya: Sir, Question No
608 also may be taken up along with
these questions

Shri Satish Chandrza- That 15 shghtly
different

Mr Speaker He may read the
answer to Question No 598
Sale of Manganese Ore

*596. Shri Pamgrahi: Will the
Minister of Commerce and Industry
be pleased to state

Both may

(a) whether the Indian Shuppers
and Mine owners have been able to
negotiate sales of manganese ores in
excess of their quotas beyond June
1959

(b) if s0, In how many cases; and
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(¢) whether the State Trading Cor-
poration have rendered any asaistance
1 1mplementing such sales so far?

The Depuly Minister of Commerce
and Indusiry (Shri Satish Chandra):
{a) Yes, 8ir

(b) Twenty-three cases

{t) The State Trading Corporation
have made avallable 142,000 tons from
their quota

Shri Shankaraiya- Question No 6087

Shri Satish Chandra: Sir, should I
read the answer to Question No 608
also?

Mr. Speaker Th¢ hon Deputy
Minister said that 1t 15 a slightly
different question Very well Let
me cdispose of three questions at one
stroke He may read the answer to
Question No 608 also

Export of Manganese Ore

*608. Shri Shankaraiya: Will the
Minister of Commerce and Industry
be pleased to state

(a) whether 1t has «ome to the
notice of Government that a large
quantity of Manganese ore 1is lying
without export on the West Coast for
want of shipping and transport facil:-
ties and

(b) if so the steps taken to export
the ore by the State Trgding Cor-
poration”

The Deputy Minister of Commerce
and Indusiry (Shri Satish Chandra):
(a) The accumulations are due to fall
in overseas demand

(b) A statement showing the
measures taken by Government and
the STC 1s laid on the Table of the

House [See Appendix I annexure
No 91A]

Shri Panigrahi: Sir, m reply to one
of our previous questions the hon
Deputy Minister said that 17 partes
offered their quotas for canahsmng and
it amounted to 71,500 tons of manga-
fese ore My question was whether

BRAVANA 19, 1881 (SAKA)
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thig tonnage or these quotas whach
were offered have been exported by
now The next question which the
hon. Deputy Minister has answered
refers only to the period after June,
1959, whereas Question No 504 refers
to the period from January to June,
1959

Shri Satish Chaadra: Sir, I said pre-
viously that this additional quota was
demanded by certain parties because
they had exhausted their own quotas
The State Trading Corporation accom-
modated these parties; whether the
exports have actually taken place, 1t
1s difficult to say, but most of 1t would
have been shipped by nmow because
railway movement facibties were given
to these parties out of the quota
allotted to the State Trading Corpora-
tion

Shri Panigrahi: May I know what
15 the total amount of orders which
have been placed either with the
State Trading Corporation or with
non quotaholders of manganese ore
after January, 1859 to June, 1959*

Shri Satish Chandra: It i1s difficult
to give the exact figure of the orders
placed within this period, but I can
say that at present the State Trading
Corporation has got orders for about
1 1 million tons to be exported during
the next 12 months

Shri Ansar Harvani: Iz there any
proposal to take over the entire
manganese business from the private
sector and hand 1t over to the State
Trading Corporation?

Shri Satish Chandra: The entire
policy relating to manganese ore has
been under our consideration for some
tume and 1t 15 difficult to say anything
definite at present unless some final
decision 1= arrived at

Shri Shankaraiya: The hon Minis-
ter stated that there are a good deal
of orders, nearly to the extent of one
rmlhon tons, for these 12 months In
view of this fact, may I know why
still there has been so much of accu-
mulation of ore* Is it a fact that
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some of the suppliers have negotiated
with other fore:gn firms and are trying
to export ore but the State Trading
Corporation 1s not permitting them to
do so?

Shri Satish Chandra: The hon Mem-
bers' question, Question No 608, pre-
sumes rather wrongly that all the
stocks that have been lying at the port
belong to the State Trading Corpora-
tion That 15 not so Only part of
the stocks that are lying at the port
belongs to the State Trading Corpora-
tion, most of it belongs to private
parties When 1 say that orders for
about 11 million tons are pending,
they ar. on STC's account

Shri Shankaraiya. Sir, the latter
part of my question has not been
answered 1 asked whether some of
the mine.owners have entered 1nto
agreements with foreign firms who are
nterested in the purchase of this ore
but export facility 15 not provided to
them by the STC

Shrl Satish Chandra. Just now I
said that transport capacity for 1,22,000
tons has been provided by the ST C
out of its quota to the private parties
—23 private parties—who have
approached the ST C for this facility

Shri Damam. May I know the total
quantity, along with its value, of ore
exported during the first half of this
year, and how 1t compares with the
export during the first half of last
year?

Shri Satish Chandra. The figures fo1
the first half of this year are not yet
available Exportc during 1958 were
about 8 lakh tons 1 have got the
figures for January-Mav period it 1s
about 4,02,856 tons

Shri Panigrahi May I know whe-
ther Government 1s considering the
question of EIVINg any concession I1n
the railway freight m order to facili-
tate the export of manganese ore®

Shri Satish Chandra. That matter
has been taken up with the Railway
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Bosrd, but the Raflways have their
own difficulties.

Shri T. B. Vitéai Bao: May I know
whether there 18 any prospect of
reaching the yearly target of 1%
rullion tons fixed in the Second Five
Year Plan for export of manganese

ore?

Shri Satlsh Chandra: In fact, in
1857 we exceeded that target. There
s capacity even now to export that
quantity, but the main problem 15 the
slackness in the demand in foreign
countries

Advertisement Rates

*585. Shri Raghunath Singh: Wm
the Minister of Information and
Broadcasting be pleased to state the
number of newspapers which are get-
ting Government adyertisements at
rates higher than those recommended
by the Press Commission in their
Report (Part 1, pages 88-89)7

The Parllamentary Secretary to the
Minister of Information and RBroad-
casting (Shri A. C. Joshi): The Press
Commussion had recommended a tele-
scopic rate with a ceithng for Govern-
ment advertisements This recom-
mendation was examined 1n detail and
it was found that there was a number
of practical difficulties 1n the way of
having a telescopic tariff brought into
force at®once The recommendation
to have special rates for Government
advertisements was, however, actively
Pursued At present, calculating on
the telescopic rate recommended by
the Commussion, 15 newspapers are
getting higher rates

oft gy fog ¢
e gy o
WA FT WY

®  EwEW & A
faar

|

Q,ﬂ



wegtrow ‘R’ ¥ warey § e e
Wt ¥fix g sl wr v § efid
N T st e amr 7

e bweT . v ¥ qaEw-
= zw Yaw I fawraw o ) fnix
ot § | v IR q W W @
€ ot oz & AN I QEEETE
w §¥ & I & WA TR I
e wq w3 § grenfs gl ag wifvw
wet ot § e A Araret & wery
® ¥ AR | yrEvenaaew fus
W Y 32 A s wear fagr ang ?

ft we w10 it w7 it wEw
% Tar # fiF o e ¥ faaeA
I WY aw Y 9gT T WY f s
adr I & W] ¥ W W @
AY & WY ITET {FT AT ATETHY
¥ fad o A faaar # wdur s
wfew g Wik qar w1 & ?

o et TER A A E 1 Il
ara o 78 & fr wish wier 5 gfe wfus
fowe fed d # cufew so@ o
g wW a3 xr € fF waeh ¥ weRr
N savar Gav far smar § s&fE dar
I wqrar wafed fear o ¢ wfe
FJTH WA AT FYE |

gl ¥ qg A § fe g fawn-
it i s ¥ ufew a1 sl w0w
o qfers afew witewr & foame
@ & 1 ST o fawmee ¥ e
FEE ¥ § AR | qwar & W
et g e 4 fonow o awg wEf
s #t wfww fid or @}

s mifew ww  afie ot foreer
WA G qEAry & fawred 7w
o § Ty fawrr v 9T o
vt & farrer fied amd § sa ey
o ey §, s xR W
o ot wiv ¥ § fis sy ow fis st

fir

TRt N R T yw g e
Wi Ay e s ety ag ¢ fr
ufes & wfaw fowmga 2 s &
AT ) fad, o} frgd IR e ¥
N 2 AT F wEArY wY g o
Wi s R R ™
w0y o sfa & wfws foamaw @
WRTHT & w7 2 §, Afew If
waAY ST ¥ 3T sy 3 § gafad
WA FF+ F9aT 24T v ot qute § fe
g ww G @ fF ol e 8
wavar e fed o G g )

Mr. Speaker: Shnn A M Tang—
The hon Member is changing places

Shri A. M. Tarig: I have not
changed They have changed my seat

Mr. Speaker: [ associate an hon
Member with a particular seat so as
to identify himm Whoever changes
the seat, when a change takes place,
the hon Member will kindly intimate
to me

Shri A, M. Tariq: I have not changed
my seat It has been allotted to me

Shri Tyagi: He 1s approaching the
Treasury Benches now!'
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Shri.Sonavane: May [ know if the
claims of district language papers are
fully attended to and they are not
neglected 1n giving advertisements of
the Government?

Dr, Keskar: We are fully aware of
the necessity of giving advertisements
to district papers and more especially
the language papers The number of
papers to whom advertisements arc
given 15 continuously increasmg, and
hon Members must remember that
the number of such papers runs into
thousands, and our advertisement
revenue 1s strictly limited Therefore
the papers to whom we can give
advertisements will have to be neces-
earily limited

& e g W wry
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8hri Tyagl: May I know the total
amount of expenditure incurred every
Year by the Government of India and

its subordinate offices on advertise-
ment?

Dr. Keskar: I have not got the
figures They were placed on the
‘Table of the House two or three times

AUGUST 20, 1950

Oral Answers e T

betore I shall be glad to place them
on the Table of the House if a yeparate
uestion is put
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Closing Down of Refugee Camps

als
[ Shrimati Renu Chakravartty:
*597. £ Shri 8. M. Banerjee:
Shri Aurobindo Ghosal:

Will the Minmister of Rehabilitation
and Minority Affairs be pleased to
state:

(a) whether 1t i3 a fact that the
scheme for closing down of refugee
camps m eastern region has not pro-
ceeded according to schedule; and

(b) whether the target date of
closing of these camps has been
revised?

The Deputy Minigter of Rehabiiits-
tion (Shri P. 8. Naskar): (a) The
scheme for the closing down of cathps
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for displaced persons from East
Pakistan has generally proceeded
according to the plan in the States of
Bihar and Orssa. In Tripura all the
14 camps w.re closed by April, 1059
27,200 inmateg were dispersed from
camps 1n the above three States during
the year ending June, 1958 The
remaining number of persons in camps
mn Bihar and Orissa was only 6,238 on
1st July, 1958

In the case of West Bengal, how
ever, the progress has been slow
During the year ending June, 1859
there was a gross reduction of over
43,000 persons from the camps and
27 camps have been closed

(b) Every effort 15 being made to
step up the dispersal programme from
‘West Bengal Camps

Shrimati Renu Chakravartty: In
view of the fact that it 1s quite clear
now that the target date laid down for
closing all the refugee camps in West
Bengal could not be adhered to—it
has failed—may 1 know whether those
refugees who had participated in the
satyagraha and to whom the doles had
been stopped will now be given the
doles again®

Shri P. S. Naskar. Certain refugees
participated in the agitation against
law and order in the State and they
were convicted Instructions were
mmsued to the State Government to
stop the doles, but ceitain arrange-
ments have been made by the State
Government to give them some relief
i kind including by way of money
or clothes or something like that

Shrimati Renu Chakravartty: May
I know what exactly was the objec-
tive basig for fixing the target date
of 30th June, 1959 at the Minsters’
Conference since every single basis of
the Dandakaranya project does not
seem to have been taken into account?

Shri P. 8. Naskar: The Danda-
karanya project was one of the pro-
cesses through which we wanted to
rehabilitate the refugees But there
are Btate schemes of the West Bengal
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Government and there are various
schemes in other GStates of Indm
There has been certain progress, but
unfortunately, owing to unforseen
circumstances, we could not keep to
the target date

Shri S M. Banerjee: Since the tar-
get date of 30th June, 1958 has not
been adhered to by the Government,
may I know whether any other date
1s being fixed”

Shri P. 8. Naskar: No further target
1s fixed as such, but we are trying our
best to close the camps and step up
the dispersal programme

Shri Trudib Kumar Chaudhuri: The
Deputy Mimister has just now stated
that due to unfortunate circumstances
the Dandakaranya scheme and many
other schemes could not be realised
We know the facts with regard to the
Dandakaranya scheme, but may I
know what has happened to the other
schemes?

Shri P, 8. Naskar. Several other
schemes have been sanctioned in West
Bengal such as the Hirabhanga, Kala-
ghai and Te~ tachar schemes, and the
hon Members know these places The
State Government 13 trying its best,
but there were circumstances which
were unavoidable

Shr Muhammed Elias® May I know
whether the Government has received
the scheme from the West Bengal
Government for the rehabilitation of
those refugees who are living outside
the camps?

Shri P, 8. Naskar: We have asked
the State Government to give a note
on the residuary problem, so far as
the non-camp refugees are concerned
We have yet to receive the note

Shri Hem Barua: In wview of the
fact that the Government could not
adhere to the target date, may I know
whether the Government have any
proposals to rehabilitate the camp
refugees 1n States outside West Bengal
and some other refugees within the
State of West Bengal?
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Shri P. 8. Naskar: We have schemes
10 settle the displaced persons within
the State of West Bengal, and outside
the State of West Bengal such as in
Madhya Pradesh, Uttar Pradesh and
Rajasthan.

Bhri B Das Gupta: The Deputy
Minister just now said that the doles
have been stopped in the case of
refugees who joined the satyagraha
May I know whether the doles are
given on condition and, if so, what
are the conditions®

Shri P. 8 Naskar: The doles were
not given on condition. But those
persons who had jomed the satya-
graia and wite were agritating againsé
law and order were arrested and
convicted, and that is why instruc-
tions were 1ssued to the State Gov-
ernment to stop their doles but they
are getting other relief assistance

Sale of Soda Ash

*598, Shri Keshava: Will the Mimis-
ter of Commerce and Industry be
pleased to state-

(a) whether it 15 a fact that Soda
Ash is boing sold in black market for
nearly 100% above the cost price:

(b) whether adeguate supplies to
ronsumers are ensured; and

(c) f so, how?

The Minister of Industry (Shri
Manubhai Bhah): (a) to (c¢). To
ensure adequate supphes to the con-
sumers steps have been taken to
import larger quantities of soda ash
and also to increase the indigenous
production by licensing additional
manufacturing capacity for expansion
of existing umts and installation of
new units

Shri Keshava: May I know if
representations have been received
by Government requesting that the
distribution made through soda ash
consumers'  co-operative  societies,
consistent with the policy of Govern-
ment to encourage co-operatives and

it s0, what objection has Government
®ot to that?
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Shri Manubhal Shak: There has
been no objection at all. As a matter
of fact. as the House is aware, the
entire import of soda ash has heen
canalised through the State Trading
Corporation and wherever small
industrialists and dhobl co-operative
societies have come forward, we have
always welcomed allotment to them.
It the hon. Member has any case in
Mind, he may kindly let us know and
we will look into it.
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Shri V. P. Nayar: The hon. Minister
I his answer did not clearly state
Whether Government are aware that
39da ash 1s sold at 100 per cent more
than the price fixed for it. May I
know how much of the soda ash pro-
duced in this country is allotted

Shecifically for consumption by the
dhobis?

Shri Manobhal Shah: There is
allocation as such, but we
%o meet the demand and su
Making it good by imports
the STC. As the hon. Member
ﬂaut,atmdunnwﬁ\n

I

it
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Shri Manubhal BShah: They are
working in the normal way. My hon.
friend is giving a slightly different
interpretation to the Tariff Commis-
's recommendation. We  have
enforced the Tarif Commission’s
recommendation and due to the
canalisation of imporis and distribu-
tion control exercised through the
STC, the whole situation is wunder
control.

g

©ement Factory near Bhilal

{ Shri Assar:
*599. \ Shri Pahadia:

Will the Minister of Commerce and
Indusiry be pleased to state:

(a) whether 1t 1s a fact that Gov-
ernment have taken decision to set
up a cement factory at Drug near
Bhilai; and

(b) if so, the estimated cost of the
plant and its capacity for production?

The Minister of Industry (Bhri
Manubhai Shah): (a) and (b) In
June 1956, M/s. Associated Cement
Companies Ltd. were granted a
licence under the Industries (Deve-
lopment & Regulation) Act, 1951, for
the establishment of a new cement
factory at Drug (near Bhilai) for the
manufacture of 185000 tons per
annum of ordinary cement and 85,000
tons per annum of Slag Cement
which will use the slag of Bhilai
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The wstimated cost of the plant is
about Hs. 9 Inkhs.

Shri Assar: May I know when the
work on this factory will start and
when it will go into production?

Shri Manubhal Shah: We hope by
the time Bhilai goes into full produc-
tion and the entire slag is available,
the cement factory is hikely to go into
production. But there is a technical
hitch. At the moment the plant® in

its capacity is not yet fully loaded

and the slag has not been analysed.
Once that slag is analysed and the
technical difficulties are overcome,
production will come under way.

Shri T. B. Viltal Rao: May I know
the consideration that weighed with
the Government to grant licence to
the Associated Cement Company, in
view of the fact that ACC enjoy near
monopoly in the cement industry and
it is also contrary to the principles
outlined in the industry policy
resolution?

Shri Manubhai Shah: As a matter
of fact, as I had the privilcge to place
before the House last time, the ACC
shares in the cement mdustry have
considerably gone down in the new
licences. So far a. this particular
project is concerned, several pro-
posals were recein¢d but 1n view of
the technical difficulty of slag
cement, we thought an experienced
company may h: able to resolve the
situation better than a new entre-
preneur.  But the hon Member is
right 1n saying that our policy is to
encourage mnte and more new
enfrants in all these lines.

Shri T. B. Vittal Rao: What was the
perceniage of shares ACC had in the
cement industry before 1856 and what
is the percentage they have now?

Shrl Manubhal Shah: I am not quite
sure of my figures on this point.
Perhaps the share was about 60 per
cent before and now it is sought to
be brought down to less than 40% im
the new licences.

Shri Sopakar: May I know if the
Government will bave any share im
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this factory and if the Government
have entered into any agreement
with this concern regarding the
supply of slags and the consderalion
thereof?

Shri Manuobha: Shah' It 1s a purely
commercial transaction and  the
Hindustan Stee] Boaid 1s qute com-
petent to decide all prices If anv
case, 13 referred to Government In
sase of difference of opinion, the pro-
vision of the Tarff Act 1s there and
the enquiry can be entrusted to the
Tarff Commission So far no such
dispute has armsen

Export of Wool to UK

+
[ Shri Jaipal Singh
*600. { Shri Bhanja Deo
| Shri M. B Thakore

Will the Minister of Commerce and
Industry be pleased to state

(a) whether 1t 1s a8 fact that the
Indian wool exports to UK fell con-
smderably during 1958,

(b) if so the extent of fall,

(c) the reasons thereof, and

{(d) whether Government have
taken any steps to encouarge wool
exports?

The Deputy Minister of Commerce
and Indusiry (Shri Satish Chandra):
(a) and (b). The export of raw wool
to UK. declined by 346 mullion lbs
m 1958 as compared to the previous
year

(c) Total mmports of raw wool
from all sources mto the UK fell
eonsiderably during 1058

(d) The market is showing signs
of revival and no special steps are
ealled for

We produce about 70 to 75 mulhon
B of wool in our own country An
ingignificant quantity of some special
type of wool was coming from Tibet
The major production of wool in the
oountry is in the States of Rajasthan,
Punjab, and Saurashtra region of
Bombay We produce about 75 mul-
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lion Ibs. of wool in Indis.
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Shri Jaipal Singh: Msy I know
Some Hon Members: In Hindi
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Sardar Igbal Bingh:
Iqdal Singh: May I know

Government has enguired
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into the reasons for the decline and
whether it is also a fact that the
uxport licences arve given to the firms
in Bombay and Calcutta and those
firms cannot export according to the
schedule and quota”

Shri Satish Chandra: Licences are
given to all those who have contacts
in foreign countries and have been in
this trade for a long period. If there
are other parties, certainly their cases
ean be considered

Shei 0. D. Pande: As a large portion
of our export trade in wool was
through the Tibetan source, may I
know whether the stoppage of trade
with Tibet will result in any reduc-
tion in our export?

Shri N R. Munisamy: May I know
whether it is a fact that the decline
in the export of wool is considerably
due to the mixture with the genuine
wool as a result of which UK refuses
to take delivery of the wool?

Shri Batish Chandra: No

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastrl):
That 15 not so. ] want to add further.
We have now to consider whether we
should allow this wool to go abroad
so that all the goods would be manu-
factured there when we are trying to
increase our manufacturing capactity
for wool here. Secondly, the House
will be glad to know that our export
of woollen manufactured goods is on
the incremse. Where as in the year
1955-58 the value of the goods export-
ed was only Rs. 42 crores, it has
gone up to Rs 5'4 crores in the year
1058-5¢ So, we should naturally
concentrate on the manufacture of
wollen goods in  the country and
export our goods to foreign countries.

Shri M. B. Thakore: May I know
the total export of wool to USSR in
the year 10887

Shri Satish Chandra: I gave the
figure just now. In the case of USSR
for lamb wool it is ® million pounds
We have not exported any other
variety.

WRITTEN ANSWERS TO QUES-
TIONS

Socio-Economic Sarvey

*585 Shrimati Ila Palchoudhuri:
Will the Prime Minisier be pleased to
state:

(a) whether it 18 a fact that the
Central Government some time back
had asked the State Governments to
conduct a socio-economic survey of
fairs and festivals observed in
villages together with their duration
and worship of particular deities;

(b) whether these surveys have
been completed;

(¢) whether Government have
received any reports from the States;

(d) if so, the next step proposed to
be taken i1n regard thereto; and

(e) what was the mam reason for
having such a survey made?

The Parliamentary Secretary to the
Minister of Externs! Affairs (Shri
Sadath A4 Khan): (a) and (b). No.
Some data on the observance of fairs
in willages was, however, collected as
incidental information relating to
village statistics during the 11th and
12th rounds of the National Sample
Survey in which some of the State
Governments also participated on the
basis of a matching sample.

(c) No; the tabulation of State
Samples 1s done by the State Govern-
ments for their own purposes and the
results are not required to be sub-
mitted to us

(d) and (e) This information was
collected not in order to furnish
information about willage fairs but in
order to afford a cross-check of other
village statistics, when necessary or
possible.

International Friendship Associations

*589. Shri Rajendra Singh: Will the
Prime Minister be pleased to refer to
the reply given to Starred Question
No. 1724 on the 8th April, 1958 and
state:

(a) whether any attempt has been
made to find out the sources of the
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finances of the International Friend-
#hip Associations in Indis; and

(b) if so, with what resuits?

The Depu Minister of External
Affairs (Sh:i’mnti Lakshmi Menon):
(a) and (b) These International
Friendship Associations have been
helped in  various ways Books,
periodicals, films and posters have
been supplied to them from abroad.
There have also been other ways of
helping them. It is not considered to
be in the public interest to disclose
any details

Bengal Coal Company

Shri Kunhan:
*on. '{sm T.B Vittal Rao:

Will the Minister of Labour and
Employment be pleased to refer to
the reply given to Starred Question
No. 39 on the 3rd August, 19590 and
state the specific charges for which
the prosecutions have been launched
against the Management of the
Bengal Coal Company?

The Deputy Minister of Labour
(Shri Abid Al): (1) Contravention of
Regulation 41(8) of the Coal Mines
Regulations, 1057, against the
Director, Agent & Manager, in not
examining the registers required to
be kept

(n) Contravention of Regulation
149 ngamst the Direclor, Agent &
Manager, in not appointing qualified
ventilation officer

{m) Contravention of Regulatian
182(4) against the Director, Agent,
Manager and Magazine Incharge, m
not maintaining a clear and accurate
record of explosives.

(iv) Contravention of Rule 78 of
the Mines Rules, 1955, against the
Director, Agent, Manager and Atten-
dance Clerk in not maintaining the
attendance  registers in & proper
manner

AUGUST 20, 1960
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*¢oz. Shri Rami Reddy: Will the
Minister of Information and Broad-
easting be pleased to state:

(a) the number of radio sets made
available to rural areas
three vears of the Second Five
Plan,

(b) whether the use of these
ets has been restricted to the
of only 2 or 3 broadeasting stati

(c) if 80, the reasons therefor;

(d) whether any representations
have been received that these restrie-
tions should be removed; and

(e) if so, the reactions of Govern-
ment to these representations? .

The Minister of Information and
Broadeasting (Dr. B V. Keskar): (a) .
35,680 community receivers were sup-
plied to*the States and Union Terri.
tories during the first three years of
the Second Five Year Plan, Installa-
tion and maintenance of the gets is the
responsibility of the State Govern-
ments

(b) Yes, Sir Two types of
receivers have been supplied:

(i) Medium wave receivers which
can be tuned to  one single
station on the medium wave
band

(1) Combined medium and short
wave receivers which can
either be tuned to one station
on the medium wave band or
one station on any
of 3 specified shorl wave
bands

(c) The reasons are:—

(i) The sets are mainly meant for
specific rural and community
development programmes.

(ii) If the set is used throughout
the day, battery cost would
be so high that it will becoms
a costly recurring expendi-
ture. Maintenance cosle
would also go high.

(d) No, sir.

(e) Does not arige,

T

it
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» -
Cleth Froduciien

*$83. Dr. Ram Subhag Singh: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether the production of cloth
has recorded a decline during 1859 as
compared to 1958;

(b) if so, what are the production
figures for the first half of the two
years;

(c) the causes of decline in produc-
tion; and

(d) whether the per capita con-
sumption target, fixed for cloth for
the Second Five Year Plan, is likely
to be achieved at this rate of produc-
tion?

The Minister of Commerce (Shri
Kanungo): (a) No, Sir,

(b) The estimated cotion cloth pro-
duction during the first half of 1969
is 35,43'8 million yards as against
84,74'7 million vards during the
corresponding period of 1958

(c) Does not arise.
(d) Yes, Sir.

Displaced Persons in Tripura

*604. Shri Dasaratha Deb: Will the
Minister of Rehabilitation and Mino-
rity Affairs be pleased to state:

(a) the total number of displaced
persons staying in the refugee camps
of Tripura at present;

(b) whether they are paid any
dole; and

(c) the reasons for not sending
them to rehabilitation centres in
scheduled time?

The Deputy Ministor of Rehabilita-
Won (Shrl Naskar): (a) Nil

(b) and (c). Do not arise.

Relabilitation of Dispisced Permens
in West Bengal

*605. Shri Pahadia: Will the Minis-

(a) whether Government have
decided to establish some more town-
ships for the rehabilitation of dis-
placed persons in West Bengal; and

(b) if so, the steps being taken in
this regard?

The Deputy Minister of Rehabilita-
tivn (Shri P. 8, Naskar): (a) No.

(n) Does not arise.

Fertilizer Plants

«6o6, J Sbri N. E. Munisamy:
- {Sln-l P. G. Deb:

Will the Minister of Commerce and
Industry be pleased to state:

ta) whether 1t is a fact that Mis.
Birla Brothers are negotiating with
certain American firms for putting up
some fertilizer plants in India; and

(b) il so, whether the Government
of India are guaranteeing the firm?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) M/s. Birla Brothers are study-
ing the possibility of securing colla.
boration from the U.S. firms in setting
up a fertilizer factory in India. De-
tails in regard to the nature and scope
of these talks are not yet known.

(b) Government have not been ap-
proached in the matter.

Setting up of Industries with
Japanese Collaboration

*§07. Shri Subblah Ambalam: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether any discussions ere
being carried on for the establishment
of fmctories for manufacturing
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watches, cameras and binoculars with
Japanese technical co-operation; and

(b) 1if so, the details thereof?

The Minister of Industry (Shri
Manubhat Shah): (a) and (b) A
statement 15 laid on the Table of the
House

STATFMENT

Watches —A Japanese fum has sub-
mitted a scheme for the manufacture
of watches m India The scheme 1
gnder consideration

f

Cameras and Bwnoculars.—A Japa-
nese firm has indicated 1its willingness
to offer technical co-operation in the
manufacture of cameras, banoculars as
well a. other optical instruments
However no concrete proposals have
been received

Compensation for Property in East
Pakistan

J Shri Muhammed Ellas;
7\ Shri Vajpayee:

Will the Prime Minister be pleased
to state

609

(a) whether Governmeént 15 awale
that the Land Revenu« Commission of
East Pakistan has recently decided not
to give any cash compensation to
Indian landlords who have got pro-
pertie n East Pakistan, and

(b1 if so, the action taken by Gov-
ernment in the matter”

The Parllamentary Secretary to the
Minister of External Affairs (Shri
J. N Hazarika)* (a) In their 1eport
recently submitted to the Govirnor of
East Pakistan, the Land Revenue
Commuission ai1e atated to have re-
commended that compen<ation for
acquired propertics of the absentec
Indian landlords mav be paid only in
the form of bonds and not in cash
The details of the scheme for pay-
ment of compensation 1n bond as re-
commended by the Commwsion are
not wvet available.
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(b) As the repolt 1 under con-
sideration of the Government of East
Pakistan, it may be premature for
the Government of India or their
High Commusiener to take any
action.

Indo-Chinese Trade Agreement

*610 Shri Hem Barua: will the
Minister of Commerce and Industry
be pleased to state

(a) whether 1t 15 a fact that the
Indo-Chinese Trade Agreement has
been recently extended for a perod of
another one year,

(b) 1f so, whether 1t covers Inde-
Tibetan trade also,

(c) whether 1t 1s a fact that there
15 no provision in the Indo-Chinese
Trade Agreement agamnst the convert-
ility of trade balance, and "

(d) if so, how this difficulty is
sought to be overcome?

The Minister of Commerce (Shri
Kanungo)* (a) to (c¢) Yes, Sir

(d) By concluding a fresh trade
agreement (on the modc) of our re-
cent trade agreement with the
USSR) on the expiry of present
trade agreement

wTT F Ay
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Bonus to Workers

*612 Shri P. G Deb: Will the
Minister of Labour and Employment
be pleased to state

(a) whether any study has been
undertaken by the Planning Commis-
sion of the prmmciples goverming the
award of bonus to workers; and

(b) if so0, the brief details therenf®

The Deputy Minister of Labour
(Shri Abig Al): (a) and (b) A
paper on “Industrial Awards—Bonu~"
analysing important awards on Bonus
published in the Labour Law Jour-
nals during the last three ycars was
prepared by the Labour and Employ-
ment Division of the Planning COm
missfon for the benefit of th
ing Group on Wages set up
Labour Ministry. The paper

the exclusive use of the members of
the Group at this stage.

Folk Music

. Shri 5. A. Mehdi:
“ta. {Bhrl Ramakrishna Reddy:

o Will the Minster of Information
and mroadeasting be pleased to state:

(&) whether there 1s any scheme for
tape.recording of folk songs for pre-
88I'Vation i1n the Central Library of
Folk Music;

(by if 50, what are the salient
featyres and cost thereof; and

(¢) whether it will cover the rural
areag glzo?

M¢ Miatster of Mmformacion sad
Brogdcasting (Dr. B. V, Keskar): (a)

end (¢) Yes, Sir
(b) The salient features are:

(1) Collection, compilation and re-
cording of the rich variety of
folk music obtauming in all
languages and dialects all over
the country;

(1) To categorire such «ongs;

(1) To exchange these songs
among the Stations of AIR for
scheduling of folk music pro-
drammes at regular intervals.

Thy, scheme foims a part of normal
activities of the AIR Stations concern-
ed and 11 1s not therefore possible to
e-liMate the cost of the scheme sepa-
rately The object of the scheme is
not preservation of the songs as such
bul {heir systematic utilisation by the

dip in 1t~ broadcasts.

Firing by Pakistani Forces

Shri P. C. Boroozh:
“814. { Shri Raghunath Singh:
Lshri 8, M. Banerjee:

Will the Prime Minister be pleased
o state

(4) whether it is a fact that Pekis-
tani forces resumed firing towards
Dawki, in the Jantia Hills, across the
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* border from Bakurtilla, in Sylhet Dis-
trict after 72 hours of the conclusion
of the Cease.fire Agreement; and

(b) 1f so, the action taken by Gov-
ernment®

The Parllamentary Secretary to thp
Ministér of External Affairs (Shri J.
N. Hazarika): (a) The finng by
Pakistam forces at Dawk: was begun
two days after the cease-fire agree.
ment 1n Masimpur-Bholabeta area was
put into effect

(b) The Indian troops retaliated to
the Pakistama firng. ‘The Deputy
Commussioner, K & J Hills, arnived
at a cease fire with the Deputy Com-
mussioner Sylhet, with effcet from the
2nd August, 1958 The two Deputy
Commissioners have now decided on
measures to reduce reimnforcements
and mevent further finng at Dawky

Scootery

*615. Shrn A, M. Tang Will tne
Mmisitt of Commerce and Industry be
pleased to state

(a) whether 1t 15 a fact that the
market price of Smngle Secater
Scooters has gone up and the scooters
have gone into the black market, and

(b) if ~o, the steps taken or pro-
posed to be taken in the matter?

The Minister of Indusiry (8hn
Manubhai Shah): (a) and (b) Some
difficulties in the easy availability of
scooters are being cxperienced because
of shortage of foreign cxchange fot
mmport of components To remedy
the situation, allotment of foreign ex-
change to this industry has been in-
creased during the current licensins
period

Governnent advertisemenis

Shri V P Nayar:
*$18. { Shri T B. Vittal Kao:
Shri Ramam:
Will the Minister of Information
and Broadcasiing be pleased to state
(a) whether it is a fact that tae
Government of India have decided
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to route all advertisements to be
published in the Indian press by vari-
ous Ministries and autonomous ecor-
porations belonging to or controlled
by Government through the Direc-
torate of Advertising and Visual Pub-
Lieity; and

(b) If so, from which date this
decision has been given effect to?

The Minister of Information and
Broadcasting (Dr, Keskar): (a) and
(b) Advertisements of the various
Minustries of the Government of
India (except the Ministry of Rail-
ways) and their attached and sub-
ordinate offices are already centralis.
ed in the Directorate of Advertising
and Visual Publicity. As regards toe
autonomous corporations, the Central
Economy Board has recommended to
the various Mimstries that, witn " a
view to achieve economy, tnese bodies
should also route their advertisements
through the Directorate of Advertiz-
g and Visual Publicity as far as
possible 1t 1s too early to say how
many of these corporaticns will, in
pursuance of this recommendation,
decide tn do so

Transfer of Evacuee Deposits in
Criminal Courts

*617 Shrli D. C Sharma. Wil} the
Minister of Rehabilitation and Mino-
rity Affalrs be pleaved to refer to .he
reply given to Starred Question
No 1885 on 18th Aprl, 1959 and state
the further progress made in regard
to the transfer of evacuee deposits 1n
Criminal Courts between India and
Pakistan”

The Deputy Minister of Rebabilita-
tion (8hri P S, Naskar); There has
been no further progress.

Manufacture of Medical Diagnostic
Instruments and Spectacles Lenses

618 Shri Subodh Hansda:
Shri 8. C. Samanta:
Will the Minister of Commerce and
Industry be pleased to state:

(a) whether there 15 any proposal
to manufacture medical diagnestic
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instruments and spectacles lenscs in
our country;

(b) if so, the steps taken to imple-
ment the scheme; and
. (c) whether any effort has b:en
made to have foreign collaboration fo
the scheme?

The Minister of Industry .Shri
Manubhai Shah): (a) to fv). Govern-
ment have received proposals for the
manufacture of X-.Ray equipment,
clinical thermometers, Blood-pressure
apparatus; Stethoscopes and EN.T
Diagnostic sets, The siatemert laud
on the Table, gives particulars of the
steps taken to implement the schemes
and the foreign collahoration involv-

ed. [See Appendix II, ennexure
No 982).
Manufacture of Sugar Plants
Shri R. C. Majbi:

Shri Subodh Hansda:
Shri 8. C. Samanta:
*g19 /] Shri Nagi Reday:
Shri A. K. Gopalan:
j Shri Vasudevan Nair:
| Shri Kunhan:

Will the Minister of Commerce and

Indusiry be pleased to refer to the
reply given to Starred Question
No. 374 on the 18th February, 1969
and state:

(a) the names of foreign firms which
are collabarating with the Indian
firms for fabricating complete sugar
plants;

(b) whether any steps have been
taken by the firms licensed to import
the capital equipment r.quired for
the manufacture of thesc plants;

(c) when the capital equipment is
expected to be received and installed;
and

(d) whether any of the firms have
started manufacturing the sugar
plants?

The Minister of .Indastry .(Shri
Manubbai Shah): A statement 15 laid
on the Table of the House.

STATEMENT

ar

Name of the firm

I M/s. Walchandagar Industries Lid., Bom-

bay.

2 M;/s. New Indi Development Corpora-

tion, Pimpri.
3 Miss. K.CP.Iwd., Madras
4 M/s, Texmaco, Belghura

5 Mjs. Indian Sugar & General Engg. Cor-
Yamunanagar.

portion
6 M/s. Binny's BEngg. Works Ltd., Madras

(b) and (c) The Indian firms have
capital
equipment nqn!red for the manufac-
ture of complete sugar plantsin India.
Lisences to import capital equipment
of a total of Rs. 69485 lakhs have

Name of the foreign Collaborator.
M !;Sz:odl Works Ltd., Paraha, Czechoslo-

{,'Mm:hmen Fabnk Bukau R Wolf A.G.

M/s. Cail of Fran,
M/s. Stork-Werkshop, Holland.
M/s.A.F. Cmg & Co. Ltd.. Scotland.

M/s. Mirrlees Watson Co, Ltd., Glasgow.

already been issued to these firms.
The capital equipment is expected to
be received and,installed within 1 to
1% years.

(d) The firms have started the
manufacture of the sugar plants,
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Heavy Machine Tool Works

Shri Ram Krishan Gupta:
*g29, / Shri 8 C. Bamanta:
Shrm Subodh HMansda

Will the Minister of Commerce and
Industry be pleased to refer to the
reply given to Unstarred Question
No 988 on the 26th February, 1959
and state the progress made so far
in setting up a Heavy Machine Tool
Works”

The Manister of Industry (Shrl
Maoubha: Shah): The matter 13 unde:
active consideration of the Govern-
ment and steps are beng taken to
umplement this project in the Third
Five Year Plan

Permits for Resale of Motor Cars

21 Shr1 Shree Narayan Das
Shri Radha Raman

Will the Miuster of Commerce and
Industry be pleased to state

(a) the number of applicant. re
cerved by the Controller of Moto
Cars for securing writ*en permits .or
resale of such cars as have been pro-
hibited to be sold under the Moto:
Cars Distribution and Sale Contio’
Order and

(b) the number of such permits
1ssued so far since the Order has been
enforced”

The Mimster of Tndustry (Shn
Manubhal Shah) (a) and (b) No
permit for the resale of moto cars
has bien granted by the Controlle:
of Motor Cars so faa T mav, how-
ever add that under (liuse ? of tn
Motor Car~ (Distmbutrsn and Sale)
Control Order 1958, officer appr ni-
ed by the State Governmecnts for the
purpose have also authority tn  issue
permits for the resale >f motor cars
Government of India have np infor
mation about the number of appiica
tions received and permits issued by
these officers,
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Expeort of Iron Ore

*§22 Shri Panigrabi: Will the Mins-
ter of Commerce and Indusiry be
pleased to refer to the reply given to
Starred Question No 1507 on the 26th
March 1958 and state

(a) the amount of orders placed an
different sectors serving Calcutta “Port
for the export of iron ore during 1958-
59, and

(b) the amount of iron ore which
now lies in the Calcutta port and
awaits export?

The Deputy Minister of Commerce
ang (Shri Satish Chandra):
(a) 10,27,000 tons

(b) About 15657 tons as on
July, 1959

Development of Small Airfields In
N.EFA

sgzy, [ Shri Raghunath Singh:
7\ Shri Ram Krishan Gupta:

Will the Prame Minister be pleased
to state

14th

(a) whether 1t 15 a facl that small
dirfields are being developed in the
undeveloped area of the North East
Frontier Agency and

(b) if «o what i~ the
the work”

The Parliamentary Seeretary to the
Mimigter of External Affairs (S8hri
J N Hazarika) (a) Yes

71 gress of

(b) Eleven airstiips have been con-
stfurted and «1x are under construe-
fron

Muinufacture of Kmtting Needles

*624 Shr Ajit Singh Sarhadi: Wil
the Ministcr of Commeree and Indus-
try be pleased ly state

(a) whcther any arrangements haye
been made for the production of knit.
:;::g needles in the country to meed

€ requrements of the Hoslery In-
dustry, and

Written Answers 3366
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(b) if so0, the nature thereof?

The Minister of Industry (Shri
Masmbbal Shah): (a) Yes, Sir,

(b) Three firms have been l:censed
under the Industries (Development
and Regulation) Aet for the manufac-
ture of hosiery needles Out of these,
two are already in production Gov-
ernment have also recently approved
the schemes of two more firms for
manufacture of hosiery needles, sub-
ject to the foreign collaboration in-
volved in these cases being settled to
the satisfaction of Government.

Unemployment amongst South African
. Indians

og25 {Dr Ram Snbhag Singh:
* 3\ Shri N. R. Munisamy:

Will the Prime Minister be pleased
to state:

(a) whether the attention of the
Government of India has been drawn
towards a statement made by the
Prime Minister of South Africa in the
African Parhament, with regard to
undertaking of responsibility {m
solving the problem of unemployment
among South African Indians, to the
iffect that “they were the responcl-
bility not of the Union Government
but of those people who wanted to
take the responsibility on their
shoulders”, and

(b) 1f so, whether Government are
aware of the magnitude of unemploy
ment among South African Indians<
and the further uneasiness that might
huve been caused among them by
the statement of the South African
Prime Minister”

The Depaty Minister of External
Affairs (Shrimati Lakshmi Menon):
(a) Yes Government have secn pres.
reports to this effect

(b) The Government of India hav.
no precise information, nor is it pos-
gible to collect the same as they have
no representative in the Union of
South Africa now. However, accord-
ing to some press reports, there are

aboyt 20,000 unemployed persons of
Indjan origin in the city of Durban

As regards any uneasiness created
by the statement of the South African
Prime Minister, Dr G. M. Nacker,
President of the South African Indian
Congress is reported to have stated
that it Dr. Verwoerd thinks that n
thiy way he can Intimidate the Indian
Pegple 1nto submission to his policy
of apartheid then he is mistaken.
Acvording to Dr. Naicker, they will
continue with their struggle for just
freedom as true South Africans. This
wil] indicate that Dr. Verwoerd. by
his statement, has not succeeded in
Curbing the spirit of persons of Indian
oan\gin wr South Alrics

Trade with East European Countries

%626 Shrl Pahadia: Will the Minis-
ter of Commerce and Industry be
Pleased to state

ta) whether it is a fact that Indian
Trade with East European countries
hay increased due to trade arrange-
ménts in terms of Indian rupee; and

{b) if so. the details thereof*

The Deputy Minister of Commelce
and Industry (Shri Satish Chandra):
(@) and (b) A statement is laid on
the Table of the House

STATEMENT

It 1» anticipated that trade with
East European countries will increass
tonsiderably as a result of the new
arrangements

2 Trade figures for January—May,
1959 and the corresponding period n
1858 are as follows'—

(Value in Rs crores)

1"uarv—Mav, 1959 Januarv—May, 1958
Imports 12.72 17.50
Export< 1616 1078

“Benami” Companies

*§27. Shri §. A. Mehdl: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether Government have seem
the resolution of the Madras Uniom
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of Journalists about the setting up of
‘Benam!’ companies in order to deprive
the employees of the benefits they
are entitled to,

(b) if so, the action taken by the
Government 1n the matter, and

(¢) whethe:r any prosecution has
been started in this connection under
the Company Law?

The Minister of Commerce (Shri
Kanungo): (a) No resolution of the
Madras Union of Journalists has been
brought to our notice but a resolution
on the subject passed by the Madras
City Trade Unions, was brought to the
notice of Government by the Indian
Federation of Working Journalists

(b) and (c¢) It 1s not possible under
the Companies Act, as it stands at
present, to prevent registration of
companies even with such ulterior
motives as are alleged by the Federa-
tion The question whether any
powel should be vested m the Regis-
trar under the Companies Act to
prevent such registrations 1s under the
consideration of Government

! Air Base for Atomic Weapons in
Pakistan

(Shri P C. Borooah
*628. { Shrimati Mafida Ahmed
( Shrimati Tla Palchoudhuri

‘Will the Prime Minister be pleased
%0 state

{a) whether the attention of Gov
ernment has been drawn to a news
item 1n the Hwdusthan Stendard
Calcutta edition of 1st August, 1859
about the construction under the
foreign aid Mihitary Programme of a
vast air-base which can carry atomic
‘weapons,

(b) 1f so, the reaction of Govern-
ment to this new construction,

{c) whether 1t 15 also a fact that
foreign experts are visiting Habigan)
area mn Sylhet area; and

(d) whether the attention of USA
has been drawn to this matter”

AUGUST 20, 1889
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The Parliamentary Booreiary to the
Minister of Extermal Affalrs (Bhri
Sadath Al Khan): (a) and (c). Gpv-
ernment are aware of the press report
in question, but have no precise in-
formation

(b) and (d) Do not arise

Kashmir in U.N. Map

*g29, Bhri D. C. Sharma: Will the
Prime Minister be pleased to refer to
the reply given to Starred Question
No 252 on the 13th February, 1859, in
regard to the wrong delneation of
Kashmir's position on the  United
Nations Map and state what further
action has been taken in the matter?

The Deputy Minister of External
Affairs (Shrimati Lakshmi Menon):
We have not yet received a reply
from the United Nations Secretariat
to our Permanent Representative's
letter of December 17, 1958 They
have been reminded

Export of Shoes

*630 Shr Ram Krishan Gupta: Will
the Minister of Commerce and Indas-
try be pleased to refer to the reply
given to Unstarred Question No 711
on the 23rd Febiuary, 1958 and state

(a) whether the negotiations with
East Germany Bulgana and Yugo-
slavia for the supply of Indian shoes
have <ince been concluded, and

(b) If so0, the result thereof?

The Minister of Commerce (Shri
Kanungo): (a) Yes Sir In so far as
East Germany 1s concerned

(b) An order for the supply of
60,000 pairs has been secured The
delivery 13 to be completed by the
end of September, 1859 in three equal
Instalments Negouations are going
on for a further supply of approxi-
mately 3 lakhs pair of shoes Samples
of which have already been sent to
East Germany
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Trade Balance wih US.A.
Shrl Panigrahi:
"“"{_mn.c.sw
will the Miffigter of Commerce and
Indusiry be pleased to state:

{a) whether India had an adverse
trade balance of Rs, 14.01 crores with
the UB.A, in the first quarter of 1859;

(b) whether the earnings from ex-
port to U.B.A. fell to Rs. 24.23 crores
as against Rs, 31,36 crores in the cor-
responding period of 1058; and

{c) it so, the reasons for this de-
cline in export earmings during the
first quarter of 19507

The Deputy Minister of Commerce
and Industry (S8hri Batish Chandra):
{a) Yes, Sir

(b) The export figure of Rs. 31.36
crores for the first quarter of 1858
includes Rs. 7.35 crores representing
the value of silver exported to the
UB.A. in fulfilment of lend-lease
obligations. No such silver exports
were made in the corresponding period
of 1959. Figures of export earnings
during the first quarters of 1958 und
1059 would, therefore, be Rs. 2401
crores and Rs 24 28 crores respective-
ly.

(c) Does not arise

Villages on E. Pakistan Border

1118, Shri Ram Krishan Gupta: Will
the Prime Minister be pleased to
state:

(a) the numbe: of villages on Eas-
tern border, some area of which is in
Pakistan; and

(b) the arrangements that exist mn
these villages to check illegal trade
with Pakistan?

The Prime Minister and Minister of
External Affailrs (Shrl Jawaharial
Nehru): (a) and (b). Necessary in-
formation is being collected from the
State Governments and will be placed
on the Table of the House.

Cycles and Sewing Machines

1119, Shri Ram Krishan Gupta: Will
the Minuster of Commerce and Indugs-
try be pleased to state:

{(a) whether any assessment of the
quality of cycles and sewing machines
manufactured in the country has been
made;

(b) whether Government are aware
that the standards and quality of these
articles are deteriorating;

(e) whether any complaint has been
received from the Importing centres
about their quality; and

(d) if so, the steps taken to im-
prove their standard and quality?

The Minister of Industry (Shri
Manubhai Shah): (a) Yes, Bir. The
Development Council (Bicycles, Sew-
ing machines and Instruments) has
considered the question of quality of
bicycles and sewing machines. The
quality of  Dbicycles and sewing
machines is gendrally good Bome of
the manufacturers in the line have
their own arrangements for inspection
and quality control and the standards
laid down by the Indian Standards
Institution for bicyele parts are being
followed to ensure quality of the pro-
duct

(b) No, Sir

(¢) A report had been received that
m a particular consignment supplied
by an Indian firm, the quality of
sewing machines was not according to
sample; the firm has, however, agreed
to replace such supplies, wherever
necessary,

(d) Does not arise, in view of (b)
above

Code of Discipline

1120. Shrl Ram Krishan Gapta: Will
the Minister of Labour and Employ-
ment be pleased to state the names of
industries the employers of which
have given consent to the acceptance
of Code of Discipline so far?

The Deputv Minister of Labeur
(Shri Abid AM): The Code of Discl-
pline has been ratified by All Centrul
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Organisations of Employers and Wor-
kers, They represent all major indus-
#ries covered under the Industrial Dis-
putes Act,

The Code 13 also applicable to all
public sector undertakings  worked
as Corporations and Companies ex-
cluding Defence Undertakings, Banks,
and the Life Insurance Corporation.
The question of the application of the
Code to the remaining public sector
undertakings 153 un .r consideration.
The Rallways have not considered it
necessary to ardopt the Code as in
their opinion 1t, main objectives have
been secured bv their long establish-
ed procedure. and conventions

Kbadi Gramodog Bhawan, New Delhi

1181, S Shri Ram Krishan Gupta:
7\ Shrimati Parvathi Krishnan:

Will the Minister of Commerce and
Industry be pleased to refer to the
reply given to Unstarred Question No
3974 on the 5th May, 1959 and state
at what stage is the question of regis-
tration of the Khadi Gramodyog
Bhawan, New Delh: under the Delhi
Shops and Establishments Act, 1954

The Minister of Industry (Shri
Manubhai 8hah): The question regard-
ing the applicability of the Delh
Shops and Establishment Act, 1954 to
the Khadi Gramodyog Bhavan is still
under consideration of the Delhi Ad-
ministration  Efforts are being made
to get the decision in the matter
expedited

Pacilities to Indian Nationals Abroad
to learn Hindl

1122. Shri Ram Krishan Gupta; Wil
the Prime Minister be pleased to refer
%0 the reply given to Starred Question
No. 836 on the 3rd March, 1959 and
state:

(a) the names of the foreign coun-
\ries where arrangements have not
been made so far to teach Hindi to
Indian Nationals; and

(b) the nature of the steps taken
or propoted to be taken in this re-
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The Prime Minister and Minister of
External Affalrs (Shri Jawsharial
Nehra): (a) The Government have
not so far made arrangements to teach
Hindi to Indian Nationals except in
a few countries and to a limited extent,
Hind) is being taught to our India-
based staff in several of our Missions
abroad and in other places locm!
Indians have made their own arrange-
ments Among countries where Hindi
is being taught may be mentioned
Iran, Nepal, USS.R, East Africa,
Singapore and the U.8.A,

(b) If and when requests or repre-
sentations are received directly from
Indian Nationals living abroad for
making arrangements to teach Hindi,
the matter will be considered within
the scope of local laws and regula-
tions and the particular conditions
obtaining in each country regarding
availability of teachers, other facilities
and finances

Trade with Far East Qountries

1123 Shri D. C. Sharma: Will the
Minister of Commerce and Industrv
be pleased to state:

(a) the present trade position with
the Far Fast countries;

(b) the important items of exports
to and import. from these countries
during the vears 1955, 1958, 1957, and
1888; and

(c) the steps taken to increase trade
with these countries?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) to (c). Three statements are laid
on the Table (See Appendix I, an-
nexure No 93].

Production of Lac Geods

1124, Shri Pangarkar: Will the
l!inlﬂerofﬂomma.l”h
Pleased to state the value of Iasr
goods produced in the ocountry in
1958-59 (State-wise)?

The Minister of Commerce  (Shi
‘m,:ﬂmmhMum
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of the raw materials m the manufac-
sure of varous articles produced
mainly on a small scale or cottage In-
dustry basis, and since such indus-
trieg are spread all over the country,
no statistica relating to the walue of
Jac goods produced 1n the country 1s
being collected

Export of Groundnut Oif

1125 Shri Pangarkar: Will the
Minister of Commerce and Indusiry
be pleased to state:

(a) the tolal quantity of groundnut
oil for which export quotas have been
msued by Government during the
first half of 1959, and

(b) the names of the ports from
which the groundnut o1l has been
shipped?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra)-
(a) No specific quantitv was released
m 19590 Those established shippers
who have utilised the allotments made
0 them i1n 1958 are granted licences
equal to their quota as and when they
eomplete shipment

(b) Madras, Bombay, Bhavanagar,
Veraval, Porbandar and Bed: (Jam-

nagar)

Roads in NEJFA.

1126. Shrimatl Mafida Ahmed: Will
the Prime Minister be pleased to
state

(a) the total road mileage construet-
ed m NEFA area during the years
156 to 1958 1n different divisions, and

(b) the total expenditure incurred
thereon*

The Prime Minister and Minister of
Extersal Affairs (Shri  Jawaharlal
Nehru): (a) The total road mileage
eonstructed in NEFA area during 1956-
98 is 95 miles,

(b) The total expenditure incurred
amounts to Rs 18,41,128%

Liquidation of Companies in
Marathwada

1127. Shrl Pangarkar: Will the
Minister of Commerce and Industry
be pleased to refer to the reply given
to Unstarred Question No 689 on the
23rd February, 1939 and state

(a) whether it i1s a fact that a fine
was 1mposed on the lhiquidator of the
Janta Motor Service Corporation
Lamited,

(b) if so, whether he has worked
according to Companies Act after
having been fined, and

(e) f not, what action has been
taken against him?

The Mimster of Commerce (Shri
Kanungo): (a) Yes, Sir

(b) He has not so far comphed with
the requirements of the Companies
Act «ven after hiz conviction

(¢) Default notices have been 1ssued
to the liqudator Prosecution will be
started against him if he fails to file
the required statemenfs and returns
within the time mentioned m the de-
tault notices

Employment Exchanges

1128 Shrimati Mafida Ahmed: Will
the Minmister of Labour and Employ-
ment be pleased to state

(a) the number of persons (skilled,
semi-skilled and unskilled) registered
with the Employment Exchanges in
Assam up-to-date

(b) how many of them have been
employed in the Government of India.
undertakings like Raillway, Refinery,
etc during the period from March,
1957 to 31st May, 1959,

{c) the number of persons employ-
ed m private industries and contrac-
%0r’s services for the construction of
Brahmaputra Bridge during the above
period?®
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The Doputy Minister of Labour (Shri

Abd AH): (a) The informatlon i=
given below*
T Cate " Number
gory e
Live Re-
Rister &t
the end
uof June
1959
1) Skilled & Semu-skilled 3,035
z; Unskilled 22,781
3 Others 5730
loraL 31,546

(b) and (¢) The specific informa
tion asked for 1s not available How-
ever, the total number of persons
placed in different sectors was as
under —

Sector Placements

during o

it 1-3-57 o

) 31-5-59
(1) Central Government 14,520

fz) State Governments | 558
3) Quasi-Government &

tes 17
(4) Prvate Establishments 726
_Tora _

5 Re1

Unmion Ierritory
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3378
Unemployed Persons in Unlen
Territories

1129, Shri L. Achaw Singh: Will tha
Minister of Labour and Empleymént
be pleased to lay a statement on the
Table showing

(a) comparative figures of the re-
mistered unemployed persons during
the last six months in the Union
Territories of Tripura, Manipur and
Himachal Pradesh; and

(b) the facilities available for train-
g in technical and vocational sub-
Jects to fulfil the needs for skilled
personnel and to solve the unemploy-
ment problem in the respective ter-
ritories?

The Deputy Minister of Labour
(Shri Abld Ali): (a) Statement show-
ing the number of applicants on the
hve register at the end of each month
during January-June 1959

"~ No of appliants on the Live Regrstcr at the end of 1959

e e e e e e —

—— A e — ——

= _— Jasnuary  Februsry March  Apnl May June
1 2 3 4 5 6 =
. Tnp-fln - :;go_*:;-;Tz 2,907 2,925 3,033 *3-214
Manipur L6036 '6 06y 6 399 7063 - K91 6,149
. Himachal Pradesh 2730 2970 3166 1512 1S57_ _ 3,431

(b) Statement showing the numberof sanctioned seats availabie
craftsmen trained scheme as at the end of June, 1859

under

- —— —— m—

No of scats sancuoned as on 30-6-1959 for
traning crafismen under Craftsmen Tranng

Scheme

Unon Fernitory T:,chm_cai ‘Vﬂm;;;ll T T

(Fnetneering  (Non-engincering  Total

trades) trades)

I 2 3 4

Tripura 232 B 32
Mampur . 152 . 153 o

Himachal Prad . : . . 170 33 202
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Import Liotnoes

31130. Shri M. Khuda Bakhgh: Will
tha Minister of Commerce and In-
dusiry be pleased to state:

(a) the reason for 1ncorporating
the clause in the lincence granted for
photographic materials falling under
Serial No. 303/Part IV that the goods
i against such licences are to
be sold at pre-September, 1957 price-
level;

{b) how does this pre-September,
clause effect the new brands of mate-
nals which were not being imported
before September, 1857;

(c) whether new brands imported
after September, 1857 could be sold
at whatever prices the importers
hked;

(d) whether 1t 15 a fact that bv
taking advantage of this clause goods
manufactured in the factories of some
of the brands imported before Sep-
tember, 1957 are now being imported
by some firms other than the appoint-
ed agents of the actual manufacturers
and sold at very hagh prices,

(e) how this clause will affect
those brands whose prices were low
before September, 1957 and a change
takes place in the sole agency of the
brands;

(f) whether pre-September, 1957
clause has been incorporated in res-
pect of any item other than photo-
graphic materials; and

(g) if not, the special reasons for
imposing this condition on photogra-
phic materials only?

The Minister of Commerce (Shri
Eanungo): (a) Clause (vi1) against
S. No. 303/IV has been imncorporated
in order to ensure that photographic
goods are made available by the esta-
blished importers or their agents at
reasonable prices to the retailers and
consumers. The prices prevailing
prior to Beptember, 1957 have been
congidered to be reasonable since
there was no dearth of these materials
at that time.

174 L8D-3.

(b) Government have neither come

in marketing those brands which were

not m existence prior to September,
1837

(¢) Government have no informa-
tion about the import of new brands
that were not in existence in Septem-
ber, 1937

(d) No information is available on
this point

(e) Government have not come ac-
ross any such instance. Even i the
agency has changed hands, the new
agents have to sell the goods at the

prices prevailing prior to September,
1957

(f) No, 8ir

(g) This restriction was 1mposed n
the case of this item on account of
the abnormal increase in the selling
prices and as pre-September, 1057
prices were considered reasonable.

Irrigation Projects

1131. Shri 8, A. Mehdl: Wil the
Minister of Planning be pleased {o
state

(a) whether the Planning Commis-
sion has come to any conclusion about
the scheme of Shri 1. T. Iyenger re-
garding 1irngation projects;

(b) 1if so, the expenditure involved;
and

(c) whether the project has been
sanctioned?

The Deputy Minister of Planning
(Shri S. N. Mishra): The scheme was
examined and copies of it were fur-
nished to the State Governments.
They were requested to consider it
while formulating their programme of
minor jrrigation works. Replies re-
ceived from 12 out of 13 States indi-
cated that most of them were not in
favour of it
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syparimental basis was gent by the
Delhi Administration. It was decaded
ts sanction a sum of Rs, 40,000 for
the experimental well Work on 1is
construction has since begun and 1s
being executed through the block de-
velopment officers of fthe Btate, under
the supervision of an Assistant Engi-
neer, Development Department

Trade with South Afriea

1132 Shri S. A. Mehdi: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether Government have
received any complants that Indian
traders send their goods to South
Africa through intermediate  ports;
and

(b) if so, the action taken by Gov-
ernment to curb this practice of
Indian traders?

The Deputy Minister of Commerce
and Industry (8hri Satish Chandra):

(a) No, Sir
(b) Does not arise,

Industrial Development of Uttar
Pradesh

1133. Shrl Sarju Pandey: Will the
Minister of Commerce and Industry
be pleased to state the total amount
spent by the Central Government on
the Industnal development of Uttar
Pradesh during the First and Second
Five Year Plan periods so far sepa-
rately?

The Minister of Industry (Shri
Manubhai Shah): The information 1s
being collected and will be placed on
the Table of the House in due course

Dailies Published in Uttar Pradesh

1184. Bbri SBarju Pandey: Will the
Minister of Information and Broad-
casting be pleased to state:

(a) the number of dailies published
from the principal cities in Uttar
Pradesh at present; and

Written Answers 3z

(b) which i» the oldesl smongst
them?

The Minister of Informstien ang

(Or. Keakar): (2) B2

dailies are publishad from the princi-
apl cities in Uttar Pradesh,

(b) The oldest eof them is the
“Pioneer” of Lucknow.

Masipur Indusivial Tribunal

1135. Shri L. Achaw SBingh: Will the
Minister of Labour and Empleyment
be pleased to state:

(a) whether the Manipur Industriat
Tribunal has given an award in res-
pect of the Manipur State Transport
dispute, and

{b) 1f so, whether a copy of the
award ‘will be placed on the Table?

The Depuly Minister of Labeur
(Shrl Ab’1 Al): (a) Not yet.

{b) Dors not arise

Export of Motor Vehicle Parts

1136 Sh+ R. C. Majhi:
Shri Subodh Hansda:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether any permission for the
export of motor-vehicle parts pur-
chased from the U.SA, has been
given during 1959 (upto June, 1859),
and

(b) 1if so, the value of such motor
parts exported so far®

The Minister of Industry (Shel
Manubhat Shah): (a) and (b). The
information 1s being collected from the
ports and will be laid on the Table
of the House as soon as it becomes
available,

Glass Industry
1137, [ Shel Subodh Hansda:
* 1S hri 8. C. Samanta:

Will the Minister of Commerce and
Indusiry be pleased to state:

(a) whether the Technical Survey
team for the glass industry has sinee
submutted its report;
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(i)ﬂn.hmmm

(¢) whether the report has been
considered by Government; and

(d) if so, whether all the recom-
mendations have been accepted by
Government?

The Minister of Industry (Shri
Muuubhal Shah): (a) No, Sir. The
report of the Technical Survey team
for the Glass Industry may be ready
within the next few months

(b) to (d). Do not arise

AH Ingia Working Ciass Family
Budget Burvey

Shri D. C. Sharma:
1138. ) Shri 8, M. Banerjee:
Shri Jagdish Awasthi:

Will the Minister of Labour and
Employment be pleased to refer to
the reply given to Starred Question
No 402 on the 18th February, 1959
and state the further progress made 1n
the work of National Sample Survey
n connection with the All India
Warking Class Family Budget Survey?

The Deputy Minisler of Labour
(Shri Abid All): The survey continued
m all the 50 Centres Out of the
23,000 families about 19,100 farmlies
have been surveyed upto June, 1959
The survey 1s expected to be con-
cludvel by the-end of the current vear

U.S. YTrade Missien

Shri D, C. Sharma:
1139. { Shri Ram Krishan Gupta:
| Shri Mahanty:

Will the Minister of Commerce and
Industry be pleased to refer to the
reply given to Starred Question No.
1568 on the 31st March, 1959 and state:

(a) whether the report of the U.S
Trade Mission which wvisited India
during October-December, 1958, hav
been studied; and

(b) it so, the action Government
have taken or propose to take there-
on?

The Minister of Commeree (Shri
EKanunga): (a) and (b). The Report
of the US. Trade Mission which
vlsltodlnd.hdurin;Ocmber-Doem-
ber, 1058 is being examined in conyul-
tation with the Organisations con-
cerned

Indians’ Preperties in Pakistan

1140. Shri D, C. Sharma: Will the
Prime Minister be pleased to state:

(a) whether 1t is a fact that a depu-
tation representing the Indian owners
of movable and immovable properties
in East Pakistan submitted a8 memo-
randum to the provincial Governor,
Dr. Zakir Hussain, on the 10th May,
1959, seeking justice in the matter of
disposal of their cases,

(b) whether a copy of the Memo-
randum has been received by the
Government of India from the deputa-
tionists; and

(e) 1f so, the aciion taken by Gov-
ernment to get the demands conceded
by the Pakistan Government and with
what resuits™

The Prime Minister and Minister of
External Affairs (Shri Jawaharial
Nehra): (a) and (b), Yes, Sir A copy
of the Memorial submitted by a depu-
tation of absentee Indian holders of
property in East Pakistan has been
recerved

(¢) The deputation met the Mem-
ber, Board of Revenue, East Pakistan,
and placed the grievances of the

" absen‘ee Indian landlords before hum.

The Indian Commercial Secretary at
Dacca was present at the meeting
The Member, Board of Revenue,
agreed to offer some facilhties to the
absentee landlords to enable them to
adjust their outstanding dues to the
Government of East Pakistan against
arrears of rent prior to acquisition of
the property or compensation amouat,
if any, lying to their credit with the
Government of East Pakistan or
Local Bodies.
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Head Hunting in Tuensang Area

1141, Bhri D, C. Bharma: Will the
Prime Minister be pleased to state
number of head hunting cases com-
mitted in Naga Hills Tuensang Area
during 1959 (upto 31-7-39)?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehrn): None

Indians in Barma

1142, Shri D, C Sharma: Will the
Prime Minister be pleased to refer to
the reply given to Unstarred Ques-
tion No 1492 on the 6th March, 1059,
and state the number of Indian na-
tionals, affected by the Burmese Land
Nationalhisation Act who have been
paid compensation during the period
from February to July, 19597

The Prime Minister and Minister
of External Affairs (Shri Jawaharlal
Nehru): It 15 informally understood
that 154 claims from Indian nationals
have been dieposed of by the Burmese
authorities during the period from 1st
February, 1959 to 30th June, 1959 and
a total sum of K 2,386,658, has been
paid as compensation 1n cash against
these claims Later figures are not
available

The amount of compensation paid tn
Government Bonds 1s not known

Development Council for Woollen
Textiles

1143, Shri D. C. Sharma: Will the

Minister of Commerce and Industry
be pleas_ed to state

(a) what steps have been taken by
the Development Council for the
Woollen Textiles to explore markets
for Indian woollen goods in foreign
countries during 1959 so far; and

(b) if so, the result achieved so far?

The Minister of Commerce (Shri
Kanaugo): (a) The Woollen Develop-
ment Council has recommended that
two delegations, one for Organised
mill and Hosiery sector and another

AUGUST 20, 1959
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for carpets and rugs may be sent ab-
export of woollen manufactures,

(b) The proposal is under conside-
ration of Government

Reconstitution of Educatien Panel

1144, Shri D. C. Sharma: Will the
Minister of Planning be pleased to
state at what stage is the question of
reconstitution of the existing Educa-
tion Panel with a view to associate
Members of Parliament with it?

The Deputy Minister of Planning
(Shri 8. N. Mishra): The matter is
under consideration.

Arrears of Rent from Evacuee
Properties

1145 J Shri D. C, Sharma:
"\ Shri Bibhuti Mishra:

Will the Minister of Rehabllitation
and Minority Affailrs be pleased to
state

(a) the total amount of arrears of
rent due to the Government of India
from the occupants of evacuee pro-
perties and the Government built pro-
perties for rehabihitation purposes as
on the 1st August, 1959; and

(b) the amount of arrears of rent
collected from the occupants upto the
31st May, 19597

The Deputy Minister of Eehabilita-
tion (Shri P 8. Naskar): (a) Rs 823
crores (approximately)

(b) Rs 18 00 ciores (approximately)

Silver Prices

1146, 8hri R. C. Majhi:
Shri Subodh Hansda:

Will the Minister of Commeree and
Industry be pleased to state:

(a) whether the price of silver has
gone up 1n our couniry as a result of
the Tibetan developments;

(b) if so, to what extent; and
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{c) for how long this rise in price
has continued?

The Miuister of Om(lhl:
Ksanage): (a) to (¢). A statemen
showing the weekly prices of silver
at Bombay for January-June 1058 and
1959 is laid on the Table. [See Ap-
pendix II; annexure No. ¥4].

Water Supply to Miners in Bihar

Shri B. C. Majhi
ne. msmm

Will the Minister of Labour and
Empioyment be pleased to state:

(a) whether 1t 13 a fact that the
water was supplied on trucks to the
miners in Bihar during the months of
April to June, 1959; and

(b) if 30, the names of such mines
where the water supply was made on
trucks last year also?

The Deputy Minister of Labour
(Shri Abg Al): (a) During May to
July, 1959, the Coal Mines Labour
Welfare Organisation supplied water
on trucks to the residents of Bhuli
township, most of whom are miners.

(b) Water was supplied on trucks
last year to the following mica mines:

(1) Alakdiha

(2) Dangarkat1 (No. 1)
(3) Dangarkati (No. 2).
(4) Durga

(5) Kewndatari

(8) Lomchanchi

(7) Mahajago

(8) Mahua

(9) Paharia

(10) Rajdulari

(11) Udaiya Charki.

Timber Scagoning Plant

1148 Shri Ram Krishan Gupta:
* Shri §. A, Mehai:

Will the Minister of Warks, Hous-
Ing and Supply be pleased to refer to

the reply given to Unstarred Quastion
No. 1229 on the 3rd March, 1959 and
state:

(a) the steps taken so far for in-
stalling a timber seasoning plant in

the Hindustan Housing Factory, Delhi;
and

(b) the estimated cost of the plant?

The Minister of Works, Housing and
Supply (S8hri K. O. Reddy): (a) The
installation of the Beasoning-cum-
Preservation Plant for timber is
nearing completion.

(b) Rs, 2'85 lakhs.

Export of Shoes to Poland

1149, Shri Ram Krishag Gupta: Will
the Minister of Commerce and Indus-
try be pleased to state the steps taken
or proposed to be taken to promote
export of shoes to Poland?

The Minisier of Commerce (Shré
Kanungo): Shoes worth Rupees
537,103-39 nP. have already been
supplied to Poland. An order for the
supply of 60,000 pairs of shoes has
been secured. Out of this, 12,000 pairs
are to be shipped by the 15th October,
1859. The balance quantity, will be
supplied later on on the basis of
selection of samples to be submitted
by September, 1959 by National
8Small Industries Corporation.

Falr Price for Indian Paper

Shri Ram Krishan Gapta:
1150, J Shrl Subodh Hansda:

Shri 8. C. Samanta:
| 8hri Vidya Charan Shukia:

Will the Minister of Commerce and
Industry be pleased to refer to the
reply given to Starred Question No.
1000 on the 6th March, 1959 and state:

(a) whether Government have since
received the report from the Tariff
Commission regarding the fixation of
fair prices to be charged by whole-
sale dealers and retailers for paper
manufactured in India;

(b) if so, the details thereof; and
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{c) tbe decision tyken by Govern-
ment therean?

The Minister of Industry (!TJ::
Manubhal Shah): (a) to (e)
report, which has been received, 1s
under the consideration of the Gov-
ernment

Cost structure of Industries

1151 Shri Ram Krishap Gupta: Will
the Minister of Commerce and Indus-
iy be pleased to refer to the reply
given to Unsiarred Question No 1545
on the 6th March, 1859 and state

(») whether the detals for setting
up Study Groups for locking into the
cost structure of some important
Industries in India have been worked
out, and

(b) it »o0, the main features thereof’

The Minister of Industry (Shri
Mannbhaj Shah): (a) and (b) A few
important industries are being select
ed for study Details of the study
groups are being finalised

Export of Coir Goods

1162. Shri Ram Krishan Gupta. Wil
the Minister of Commerce and Indus-
&y be pleased to state at what stage
1s the proposal for sending a delega-
ton to USA, UK, Canada and
Western European countries to explore
markets for coir goods?

The Minister of Industry (Shn
Manubhai S8hah). The delegation led
by Shmn T M B Nedungad:, Chaur-
man, Coir Board, left India on the 21st
March, 1059 and returned on 19th
June, 1859, after visiting the USA,
Canade. the UK and the West Euro-
Pean countries The report of the
delegation 15 awaited

Indian Trade Promotion Organisation
at Frankfart

1153 Shri Rem Krishan Gupta: wall
the Minwster of Commerce ang m.l,_
try be

given {5 Unstarreg Question No, 3015
on the 14th April, 1050 and state the
nature of progress made so far in
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Trade Promation

establishing a - o

Organisation at
Germany).

Deputy Minister of Chimnitee
m“;.a..u, (Bhrl Sathh Ohasdes):
A statement indicating the progress so
far made in establishing the Tiede
Promotion Organisation iy Imid en the
Table |[See Appendix I, annexure
No 95].

Compulsory Exports

Ram Krigshan Gupta:
““-{s?;tﬂa. M. Tarlg:

‘Will the Minuster of Comumerce and
Indusiry be pleased to state:

(a) whether 1t is a fact that Govern-
ment Is considering a propossl to
introduce compulsory exports; and

\b) if so, at what stage the proposal
stands?

The Deputy Minister of Commerece
and Industry (Shrl SBatish Chandra):
(a) and (b). We have been explor-
ing with representatives of industry
and trade ways and means of promot-
ing the export of agricultural, mineral
and industrial products We have
£ven necessary facilities for the pro-
motion of exports and provided a set
of incentives for some industrial pro-
ducts Along with these stepa it has
also been felt that if each industry
Will try to export atleast 10 per cent
of its  production 1t would set a
definite objective before the industries.
Further, enforcement of some kind of
quahty control will help 11
of exports The implications of these
Suggestions are being examined. It is
hoped that if trade and industry are
themselves able to organise exports of
difficult products and commodities on
sound business like lines, it may not
be necessary to resort to compulsion.

Textlle Mills tn Punjad

1155. Shri Agit Singh Sarhast; win
th!!tmi;mnfm-‘m_
try be pleased to refer to the reply
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Unstarred Question No. 251
gm mwm-u"m

(d) the namés of the applicants who
applled Yor licences in 1958-39 Tor
starting textile mills in Punjab; and

(b) the decision arrived at so far on
their spplications?

The Minister of COemmerce (Shri
Kanuage): (a) 1. Ramakrishan
Kulwantrai, Delhi.

2. Mjs. Ghaki Mul Hukam Chand,
Ludhisna.

3. Mijs. Hissar Textile Mills, Hissar.

(b) The views of the State Govern-
ment have been invited A final deci-
sion will be taken as soon as their
reply is received

Lime Stone Deposits st Bhokar

1158, Shri Pangarkar: Will the
Mmuster of Commerce and Industry
be pleased to state:

(a) whether the quantity and qual-
ty of lime stone deposits at Bhokar 1n
Nander District of Bombay have been
surveyed; and

(b) i1f so, whether a cement factory
can be started there?

The Minister of Indusiry (Shri
Manubhal Shah): (a) and (b) The
lime stone deposits at Bhokar 1n
Nander District of Bombay State
have been surveyed by the Geological
Survey of India The Survey has
revealed that the quantity of lime-
stone is limited and it cannot sustain
a Cement factory, Since, however,
the quality of the lime stone is good,
it could be used for meking lime for
the purpose of catering to the loeal
demand

Wage Committee for Weorking
Journalists

1157, Shri Badhan Gupta: Will the
Minister of Labour and Ewployment
be pleased to state:

(a) whéther R is a fact that the
recommenditions made by the Wage

Committee for Working Joumnalists
compare unfavourably with the wage
scales awarded by the previcus Wage
Board; ahd

(b) if so, the extent of reduction in
emoluments that the working journa-
lists of different categories are likely
to suffer on the basis of the recom-
mendations o the said report?

The Doputy Minister of Labour (Shri
Abid All): (a) and (b). Copies ef
the decision of the Wage Boarg for
Working Journalists and of the report
of the Wage Committee are available
in the Parliament Library. The
Hon'ble Member may consult themom
the points mentioned by him.

Maheshwarl Devi Jute Mils Ltd,
Kanpur

Shrl 8. M. Banerjee
L {mm Sagtish, Awas:

Will the Minister of Commerce and
Industry be pleased to refer to the
reply given to Starred Question No.
1826 on the 14th April, 1850 and state:

(a) whether the committee appoint-
ed to investigate into the working of
the Maheshwan Dewvi Jute Mhlls Ltd,
Kanpur has since submutted its report;
and

(b) the mam recommendations of
the committee?

The Minister of OCommeree (Shri
Kanungo): (a) Yes, Sir

(b) The mam recommendations of*
the Commuttee aim at putting the mull
on a sound working condition through
moderrusation of 1ts plant and
machinery, refixation of workloads,
reduction of Isbour strength and
reduction of expenditure

Workmen's Compensation Act

Shri Ram Krishan Gupta:
1158 < Shri Kunhan:
LSlu-l‘!' B Vittal Rao:

Will the Minister of Laboesr and
Employmant be pleased to refer to
the reply given to Btarred Question
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No 1885 on the 18th April, 1959 and
state:

(8) whether Government have since
examined the report of the Actuanal
Committee appointed to assess the
financial burden on industry in con-
nection with the Amendment of Work-
men's Compensation Act for revising
the rates of compensation and to
wncrease the wage limit from Rs 400
to Rs 500,

(b) 1t a0, the nature of the decisions
arrived at, and

(¢) whether s copy of the report
will be laid on the Table*

The Deputy Minister of Labour
1Bhah A ALY () Yea

(b) In accordance with the decision
taken at the last meeting of the Indian
Labour Conference held in July 1959,
the report of the Commuttee and cer
tain 1ssues connected with the question
of revising the rates of compensation
will be discussed by the Sub-Com-
mittee appointed by the Conference

(c) Copies of the report have been
supplied to the Parliament Library
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Rural Housing Scheme in Belhi

1161, Shri Damanl: Will the Mins-
ter of Works, H and Supply be
plﬂ’edm'tlt& -

(a) whether 1t 13 a fact that a plot
Ject to improve rural housing in
g;olh;hubemhunched.md

(b) 1if so, the willages which are
béing covered?

The Minister of Works, Housing and
Sapply (S8hri K. C Reddy): (a) No

(b) Does not anse

Export of Cloth

1167. Shri Bibhuti Mishra: Will the
Miuster of Commerce and Industry
be pleased to state

(a) how many yards of cloth were
exported by India between June, 1938
to July, 1059,

(b) the perientage of fine, supei-
fine and medium qualities of cloth
exported, ang

{e) further steps contemplated to
increase their export®

The Deputy Minister of Commerce
apd Industry (Shri Satish Chandrs):
(8) and (b) Figures of exports of
cotton cloth are available upto May,
1858 Exporis between June, 1958 and
May, 1958 were 597 2 mullion yards out
of which fine, superfine and medium
varieties represent approximately 18
wrcent.:?percentmulpermt
respectively (The percentages are
based on the exports effected through
the port of Bombay)

(c) Several export incentive gchemes
h.vebeenmtrodumdhmﬂu
export of Indian textiles, and the
mAtter 15 under constant review
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Employment Exchanges
1153, Shi Ragbunsth Singh: wm

(b} The information is not available,

Utllisgtion of money under Second
Five Year Plan

1164 Bhri Raghunath Singh: will
hmnhhrotrhnlhg?nlhmdto

for the Second Five Year Plan?

The Deputy Minister of Planning
(Bhri 8. N, Mishra): The following

per cent of their Plan allocations up-
¥l now:—

1. Commerce and Industry

2. Education.

3. Food and Agriculture.

4. Health,

5. Home Affairs.

6. Information angq Broddcasting

7. Irrigation and Power.

8. Labour and Employment,

9. Railways.

10. Rehablitation.

11. Scientific Research and Cultural
Affairs

12. Steel, Mines and Fuel.
13. Transport and Communications
14. Works, Housing and Supply.
Matohts
1186, Shri Bbhati Mishra: Will the

(a) the total requirements of
matches in India annually;

(b) the average value of matches
exported annually; and

(c) the number of match factories m
India (State-wise)?

The Minister of Industry (Shri
Manubhai Shah): (a) 32 million gross
boxes of 80 sticks,

(b) Exports of matches during the
years 1857 and 1958 were of the value
of Rs. 1,260 and Rs. 302, respectively.

(¢) A statement 1s laid on the Table.
[See Appendix II, annexure No. 96.]

Purchase of Immovable Propecty in
Nepal

1166. Shri Bibhnti Mishra: Will the
Prime Minister be pleased to state:

(a) whether the Indian citizens in
Nepal have to face some restrictions

for purchasing immovable property
there;

(b) o s0, whether any such restric-
tions have been imposed on Nepalese
citizens in India; and

(c) if the answer to part {(a) above
be in the affirmative, what steps have
been taken by the Indian Government
to remove this ban*

The Prime Minister and Minister of
External Affairs (Shri Jawaharial
Nehra): (a) Yes, there are some
restrictions on all foreigners in this
respect.

(b) No.

(c¢) Government have so far not
considered it advisable to take any
action in this matter.

Lang for Displaced Persons in Punjab

1167. Shri Daljit Singh: Wul the
Minister of Rehabilitation and Minori-
ty Affairs be pleased to state:

(a) the total acreage of evacuee lang
(cultivable and barren) which has not
been allotted to any displaced person
in Punjab so far (District-wise); and
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(b) whethar the same would be
Auctioned or given permanently to the
otcupants belonging to BScheduled
Castes!

The Deputy Minister of Rehabilita-
Hop (Skrl P, B. Naskar): (a) There
are spproximately 45,43 standard
acres of cultivable and 114,152 ordi-
nary acres of unculturable evacuee
land which has not so far been allot-
4ed to the displaced persons m Punjab
District-wise details are given in a
statement  lald on the Table
[See Appendix II, annexure No 971.

(b) A proposal to selk a large area
of inferior evacuee land to the Punjab
Government 1s under consideration It
will be for the Punjalb Government
to formulate a scheme for its uhlisa-
tion after thev have purchased it
The balance of the unallotted land will
‘be utilised for allotment to unsatisfied
land claimants and the surplus would
be =old by auction

Hellcopter Crash in Singapore

1188. Shrimati Ila Palchoudhur:
“Will the Prime Minister be pleased to
state:

(a) whether Government's attention
has been drawn to a report appearing
in the ‘Statesman’ dated June 25, 1959
to the effect that 5 Indian Nationals
were killed :n a recent helicopter
crash In Singapore;

(b) i so, the complete details of the
accident and

(c) the action taken in regard there-
to?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
‘Nehrn): (a) Yes The accaident took
Place near the ol flelds of Seriza 1n
Brune:

{b) On the might of Sunday the 2ist
June 1939, s helicopter carrymng a
crew of 7 persons to an off shore rig
Plunged into the sea All the members
of the créw were killed Fjve of them
wete Indian nationals employed as
drillers in the Brunei Shell Petroleum
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Co. Ltd. The names and addresses of
the deceased Indians and their next

on the Table
annexure No. 93.]

(c) The bodies of all the detwased
Indians were recovered and duly dis-
posed of by the Company. An inyuiry
into the cause of the crash was inwti-
tuted in Seria but the result fhereof
has not yet been communicated to the
Government of India

1169 Shri Hem Raj: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whefher 1t is a fact that the
Ambar Charkha yarn cannot be used
for warp and weft for cloth weaving;

(b) 1f so, whether any attempt has
been made to improve its quality; and

(c) whether 1t 15 also a fact that
no arrangements exist for calico print-
Ing in the Ambar Charkha weaving
Centres?

The Minister of Industry (Skri
Manubhal Shah): (a) No, Sir

{b) Does not arse

(c) As Calico printing forms part
uf the normal processing of Khadi, no
uwpecial arrangement 1s required for
't 1n the Ambar Charkha weaving
tentres Adequate arrangements
1ave however, been made m selected
blaces for printing Ambar Khad),
where necessary

Central Bullders’ Assoeclation

1170. Dr Bam Subhag Simgh: Will
the Minuster of Works, Housing and
Supply be pleased to state-

(a) whether Government have re.
€ewved any suggestions drom the
Central Builders’ Association for rais-
Ing the standerd of construction in the
Country and reducing the cost;

(b) uf so, what are the main sug-
Bestions, and
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{c) whether Government have
examined them und found them ac-
cepiable?

The Mimister of Works, Housing
and Supply (Bhri K. C. Reddy): (a)
t0 (c). Government recently received
from the Central Builders' Associa-
tion a number of suggestions, relating
mter aha to reduction of security
deposits, timely supply of detailed
drawings and materials, revision of
specifications, award of composite con-
tracts, revision of mode of payment
for expeditious settlement of con.
tractors’ claims, reorientation of the
system of technicll checking of works,

(@) Works costing Rs. 5 lacs 1n value
(h) Works upto Rs. 10 lacs in val 1c

(c) Works above Rs. 10 lacs 1n value
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délegation of enimmced pewen to
CP.W.D, officers, arbitration, revision
of the tender system and the form of
contract, reduction of supervisory staft
of the CP.W.D., etc. The suggestions
were generally discussed at the Fifth
Periodical Conference of CP.W.D.
Contractors, held at Bangalore on the
8th and 8th July, 1859. The follow-
ing decisions were arrived at:

(1) Agerinst the existing rate of
10 per cent. of the estimated
cost of a work, required to be
deposited by a contractor as
security deposit, the security
deposit taken from contractors
willnuwbouunder

10 % of the estimatea cost
10 % oa hirst Rs 5 lacs and 74%; on the ba-
10% onfirstRs, 5 lacs, 7}

second
Rs. shc:ands%m the bnlm

(2) Detailed drawings for paris of
work would be supplied well
in time, but it would not be
possible to supply such draw-
ings m respect of all the
parts at the very outset, as
desired by the Aassociation.

(3) Suitable instructions had al-
ready been issued to the de-
partmental officers for prompt
1ssue of requisite materials to
contractors

(4) Having regard to availability
and import restrictions, some
relaxation in the specifications
was already being allowed by
the CPWD. The question
o! further revision of the
specifications was being con-
sidered by a Technical Board
constituted by the C.P.W.D.

(5) As an experimental measure,
the CP.W.D. would award
composite contracts for build-
ing, sanitary and electrical
works in a project to a single
firm of contractors, instead of
to different contractors as at
pressot,

(6) Cases of delay in payment of
contractors’ bills and in sanc-
tioning extra items of work
would be referred to a Btand-
ing Committee consisting of
five represgntatives of con-
tractors and officials of the
CPWD

(7) The contractors’ suggestion
that the arbitrator for deal-
ing with cases of arbitration
in the CP.W.D. should be a
non-official, was not accept.
ed but it was agreed that the
arbitrator would be appointed
by Government from a Gov-
ernment Engineering Depart-
ment other than the CPW.D
and would function independ-
ently of the latter under the
control of the Ministry of
Works, Housing and Supply

(8) At present, only limited com-
panies of contractors are elig:-
ble for enlistment in the pro-
posed Class IA. The contrac-
ters’ suggestion for enlist-
ment of registered partner-
ship firms in that class was
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accepted, subject to their ful.
filling other necessary condi-
tions,

Some of» the suggestions were not
found acceptable and still certain
others are under examination

Houses for Miners

J/ Shrimati Renn Chakravarity:
17L 3 Shri Mubammed Etiss:

Will the Minister of Works, Hous.
ing and Sapply be pleased to state:

(a) the number of houses built by
manganese and iron ore mine owners
in Barbil and Gua areas of Orissa and
Bihar under the subsidized Industrial
Housing Scheme so far;

(b) whether it is a fact that the
hutments for the labourers in manga-
nese and iron ore mines are not mn
good condition;

(c) whether 1t 1s also a fact that
in Indian Iron and Steel Co’s Gua
Mines no new housing scheme for
Iabourers (in lower categories) has
been undertaken since 1947;

(d) whether housing for construc-
tual labourers 15 1n a bad condition;

(e) if s0, the steps Government
propase to take to see that the em-
ployers construct houses for labour
with adequate sanmitary arrangements;
and

(f) whether any enquiry has been
undertaken?

mmnuudwnh,nm;m
Supply (Bhri K. C Reddy): (a) None

(b) The Orissa and Bihar Govern.
ments have stated that the existing
hutments in the manganese and iron
ore mines are either of old pattern or
temporary construction

(c) to (f) Particulars called fo1
from the State Governments are stl]
awaited
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Secondary Schosls in Dendakarsmya
Area
1172, Shri Panigrahl: Will the Minis.

ter of Rehablitation and Minoelty
Affairs be pleased to state:

(a) whether there is any proposal
to open Secondary Schools with free
boarding arrangement in the Danda-
karanya area; and

(b) if s0, how many such Schools
have been started by now by the
Dandakaranya Development Autho-
rity?

The Deputy Minister of Rehabilita-
tion (Shri P. 8, Naskar): (a) There
are schemes for opening secondary
schools in the area.

(b) No secondary school has yet
been started but will be started as the
displaced persons population in the
area grows,

Co.operative Societies, Tripura

1178, S8hrl Dasaratha Deb: Will the
Minister of Rehabilitation and Mino-
rity Affairs be pleased to state:

(a) the number of co-operative
societies in the Rehabilitation Centres
of Tripura where office-bearers ke
Chairmen and Secretaries happen to
be the officials of the Administration;

(b) how far these officials have
been helpful n developing these
socleties, and

(c) when the elected representatives
of displaced persons are likely to re-
place these office-bearers®

The Deputy Minister of Rehabilita.
tion (8hri P 8. Naskar): (a) In 49 Co-
operative Societies in the Rehabilita-
tion Centres ;n Tripura, the Chair-
man and Secretaries are Government
employees nominated by the Tripura
Administration

(b) and (c). ‘These appointments
have been helpful in the formation
and running of these sacieties more
efficiently as the officials are able to
give advice and guidance to the mem-
bers of the societies who are not well
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versed mIm co-operative methods.
Thess officers &lso maintain close
Haison between the Soclieties and the
Administration. The officials will be
replaced in due course by non-official
members who are already working as
Vice-Chairroan asnd Assistant Sec-
retaries after the members have gain-
eod sufficlent experience and are con-
sidered to be in a position to run the
Societies properly.

Displaced Persons, Tripura

1174. Shri Dasaratha Deb: Will the
Minister of Rehabiiliation and Mino-
rity Affairs be pleased to dtate:

ta) the total number of notices
served on the displaced persons of
Tripura during the current year for
the realisation of loans advanced to
them;

(b) the total number of cases mn
which properties were attached in
order to realise such loans; and

(¢) the total amount realised so
far?

The Deputy Minister of Rehabllita-
tion (Shri P. 8. Naskar): (a) 386.

(b) Nil.
(¢) Rs, 208.02 nP

Rehabllitation of Displaced Persons

1175, Shri Pahadia: Will the Minis-
ter of Rehablilitation and Minority
Affairs be pleased to state:

(a) the number of displaced persons
from East and West Pakistan re.
habilitated in rural and urban areas
of the country upto the end of June,
1980, separately; and

(b) the average amount spent per
head on rural and urban rehabilita-
tion, separately?

The Deputy Minister of Rehabilita-
tion (Shri P, 8. Naskar): (a) The in-
formation is not readily available and
can be collected only by a general
census which will involve time and
labaur incommensurste with the
reqults to be achieved. ~

(b) Cost of rehabilitation has varied
from area to area and displaced per-
son to displaced person, depending on
the terran, requirements etc, It is
not possible to give averages.

Kamarhatty Jute Mills
1176, 8hri Mubhammed Ellas: Will

the Minister of Labour and Employ.
ment be pleased to state:

(a) whether Government have re-
ceived any complaints regarding non-
payment of Provident Fund dues by
the Kamarhatty Jute Mills to its
workers;

{b) if so, when the complaint was
rectived; and

(c) the action taken thereon?

The Deputy Minister of Labour
(Bhri Abid All): (a) Yes.

(b) In November and December,
1958

(c) Interim payment has been made
in all the cases and further payment
will be made on realisation of Provi-
dent Fund dues from the Mills.

Government Quarters near
Nizamuddin (New Delhi)

1177. 8hri Muhammed Elias: Wil
the Minister of Works, Hoasing and
Supply be pleased to state.

(a) the number of Government
quarters built in Kilokirri and Pinjra-
pole areas near Nizamuddin (New
Delhi);

(b) when the construction work
began;

(c) the date on which these quar-
ters were completed;

(d) whether they have been fitted
with water taps and electricity; and

(e) whether these quarters have
been allotted?

The Minister of Works, Housing and
Supply (Shri K. C. Reddy): (a) and
(b). In Kilokrrl, no Government
quarters in the general pool have
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beem built. In the Pinjrapole ares,
033 quarters of various types were
takdn up for construction on differ-
ent dates beginming from February,
1957 to May, 1959

(e) Not yet completed

(d) In some houses, the work of
mternal water supply and electric
installations has been completed,
while in others the work 1s still to be
taken up.

—

(e) Not yet
Nore —Besides the Government
quarters, mentioned above, the

CPWD have constructed, for the
Delh: Development Authority, 438
single-roomed tenements

Demands of the All India Bank
Employees’ Association

1178. Bhri 8 M Banerjee: Will the
Minister of Labour and Employment
be pleased to state

(a) whether the All India Bank Em
ployees® Assoctation has submitted a
charter of demands to Government,

(b) 1f so, what are the main de
mands, and

(¢) whether this charter of demands
1s likely to be discussed in the en-
suing tripartite meeting?

The Deputy Minister of Laboumr
(Bhr Abid All): (a) A copy of the
charter of demands submitted by the
Association tp orgamisations of em-
ployers has been received by the
Government

(b) The demands cover various
items relating to conditions of service,
such as classification of banks, scales
of pay, Dearness Allowance, Provi.
dent Fund, Gratuity, Bonus, Working
Hours etc

(¢) & inpartite Conference was held
on the 8th August, 1858 It was of an
exploratory nature It considered
whether a new tribunal should be ap.
pomnted, or whether there was scope
for settling outstanding points by
mediation or arbitration.
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Howpitel under the Emploress’ Riste
Insurspce Sclome

3179, Shri S, M Banerjes: Will the
Mingter of Labear and

be pleased to refer to the raply given
to Unstarred Question No, 464 en the
18th February, 1859 and state:

(a) the date from which the cons-
truction work of the hospital to be
established at Kanpur under the Em-
ployees’ State Insurance Scheme has
started, and

(b) the amount lkely to be spent
on this hosmtal?

The Deputy Minister of Labour
(Shri Abid Al): (a) Plans and est-
mates have been finalised and cons-
truction 13 expected to start shortly

(b) Rs 2407 lakhs (including cost
of land but excluding egquipment)

Export of Handicrafts

1180. Shri M. M Gandhi: Will th‘ﬁ'
Minister of Commerce and Industry
be pleased to state

(a) whether his attention has been
drawn to the statement made by Shri
Madanmohan R Ruia, President of
the Fedcration of Indian Chambers of
Commerce and Inlustry, on his re-
turn from a tour of the United States
and other countries, that there 13 a
good demand for Indian handicrafts
mn America and European markets
and that adaptation and design to the
European taste were needed;

(b) 1f su, the reaction of Goveran-
ment thereto,

(c) whether 1t 1~ a fact that there
18 a big store in Milan (Italy) where
they are having a brisk sale aof
handicrafts and that the demand is
growing; and

(d) if so, what efforts Governmemt
have made to accelerate the salp of
Wm in Italy and other coun-

The Minister of Industry (St
Mzaubhal Shah): (a) Yes, Sir,
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aware
a Indian
America Europe
adaptation and design to
faste are needed,

(c) Yes, Sir.

{d) Steps for promotion of exports
of haadicrafts are being taken by the
Central Government in respect of
all countries including Italy. Apart
from the Indian Handicrafis Develop-
ment Corporation which was set up in
Apefl, 1938, to look after activities
connected with exports, publicity is
being given through exhibitions, trade
centres, etc. abroad. A Trade dele-
gation of business executives from
US.A. was invited to India sometime
back, to establish direct contacts with
dealers and exporters, Foreign Ex.
perts are also being employed from
time to time, with the assistance of
Ford Foundation, to advise on the
development of handicrafts parti-
cularly of export. Facilities for im-
port of raw materials and drawback
of import duty on certain Handicrafts
ave also being given. So far as Italy
is concerned, the Handicrafts Corpo-
ration recently gave financial assist-
ance for publicity to 8 DEpar‘ment
Store 1n Milan which purchased a
large quantity of handicrafts from
India.

i
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Rebabilitation of Dispiaced Persons
in Sunderbans A-ca

118y, [ Shrimati Na Paichoudhari:
1ws.uncm

Will the Minister of Rehabiiitation
and Minority Affairs be pleased to
refer to the reply given to Starred
Question No. 14 on the 3rd August,
1859 and lay a statement showing the
brief.details of the recommendations
made by the High official of the Indian
Council of Agricultural Research who
was deputed to make a survey of the
Sunderbans area in West Bengal with
a view to reclaiming and develop-
ing it for rehabilitating the displaced
persons from Hast Pakistan?
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The Deputy Mimister of Rebabil-
tatiom (l:l_lrl P. B. Naskar); The re-

ernment of West Bengal. It will not
be possible to make a definite state-
ment at this stage,

Ol Drum Clesures

1182, Shri Rameshbwar Tanstia: Wil¥
the Minister of Commerce and Indus.-
try be pleased to state:

(a) whether the country imports oil
drum closures;

(b) wherefrom these are imported;

(c) the value of drum closuges im-
ported in the years 1954 to 1959 year-
wise;

(d) which are the firms to whom
licences for these imports were given
in the year 1966 to 1959 and for how
much to each of these flrms;

(e) whether the drum closure- are
manufactured in India;

(£) if so, who are the manufacturers;

(g) whether these firms produce
such drum closures in quantity «s can
replace the imported ones, and

(h) to what extent the demand of
the gcountry can be met by indigenous
products?

The Minister of Industry (Shri
Manabbai Shah): (a) No, Sir,

(b) to (d) Do not arise,

(e) and (f). Drum Closures re
being manufactured in India by the
following four firms:

1. M/s. India Die Castings Co. (P}
Ltd., 178, Mahatma Gandhi
Road, Calcutta.

2. M/s, Ajanta Plastics Private
Ltd., 134 A and B, Viveka-
nanda Road, Calcutta—4.

3. M/s. Ahunja & Co, 5, Clive
Row (Room No. 48), Cal-
cutta-4.
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4, M/s. India Mallesble Castings
Lid, 4, Lyons Range,
Calcutta.l.

(g) and (h). The indigenous in.
dustry can meet the full demand of
the country for Drum Closures. The
quafity of ome of the components of
the Drum Tlosures, namely, ‘Flange’
is not satisfactory on account of the
non-availability of the special type of
steel for its manufacture. A part of
the requirements of Flanges, for the
Drum Closures, is being allgwed to be
imported.

Minimum Wages (Central) Rules,
1650

1183, 8hri Anthony Pillai:
Shrl L. Achaw Singh:

Will the Minster of Labour and
Employment be pleased to refer to
the reply given to Unstarred Question
No. 4250 on the 8th May, 1839 and
state when the drafi amendments to
Rule 28 of the Minimum Wages
(Central) Rules, 1950 will be finalised”

The Deputy Minister of Labour
{Bhri Abid Al): The amendments
will be finalised within the next few
weeks,

Piece Rate Schemes for Dock
Workers

s Shri Anthony Pillai:
Shri L. Achaw Singh:

Will the Minister of Labour and
Employment be pleased to refer to the

reply given to Unstarred Question
No. 3548 on the 27th April, 1956 wpd
tate:

(a) how many workers were re-
trenched by the Madrag Dock Labour
Board subsequent to the Introductien
of the piece-rate scheme;

(b) how many months after the in-
troduction of the piece.rate scheme
they were retrenched;

(e) in what precise manner did
Government view with disfavour their
retrenchment;

(d) what beneficial effects did It
have on the persons retrenched either
in the form of re.employment or pay-
ment of compensation; and

(e) the total amount paid 1p the
registered stevedore workers in the
form of attendance allowaznce and to
make up for the minimum guarantee
during each of the three months prior
to the introduction of the piece rate
scheme and prior to the retrenchment?

The Deputy Minister of Labour
(8hrl Abld Ali): (2) and (b). There
was no retrenchment as such. ‘The
Board cancelled the temporary regis-
tration of 169 temporary workers from
1-1-1959( 1e. 10 months after the in-
troduction of the piece-rate scheme)
on expiry of the sanctioned period of
temporary registration,

(c) and (d). Do not arise
() The information is as follows:

—— —

Period—December, 1957 to February, 1958

—— ——— ——

Reserve Pool Workers
Temporary Workers
ToTAL .

Attendance Guaranteed
allowance MinimumWages
Rs. Rs
6021-00 Nil.
14031 00 .
20052 00

*The remporary work:rs were not cntitled to the payment of Gustanteed Migizmm wages,



3513 Written Answers SRAVANA 90, 1881 (SAKA) Written Answers 3312

Peviod=Octoder, 1958 to0 Decamber, 1058

Attendance Guaranteed
Rs. Rs,
Reserve Pool Workers 49.969°00 ITL46- 14
“Temporary Workers 18,880 yo .
‘TorAL: 68,449 50 37146 14

¥The tempomry wozkers were not entitied to the payment of Guarsateed Miimum Wages.

Automobile Industry

Shri Anthony Pillai:
m"{mn Achaw Singh:

Will the Minister of Commerce and
dustry be pleased to state:

(a) the amount of foreign exchange
netioned to various auto-truck
anufacturing ‘concerns for the year
mmencing from the 1st April, 1058
r the import of raw materials and
mpnnents;

(b) what Is the pereentage value of
e components manufactured i1n India

by each of the three concerns; an.t

(c) when industrial licences for the
manufacture of automobile trucks
were granted to each of these com-
cerns and when did they commence
the manufacturing programme?

The Minister of Industry (Shri
Manubhai Shah): (a) There are four
truck manufacturers in the courtry.
Foreign exchange for the imposi of
raw materials and components is
sancfioned on half.yearly basis. The
amount sanctioned for the period
April-September 1959 is as follows:

Name of Manufacturer

-—— e —— e m w  ——

Foreign Ex-
change San-
toned

M/s.Tata Locomotive & Engg. Co, Ltd,, Bombay

M/s. Premier Automobiles Lid., Bombay
M/s. Hindustan Motors Ltd., Calcutts
M/s. Ashok-leyland Ltd., Madras

(Rs. lakhs)
331 co
223 37
206-00
181-35

(b) The latest percentages of in-
genous content in the main models
! trucks manufactured in the coun-
y are as follows:

Tats-Mercedes Benz 165°

W.B. 64°4%
Dodge-165" W.B. (3ton) . Yo
Leyland ‘Comet’ 163" W.B. 2%
Bedford (Diesel) Scheme

recently
stayted.

The above percentages are worked
out by comparing the CLF. price of
the imported components (finished
and semi-finished) wath the ex-factory
cost of the vehicle in India.

(c) The following are the dates of

grant of industrial leences or Gov-
ernment approval and of the com-
mencement of manufacturing pro-
grammes:

74 LSD—4,
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of Date Date of com-
Nasme of Manufacturer Name of Truck of p.:t of -
programme
Premuer Automobiles Lwd. . .  Dodge Sept. ’'sy  Jen. 1954
ﬁ: Athok-leylind Led.  » -+ Leyland March '5¢  Jan. 1956.
M/s. Tata Locorantive & Engg. Co. Ltd Tlge fé:wcd- March 'ss  Nov. 1955
[ -

M/s. Hindustan Motors Ltd Bedford Jan ‘'sB Sept. 1938.

Evacuee Land in Rajasthan

1186, Shri P. K Deo: Will the
Minister of Rehabllitation and Mino-
rity Affairs be pleased to state:

(a) the acreage of evacuee land in
Alwar and Bharatpur Districts of
Rajasthan,

(b) how many acres of this land
have been allotted to displaced per-
sons and how many to local inhabit-
ants; and

(c¢) the average amount paid p.r
acre by displaced persons and ‘he
local mnhabitants for such land?

The Deputy Minister of Rehabilita-
tion (Shri P S. Naskar): (a) 3,47,944
acres

(b) Alloued to displaced per-
oM 2,153
Given on lease ete 1o local acres
inhabitants by Govern-

ment of Rajavchan 100,247
acres,
(c) As provided in the Displaced

Persons (Compensation and Rehabihi-
tation) Rules, 1855, the price recover-
able for the evacuee land 1s Rs 450
per standard acre The price in 1es-
pect of the land on lease with locals
18 to be paxd by the State Govern-
ment, and negotiations in {his regard
are going on with them

Dairy Salt

1187. Bhri P, K. Deo: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) the amount of Dairy Salt manu-
tactured and consumed in this coun-
try annually;

(b) how much of it 13 imported
annually;

(¢) which firms in the country are
manufacturing this kind of salt; and

(d) whether there is any proposak
to increase the indigenous production
of this salt to meet the entire re-
quirements of the country”

The Minister of Indusiry (Shri
Manubhal Shah): (a) and (c¢) No
dairy salt as such 1s manufactured in
India, &3 no separate standard has
been prescribed for the purpose, but
a quantity of about 80 tons of wacu-
um salt produced by Tatas is report-
ed to be consumed annually by the
dairy ndustry

(b) Figures are not available for
the different varieties of salt sepa-
rately

(d) No, Sir

Table Salt

1188, Shr1 P K. Deo: Will the Minis-
ter of Commerce and Industry be
pleased to state

(a) the total amount of table salt
imported into thic country during
1057-58, 1058-59 and 1959-60 so far and
the amount of foreign exchange In-
volved thereon; and

(b) whether there i3 any proposal
to manufacture ftable salt by the
Hindustan Salt Company?

The Minister of Industry (Shri
Manubbal S8hah): (a) The information
asked for 1 not available as statistics
of imports are not maintained for
each variety of salt separately. The
total amount of all varieties of salt
imposted and therr walue are as
follows
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Yoo  Quantity in tons Valus
W8 . . B Re s600
1958-59 . . 24 Re. 19,000
R

(b) Yes, Sir.

Spinning Factory at Madanojall in
Chittoor (Andhra Pradesh)

1189, Blu'l Viswanatha Reddy: Wall

(a) whether it is a fact that spindles
were allotted to Rayagada Sugar
Factory four years ago to start a
spinning factory at Madanojalli in
Chittoor District of Andhra Pradesh;

(b) it so, the total
spindles allotted; and

(e) the progress made by the lheen-
cee in starting a factory?

The Minister of Commerce (Shri
Kanungo): (a) A Tlicence under the
Industries (Development and Regula-
tion) Act, 1951 was granted ‘o Jay-
pore Supar Co Ltd., on 28-2-1953 for
the establishment of a Spinning mil
at Ravagada, Orissa State and not at
Madanojalli in Chittoor District of
Andhra Pradesh

number of

(b) 10,000
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Financial Assistance to Municipalities
in Punjad

1191 8w Dalih Biogh: W the
Minister of Rehabilitstion and Mino-
rity Affairs be pleased to state:

(a) whether it 15 a fact that Gov-
ernment propose to prowide financial
assistance to different Municipalities
of Punjab for development works
pertaining to displaced persons;

(b) it s0, the nature of development
work to be undertaken; and

(c) the amount of assistance sanc-
tioned Municipality-wise?

The Deputy Minister of Rebabilita-
tion (Bhri P. 8. Naskar): (a) No pro-
posal to provide financial assistance to
different Municipalities in Punjab for
development works pertaining to dis-
placed persons has been received from
the Punjab Government,

(b) and (¢) Do not arise,

Dallies Published in Punjsd

1192, Shrl Daljit Bingh: Wil the
Minister of Information and Broad-
casting be pleased to state:

(a) the number of dailies published
from the principal cities of Punjab af
present; and

(b) the languages in which they
are published?

The Minister of Information and
Broadcasting (Dr. Eeskar): (a) 25
dailies are published from the prin-
cipal cities of Punjab

(1) Urdu, Punjabi;, Hindi and Bng-
lish-

Indian Homorary Counsels

1193, Shri 6. A. Mehdi: Will the
Prime Minister be pleased to state:

(8) how many Indian nationals are
working as Honorary Counsels of
different foreign countries stationed in
Bombay, Madras, Calcutta and New

(b) their functions and names of the
countries to which they are attached;

(¢) whether they enjoy any diple-
matic privileges; and

(d) if so, the details thereof ?

The Prime Minister and Minjstey of
gxternal Affairs (8hri  Jawaharial
Nehru): (a) Fourteen

(P) A list of the Honorary Consular
Officers showing the names of the
countries they represent is laid on the
Table [See Appendix II, annexure
No 98]

The functions of Honorary Consular
Officers are:—

(i) to look after the interests
commerce, industry and navigation
the country they represent;

() to take care of the traders of
that country trading in India and to
assitt them in all thelr lawful mer-
cantile operations,

The Consular Officers can
exercise protective functions over

R



3319 Written Answers SRAVANA 20, 1881 (Saka)

subjects of the appointing States. The
protections are:

(a) they can render pmssport ser-
vices;

(b) they have to help paupers and
the sick; and

(e) they assist litigants before the
Courts.

The Consuls can also perform
notarial functions viz. to attest signa-

appointing State. They also maintain
registers of births, deaths and marri-
ages, They also issue visas

(e) No.
(d) Does not arise.

Reclamifieation of Government
Quarters

1194. Shri 8, A, Mchdi: Will the
Minister of Works, Housing and Sup-
piy be pleased to state:

(a) whether any reclassification of
Government residences has been made
in Delhi recently; and

(b) if so, whether a statement show-
ing the details thereof will be laid
on the Table? °

The Minister of Works, Mousing and
Supply (Shri K. C. Reddy): (3) Yes.

(b) A statement 15 laid on the
Table. [See Appendix II, annexure
No. 100.]

Plan Publicily in Himachal Pradesh
1195, Shri Daljit Singh: Will  the
Minister of Information and Broad-
casting be pleased to state the amount
spent on Plan Publicity in Himachal
Pradesh during 1967-38 and 1053-30?

Written Answers 3330
House Building Cooperative Bocisties
in Delki

1196. Shri Ram Krishan Gupls: Will

the Minister of Works, Housing and
Supply be pleased to state:

(=) the number of House Bulding
Cooperative Societies registered in
Delhi;

(b) the names of the Societies to
whom aid has been given by Govern-
ment for the construction of houses
so far;

(c) the names of the Sccietles to
whom land has been given on subsidis-
ed rates or proposed to be given during
19598-60; and

(d) the conditions for the aid given
and land allotted?

The Minister of Works, Housing and
Supply (Bhri K. C. Reddy): (a) 228
House Building Cooperative Societies
were registered in the Union Territory
of Delhi upto 30-6-1059.

(b) The relevant information is
being collected from the Delhi Admi-
nistration.

(c) No cooperative society in Delhi
has so far been given land on sub-
sidised rates; nor is any such pro-
posal under consideration

(d) Does not arise,

1197, Shrl Kodiyan: Will the Prime
Minister be pleased to state:

(a) whether Government bave uny
scheme for developing and expanding
the Travancore Minerals at Chavara
in Quilon;

(b) if so, the nature thereof; and

(¢) the financial implications of the
scheme?

The Prime Minister and Minister of
Extersal Affairs (Shri  Jawaharial
Nehru): (a) The Government have
no scheme at present for developing
and expanding the Travancore Mine-
rals (P) L4 at Chavars.

(b) and (¢). Do not arise,
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B hn
BUSINESS OF THE HOUSE

Mr. Speaker: Now Papers to be laid
on the Table

Shrimati Renu Chakravartty rose—
'm, Speaker: 1 have disallowed it

Shri Nagl Reddy (Anantapur)
The food debate 1s going to take place
only for 2} hours We wish to pomnt
out that if the food debate 1s going to
take place only for 24 hours all the
aspects of the problem cannot be dis-
cussed  Therefore, 1 had requested
you m the chamber, and I would now
request the Minister through  you,
that the Government must come for-
ward with a motion so that this 2}
hours’ discussion can be extended
and there 18 one full day for the dis-
cussion of the food problem

Mr. Speaker: The hon
will consider this suggestion

Shrl Vajpayee (Balrampur) One
full day should be allotted for this

The Minister of Food and Agricul-
tore (Shri A. P Jain): 1 have no
objection to any amount of time being
allotted

Mr. Speaker The Government 1s
willing to gve 24 hours more Even
af 1t starts tomorrow, we need not
have the same day allotted for this
We have allotted 2§ hours We may
start tomorrow  Then what more 1s
Jeft can be taken up on some other
day

Shrl A. P. Jain: You can make
arrangements  You can allot any
amount of time It 1s for you to find
the time -

Mr. Speaker The hon Minster
must help me It will largely depend
on Government work

The Minister of Parliamentary
Affairs (Shri Satya Narayan Siiha):
Tomorrow 1s a non.cffimal day

Mr. Speaker: The whole discugsion
cannot be taken up on the same day
We will have 1t for 2} hours tomor-

Mimster

row Ii will go on on same other day
when it is convenient.

Shri Nagl Beddy: My suggestion
would be that the whole thing should
be continued as a discussion.

Mr. Speaker: The hon. Member
cannot go on hke this

Shri Nagi Reddy: In Andhre,
Bengal and other places the food
situation 18 very serious We will not
be able to give all the facts and
figures and express our views and
take the suggestions of the Govern-
ment If mere 2§ hours are wallotted.
What is the pownt i restricting it te
2§ hours? It 18 in the interests of the
country to have discussion for a whole
day

Mr. Speaker: The hon Member 15
not following the discussion FEven if
we increase 1t by 2§ hours and make
it @ whole day because of some other
work interveming, the entire discus-
sion cannot be completed the very
day Therefore, we will start getting
along with 2} hours We can have
the other 2§ hours on some other day

Shri Nagi Reddy Is it the follow-
ing day?

Mr. Speakerr The hon Member
ought not to go on asking lLke that
We cannot say that now

8hri Satya Narayan Sinha I will
make a submiswon It 13 not posmible
to take 1t up the followmng day
because we have got to put through
the International Monetary Fund and
Bank (Amendment) Ball

Shri T. B. Vittal Rao (Khammem)
It 15 not very urgent

Mr. Speaker: Hon Members can-
not dictate It 1s Government's time
that we are asking

Bhri T, B. Vittal Rao: The hon

Minister said that the International
Monetary Fund and Bank (Amsnd-
ment) Bill should be passed K i
Rot & very urgent Bill

Mr. Speaker: I am not going to
allow this kind of discussion. Mo
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Government to give priority to one or
the other.

The Prime Minister and Minister of
External Affairs (Bhrli Jawaharlal
Nehru): We are anxious to give it
- time early. Now that this question
hag arisen, it is better for it to conti-
nue without a big gap. We accept
t_lwt-ndlshaﬂukmy colleague to
try to fix that up.

PAPERS LAID ON THE TABLE

Avnrr REPORT AND
ApDPROFRIATION ACCOUNTS

The Minister of Finance (Shri
Morarji Desal): I beg to lay on the
Table a copy of each of the following
papers: —

(i) Audit Report, Defence Ser-
vices, 1858 (including Report
on the Appropriation Aec-
counts of the Defence Ser-
vices and the Commercial
Appendix thereto for the year
1957-58), under Article
161(1) of the Constitution.

{ii) Appropriation Accounts of
the Defence Services for the
year 1857-58 and Commercial
Appendix thereto. [Placed
in Library. See No LT-1544|

mmdtyehdlm Delegation

and Trade held in Geneva in
, 1989. [Placed in Library, See
No. LT-1545/59.]

19081 -(SAK#) Committee on Absence 3324

of Members from the
Sittings of the
House
AxENpMENT 70 COTTON
CoxtrorL OxpEm
Bhri Lal Bahadur Shastri: I beg to
lay on the Table, under sub-section
(6) of Section 3 of the Essential
Commodities Act, 1955, a copy of
Notification No. S. O. 1737 dated the
8th August, 1859, making certain fur-
ther amendment to the Cotton Con-
tro] Order, 1955, [Placed in Library,
See No. LT-1548|59].

MESSAGES FROM RAJY2 SABHA

Secretary: Sir, I have {o report
the following messages received from
the Secretary of Rajya Sabha:

(i) “In accordance with the pro-
visions of rule 125 of the
Rules of Procedure and Con-
duct of Business in the Rajya
Sabha, I am directed to in-
form the Lok Sabha that the
Rajya Sabha, at its sitting
held on the 18th August,
1959, agreed without any
amendment to the State Bank
of India (Subsidiary Banks)
Bill, 1959, which was passed
by the Lok Sabha at its ait-
ting held on the 12th August,
1959."

(ii) “In accordance with the pro-
visions of rule 135 of  the
Rules of Procedure and Con-
duct of Business in the Rajya
Sabha, I am directed to in-
form the Lok Sabha that the
Rajya Sabha, at its sitting
held on the 19th August,
1059, agreed without any
amendment to the Indian
Electricity (Amendment)
Bill, 1958, which wes passed
by the Lok Sabha at its sit-
ting held on the 5th August,
!m.!l

COMMFTTEE ON : ABSENCE OF
MEMBERS FROM THE SITTINGS
OF THE HOUSE -

. Forrggnta Rerort
" Shri Mulchand Dube (Farrukha-
. bad): Ibegwmmmthem
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[Shri Mulchand Dube )

Report of the Committee on Absence
of Members from the sittings of the
House I also lay on the Table a copy
of the statement showing the list uof
Members who have been absent for
fifteen days or more continuously
from 1st April, 1859 to 9th May, 1939
during the Seventh Session.

.

CORRECTION OF STATEMENT RE
SITUATION IN PONDICHERRY

The Deputy Minister of External
Affairs (Shri Lakshmi Menon): On
the 10th August, 1859, I made a state-
ment on the ‘situation 1n Pondicherry’
immediately after the Question Hour
arising out of the allegatron made
earlier that Shr1 Ramalingam, a can-
didate of the People's Front for Pon-
dicherry Elections, had been arrested
and was thus being prevented from
doing normal election work. In the
course of my statement I said ‘The
fact of the matter 15 that one of the
Communist members, Shri Ramalin-
gam, was arrested three months ago
for causing grievous hurt and was
convicted m the lower court” I wish
to make a correction to this sentence
What I intended to say was that he
was arrested and refused bail before
he was nominated to be a candidate
He has not been convicted and his
case 18 yet to be tried I suggest that,
with your permission, the Parhiamen-
tary record be corrected to change
the word “convicted” to “refused
bail” in the sentence I have quoted

Shri Tangamani (Madurai) May I
make a submission” We brought en
adjournment motion on the 7th, say-
ing that Shr1 Ramalhingam, who was
one of the candidates, has been arres-
ted and that he 13 not being allowed
to canvass, and you were pleased #o
say that it 1s not proper that a candi-
date should be arrested

Mr. Speaker: Did I say that even
it he commits an offence he should
not be arrested?

Shri Tamgamani: When he was ar-
rested a new impression was sought
te be created on the 10th  The elec-

Mr. Speaker: Order, order. The
hon Member knows the rule. When
& correction 18 made by any hon.
Minister to the answer that has been
given, the hon. Member may put one
or two questions arising out of this
correction He 15 now gomng on mak~
g a speech What 15 the | 44
Shri Tangamani: A point wus
raised on the Tth

Mr. Speaker: That 15 all nght

What 15 1t that he wants to ask the
hon Minster? Let um frame a
question  What 18 the question®

the 10th August and, if so, what 15
the nature of this report?
Shri Jawaharial Nehru: I do not

deeply regret that a small error slip-
ped 1 1n my colleague’s statement. It
80 happened that I made the state-
ment myself in the other House and I
could not come here I asked her,
thetefore, m case the question was
rused here, to make the statement.

about these words arose

Mr. Speaker: A correct statement
was made there?

Shri Jawabkarial Nehru: Yes, Sir.
made the statement Y did not make
the mistake I knew the facts. But
conveying to her that {n cuse

3



8hri Jawaharial Nehru: That is

consequential. That should also be
corrected.

1212 hrs.

RESOLUTION RE: PROCLAMA-
TION IN RESPECT OF KERALA—
contd.

Mr, Speaker: The House will now
resume further discussion of the fol-
lowing Resolution moved by Shri
Govind Ballabh Pant on the 17th
Aw.lm,wl,'

“That this House approves the
Proclamation issued by the Presi-
dent vn the 3lst July, 1959, under
clause (1) of article 358 of the
Constitution in relation to the State
of Kerala"”

Shri Braj Raj Singh was in posses-
sion of the House. He may continue
his speech.

SRAVAKA 30, 1081 (BAKA) Preclametion in 3328

vespect of Kevsls

o v aw fey (Redwmw) :
werw W, & & ww frdwey fieay @
fir ¥owr wiw & o wmfiohg o1 Y
@ ot agt @ wgfe TR W
% T A iR W ) e Jed
ooy wff feor ol sed A ¥ &
Ry fegy gra gRmy el
o ¥ ak # et gra o foid el
wf @, ey wTeTe A g e d
awweT § fie fary T Y amerc wmr T
g s oy , weay g e W
TRk WhrRrErgs
wrer fpgans & gt g ¥ agt
fis witd goat §, Wog v i 3
et ot fedtd & gy e wegfivee
fafredy & agt &t goerhd sy W
wgfre aft @ TomE w@ & fad
xewre fem | & e won g §
Fomfaroftga i d ¢
e sy | . .

. .

Acharys Eripalani (Sitamarhi): To
strengthen the Party; to make the
Party the Government.

drowem fog : A sx QT e
wpfrer fafrelt & wgfee ot WY
oy s & ol woerd sy o
e e &, 1 moie @ i 7
wgr ¥ A A g e ag T A &
e dur Y g wifgd W o it
qOOT W et O W) aay v &
fad goer® weltr@ &1 IvEr A
won wify® 1 dfew v wy v @@
et & ot Q) Yk 2 o g
I § ¢s wile Wit 3 oF v
fiear § wrwrd quw fewte & ara fre F
R wgr ¢ woerd awivd W
YUY fsuT war § 1 wwt wowaw § 9y
wEy u §—

“greeTdy wdtadl w7 QW ST
firert et vz &
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[ warcre i)
Wi vz & figy § w@ww
fer wr @ ¢
W g @ ¢ fe wilw qOwIC
iy arét O g w ¥ forld g
et w1 ST Ag wT G ¢ S
widg ol & WY A frrs g, N Ow
T, N 6 g wrRe o,
g ¥ v fafrer w1, 99 @ W
gy 7 & fod e A W
sanT far o @ R
T AO9TT § oF gEd 4 ag
0 % § fr ox ofew R W
#r\ w1 wiew gedaed & v il
& 7t § 1 ¥ w2 F, s,
TE & N 3 wrfo Mo §, IFN
@ ¥ gL A & w1
& F& qErafT ST A § T
SHT TG ¥ 0F Fro wio e F gATw
% X fear § | WX wgA T arewd 9g @
s fam feafe &1 fadee smloos &
e @, & @ oo fogem &
FEL g F g X fF s avwnR
g, AeE R
oF WX 1a N dE qaw ¢ |
T Ao e m &
foa® 59 o=t ¥ 2w @ OF fggmm &
fosh oF & sufiry o form & fod sy
T e g w1 § e g i
oF g sufer =1 gwr ¢ fegeam &
o% 17 #, w & fod e sufi|m
W ARt § AR A AT §
Ty feufir fomm Forelt o Qo & ey
& Wit o, fear fe e & @
9§ aRA @ a1 e & e @
! Tw Y &Y e qTeTe ¥ faems qw
™Y § 1 A e 1 o o agt
7 e fed fet ge gt g
WIRAT F T I9 § | I AT
R QR F@F oRwT I wear
- &, 7 87 2w § W Inet e

AUGUST 20, 1080 Proclamgtion in = 330

respect of Keral

g T, 3R fae % fw
MREA AT o g O
woany § 1 v t'hm wrw wrfieilt
N TE gEEA § 7T forar o
& 377 ¥ e gaTe e frewre fkt
o g A ¥ fdr w) ofr oy wiw ¥ wfew
gt §r 1k § o wA ¥ wion wff @
w§ | SqrETaT ey OF 4 foer wY ow

"t fav # gor & i, g3 * "

aw @ & wf, 7y ¥ 72y v v
ARy iv g s feus
&% ¥ gor & 1k 1 4 7% 7Y ey fw
AT w7 a9r AF 47 STV 93 @7 O
fe mgfre et o @ 4, wadf
q WO AT AGT & | TH TH 9T
7g ¥ €Y awa § fw 9 are T g
wfeml ®Y e & fod v a7 W
wrel wfe S oW ¥ fod dare ¥,
TH A 7 A%y fgx A frewre winft
ff oY T *Y g W o a1 ANy
dt7 fe7 waa awm favr wwrar qug fer
#t word feorardy o | Sfer ft &
ATq J19 ga T8 ff ¥ v fis gad
¥ A FAT AT ¢ IAC AW A AT 7
f 33,0 0 0 Sufaat &Y T ¥ ford eqm
¢ W o & wfas afea & wow
s #t frwery & fod e fen,
IEA W PN, Tg A AR qIETAT
qMEAT g | {8%e ¥ Hrafene o e
TR XA | @ AR
TR Y g2 PR i qr 1 W @
MTET GTFIT F1 A wFA TT0 Al
4, it I gra wiew A ok o,
A ¥ fad a1 | IO w3w & W
$9 AT W F ®T To0q7 w9 W
T AR F a0 F Iy ) o ane
4t Y f ¥ arg A aveirr sT
& grnT W ey arary oy et fex o
T g} ary fosar T | Wy &

m%frlrrlﬁ!’r%qﬁﬁmﬂ
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& nf, qw wrw o gur Wt & of, & ot srrwy F o wwr ff frevne &

are Y o ff O ok afew 228 TR WY forar o BY YT 3§ wy v e fomr

wor € o€ 1 QW W WY T ¥ o ) foe e sy wrwRer § 4 afy Y

ford, fefaew Feaxifax@a ¥ o & fad, TR & qry arafaar & A afewre

ey Y A & fad o fe e Taver ¥ Forgid wromd Y e § aga

' g2} & fag aff «r, Sfw w B
¥ wv fioqy man qv, R8-3¢ WA aw
wd gark o off | ynar A fre® e
WM WETH WEHA AT 9T IW A
ts-ts 9 ¥y gand gk & S ow e
T QUTT AT 52147 ¥ Argfae
q7 g+t fieqr war | €7 q<F 7 R
ag 4t dmar § fe fo A4 A wew
T, IG% T4 & Fad w1 wréo dto o
7 fiwar man ar A Wk qar
wi am fear war @ gfee o o
foy mar ? agr o7 gfew @ oW g,
TWF AT & WO A g AR A
Y fircgane faryr s/ W) 19 5w W@
a%s An fivd 73 | agr o oET A g
fr ot g vy aw g € o
2 &Y Gan g o ow & F® @ ow wre
HET FAT T Th AT A foran v Y,
S fo 9o 29 A foar o0 i WA
o o dw A owa o gt
E1ui ]

weqw AgIEY, a8 AT RA W §
waa T § 1 aoearT o ey 2w
7 35 fit ae Mm@ § 1wy
NY § T TN +F NA T
frow &, o e g LosittsF Ow
AW A §vft WA on G G, TR
TE tov/tte 7 qwy fomr mr witv
7t wr% Tff o fear i g aATA T
g weE v g fen W o o
wem i am A ah g A @
weeft § fn wfte ¥ & &t 679
T T T $ou/tte b wiim T
fod nit e Rwck ¥t st JERy o
wrtr & sty fireware o frn rar @

o figean faar §, wromay sgroomst &
s genwg fear &, ToRmm W)
wor & F gy wdr wwrwar wh §,
ITEY T R A fem o o
TH Qow/tRy ¥ wmrar wifww Aw ¥
oY F IF AT W F T A o
ARt R § w8
£ AR ¥ o 4 fr o v ok safe
TG G F TgaT Y §, I gk At v
&, o o g e Y o et §
Sfer TgT 9T g & w1 A waw A §,
O gEL @ F g §, TIACAT T FATH
& oY 7ey W A wrLHY @ g, IR
ferems Qou/g 8o v &y o 8

at 4 fraga av wgan g o A
38 ¥ 7 g @, 9 qvg % feafy
fegmm ¥R g@ A sr Y 1 9@ &
q¢ wgaT g fa Su ag N feafr 2w
a1 F W § O swat 7y Wi A & o
fergear & gat ot 7 *f v=frw geiw
147 QE A egrar fed R
gereiy ¥ faeg g witv safed faeg g
fe & smaar g fs ¥ gl &%
T o ¥ afes W aar e #
aar B S € 1 vew & fawg o
gt e e e & 1 afe e v W
N wo A ol 7g T oY v 1w
drags Twa, enfrger TeaT, @Y TEw
W o fawwa ¢ & weE AW
Wiz @ wer & e 7 aw feafa ogw
€ ft, Fa¥ v wgfre O oAt
B w@ 7 0d §, 3 e § ¢ o
TR ¥ U faamr w1 vl
e W gaR sgfae W o
femt 8 1 ogW ars weT i fo el 3w
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respect of Kerala
[shr worene farg).

ity areit ¥ qar gk § o wgfre kh:n::":: is going cn. Vesterday,
#Y o et 8 1 oy e s € T i Tt . omly for
tqﬁnﬁitmﬁeﬂhﬁm m':mm Singh:
wigm § 6 s it arerardy . .
WY wT A1y § W AR w1 g m,::;:’:;“..mny,e :::“ uﬁm
wear wigd § | (@ W § e sl spoken for thirteen minutes already.
mﬁwﬁmi«qﬁwmﬁﬂ mmn.ltalmher;:mtwytom-
o oY § o feclt e AT Y &0 :;:d:;;ewm t:i.smdeh‘t: Hon. Mem-
wifer wqfree @ woR wre W bers must limit their speeches only to
e e gt o, W ey ot fifteen minutes each. .
¥g AT A o WK gt ot fn e Shri Braj Raj Singh should con-
ﬂ“mf‘ ami 3 fis B clude within one minute,
o d et o £ ale ut aw o« «cor «x fag - 7 RgT .«

@ o w @ ¢ 1 A A frdgw e
e g f& s gamw s T
g wifg v e v far gEdy
A @ awdy ot | g7 wfed av fe ww
oA %Y wiwr gv favare wd, o WY
H.41 Y s g awit o TRmEE W,
Tgt a6 WEEAT w5 grwe W
WEAT WEE § AW | W W A
WS T By WY Srerar ar agn av
TEWS WY AET EIAT TYAT | WA AW
BT WA | AT §Y WL GH A
THaT WY R qg ¥ ITEY T A W
aer At faear @ ¥few d § %
TR w7 7 s oAy el ¥
w1 oY § 3 farers o fia & afew
W Wi o fpgena @ ety &
ol 30t g Qe ey o a1 8,
MW N fafran & g fo o
wY Y fielt ¥t gvwrT ¥ feams ¥
o Wt @, 3 W wgm e
oY w7 ¥ gurer Y 95 wifwd

wr ar f& &=y gRET & oW
¥ A WY G7 AT TERNTr R q4X
1 w7 o gher F afedw ar
avd § wr vy awd ¢ fo wpE e
fowro oRm ®Y @ 1 A e q Ay
T gy ¥ fee sufer o, wt e
sy w1 A9 §Y a1 ez w
e ), we felt siigqealt o
Lo WYT ¢ Tt ¥t iy #eT v
Iq F ferams gy omefy &, Wiy wwrer sy
g ar &2 & gt safier g 3@ faens
ST IR 48 W arfge v e v v
3w Swon o 3 garfas smd @
7 oY 8, ) @ TaT ¥ 39 syfiwr W
vE AR w1 wiwwT war wid |
I AF @ T ¥ ey afy ol
X AW FRAT A TW ATE ¥ WAy W
REIAAT T T3 | AT T Ry Y
it s fwmow &
WerT & aTd o gt F fed 8,
Aty ¥ o wdw ¥ @ &, wwi
¥ g wot & fwrs 2 FO¥ o ¥ 3%
&3 ¥ ava ¥ frdrerr voaqTe wY St
a7 WY § WY T orelt F Iw wr fag
o Qave ol qwmg A g,
T 6wy gy o frdw qfefefy
Tt ot e gw sy wi fr v d @y
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Wy svis @ s wfi@ o
i qot gt 7 off wor wig
& ve W firdw wT ¥ oy ff sp fe
IO § &« sfiey witew ¥ e
W § a7 g & ¥F Oy W aTg A,
¥ fan § xw fd wwt ol wete
@ war § 1 & 0w gerdy ¥ o
@ | § o gy fiw v § o gm aTp
# ofrede o}, aw a7 W 3t e
¥afry gery fea v | 3 v wY
a5 oft f | orfrare K g
=R fremem men e
worC wfY qT T W g fears §
wrr @Y T W fosTer § qwar § )
¥ & 3w wegfree Fafredt gedrer
7 ¥eft A gw WO W EEY 4 fs
Fagyd | g AT HY gfawrr X awd
@ fe g7 Ty 2T ¥ ag wod e @
1 wegfee fafaedy A fasar o &
# wgqw wear g (v Sy geow Tea
W, § 39 w1 faQw w3 g, e @
¥ g & aq g W Wy WA §
fo wgfre gova w1 Ot dwr W@
T §, ag o faddt qr Wit I W
qea § wefrer ¥ B wfed av

Mr. Speaker: Now, Pandit Thakur
Das Bhargava

Shri Jaipal Singh (Ranchi West—
Reserved—Sch. Tribes) rose—

Mr. Bpeaker: I have already allow-
'd two hon. Members from the Inde-
»endent Group to speak. The time at
ur disposal 12 hmited.

Sbri Jaipal Singh: 1 have not
tuite understood what you said with
‘egard to the Independent Group.
Mr, SBpeaker: 1 smid that I had
ilready called two Members from the
ndependent Group.

Ehri Jaipal Singh: Does that mean
bat in a discussion the number of
peakery from the Independent Group
& limited to two, or it is a daily guota

f ane?

respect of Kerala

Mr. Speaker: That 15 not the point.
This is a matter where I had original-
ly thought that it was between Kerala
and the Central Government, Subse-
quently, I found that every group
wanted to be represented. I am trying
to distribute the time. I would wel-
céme Bhri Jaipal Singh taking part in
this debate. But among themselves,
they must have assigned priorities te
the various Members

Shri Jaipal Bingh: May I humbly
submit that the hon. Minister of Par-
liamentary Affairs is very anxious te
hear me speak?

Shri Vajpayee (Balrampur): Lat
the time allotted to the Congrems
Benches be reduced in order to accom-
modate Shri Jaipal Singh.

Mr. Speaker: There is already a
complaint that I have not called many
Congress Members.

dfer sy e weiw  (figeTe)
warx eftwT wgw, A A fer ¥ @
TS I LT W 7Y Y | O Ay www
g o T oy ok & o ww -
wqe & s T et i qg . L

Mr. Bpeaker: All hon. Members
will eonfine thexr remarks to fifteen
minutes each. Otherwise, I shall not
be able to find time for
Members

FPandit Thakur Das Bhargava: I
have been hearing the debate on this
resolution for the last two days, but I
am extremely sorry to say that so
many extraneous matters have come
into the debate that the real point at
issue has practically been clouded.
appears that one of the Members
spohehldn dig at our respected

Finance Minister for happenings in
Bombay which occurred a few years
back. Now, we have heard Shri Breg

$x
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[Pandit Thakur Das Bhargava]
Re; Singh speak on many matters
which happened or which are in the
course of happenung :n UP Another
hon. Member spoke about Orissa,

My humble submussion 1s that to say
article 14 of the Constitution 13 not
apphcable to a state of circumstances
which happened in Kerala, but to a
sumular state of circumstances else-
where, that in UP many things have
happened and yet there 13 no Central
intervention, that in Orissa, many
things have happened and yet there is
no Central intervention, that m Bom-
bay, many things have happened, and
yet there 15 no Central intervention,
13 all absolutely irrelevant

An Hon. Member: It i1s Congress
Government m those States

Pandit Thakur Das Bhargava: If
there 15 mus government anywhere or
the Government of any State cannot
be earried on in accordance with the
provisions of the Constitution, certain-
ly there 1s an occasion for any Mem-
ber demanding ;n this House that
recourse may be had to article 856
But what 1s the use of saying all these
things at the back of those Govern-
ments, and at the same fime taking
advantage of this and that and having
a dig at this Minister and that ‘That
13 entirely wrong 1 should submut
that Shr1 Hare Krushna Mahtab is not
here, Shr1 Morary: Desar will have no
occasion to say even a word in his
defence, the UP Minstry 1s not here,
and yet we are hearing all these
things Mv submission 1s that we
should confine our remarks only to
Kerala

Skrl  Punnoose  (Ambalapuzha)-
Shr1 E M S Namboodiripad s not
also here

Pandit Thakur Das Rhargava: 1
am extremely sorry that my remark
hunotbaenundmtoodmﬂlepmper
sense in which I uttered it

Here, the main question is that we
have to see whether government
eould be carried on in accordance

is my wiew, that we ought not to allow
any extraneous considerations to come
i, so far as the debate on this ques-
tion is concerned We certamnly are
concerned with the question whether
the administration could be carried on
in accordance with the provisions of
the Constitution m Kerala

At the same time, I have heard
some speeches relating to the pro-
vince of article 358 of the Constitu-
tion May I humbly submit for the
consideration of this House that
we have to look into the entire schemhe
of the Constitution to find out if
article 356 was applicable in the case
of Kerala or not?” Reference has
been made by Shr1 Easwara Iyer to
articles 352 and 353

Shrl B. Das Gupta (Putulia) On
a point of order I find that there is
some controversy regarding the men-
tioning of other States, in connection
with this debate on Kerala

Mr. Speaker: There 15 no contro-
versy It i1s open to an hon Member
to say that hon Members must confine
themselves only to those facts which
led to the Proclamation in Kerals,
while other hon Members want to say
that similar things have occurred else-
where But, of course, if we go into
the details of what has happened in
the other States, we msy not find
enough time to go into them in detadl.
Here and there, one or two references
may be made, and, therefore, I allow-
ed one or two casual references to
what happened in the ofher States,
where hon. Members wanted to say
that similar steps had not been takes,



. Speaker: Hon. Members ought

not to raise points of order unneces-
I have not asked the hon

who is on his legs to s1t down

Shri V. P. Nayar (Qulon): He was
saying that it was totally irrelavant.

Mr, Bpeaker: Let him say so I
have not accepted it

FPandit Thakur Das Bhargava: A
Qe:uu.l of Part XVIII of the Constitu-
i,;_gn would show that there are three
circumstances which are of paramount
importance in connection with the
question of Central intervention I
will read out from article 355 whick
will elucidate the position-

“It shall be the duty of the
Union to protect every State
against external aggression and
internal disturbance and "

5

the further portion has not been
read so far—

“to ensure that the government
of every State 183 carried on in
accordance with the provisions of
this Constitution”

Now this Union Government 1s charg-
ed with the duty of seeing that 1n
eyery State the government of the
State is carried on in accordance with
the provisions of the Constitution H
this is not so, then article 358 comes
into operation. A perusal of article
358 would show that anly two of thess
circumstances have been taken into

ation there.  Article 332

only if there is = case of

or of internal dis-
m-mmuemm!t
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applies, whereas article 358 applies in
case the government cannot be carried
on in accordance with the provisions
of the Constitution, that is, fundamen-
tal nghts etc, are being violated and
so on. Article 356 applies only then.
So to suggest that recourse should
have been had to article 352 18 abso-
lutely absurd It does not apply to
the situation here (Interruptions),

Shri V. P. Nayar: What about the
internal disturbance?

Pandit Thakur Das Bhargava: My
hon. friend, Shry V. P. Nayar, refers
to internal disturbance. I am coming
to that

Mr. Speaker: The hon
will kmdly look at me

Member

Pandit Thakur Das Bhargava: He
was feeling impatient there I wag
only answering him

Article 352 refers to only cases of
external aggression or internal dis-
turbance, whereas in the Proclamation
itself 1t 15 stated that the government
of the State of Kerala could not be
carried on in accordance with the pro-
visions of the Constitution There-
fore, article 352 has no application
whatever Only article 356 should
apply, and no other article

Then agawn, a complant has been
made that, as & matter of fact, there
was internal disturbance and the
Central Government did not come to
the rescue of the Kerala Ministry.
This 1s also one of the grounds advanc-
ed by some hon friends here May
I submit that there are two words
used i1n article 355 They are the
‘government’ and ‘State’ What is
internal disturbance in a State? Does
it mean that the Central Government
should have gone there and just to
oblige the Ministry there pulled the
Ministry’s chestnut out of the fire? If
a mass upsurge had been created there
due to the actions of the Ministry
there, should the Central Government
have gone there to the help of the
Ministry* My submission is that this
is not a correct reading of article 355



its way to quell that mass upsurge®
Certainly not The word ‘State’ does
not mean the Ministry there. On the

May I submut, therefore, that as a
matter of fact, it 1s the people of that
State who have got an absolute right
10 be protected by this Union Govern-
ment? The Mimistry or the Govern-
ment of that State has behaved in
such a manner that there was internal
disturbance. Then the people of the
State ought to be protected under
articles 355 eand 3858, and not the
Minstry

Then reference was made by Shn

Easwara Iyer to the provisions of
article 183

Acharya Kripalani;: Military ad
was given to them

Pandit Thakur Das Bhargava: I
know. At the same time, if this Gov-
ermnment had not done it, it would
have been all right. The Government
here should not have gone out of its
way to help them out of a situation
that they themselves had created. That
is my view As a matter of fact, the
people of the State had to be protect-
ed. Every State 1s to be protected, not
the Ministry or the Government of thet
State. The people of the State have
got certain absolute rights, e.p. funda-
‘mental rights, good social order under
Articles 38 to 52 of the Constitution
Those rights are exercisable by them;
if mot, they have to be enforced by

without having articles 13 to 52, The
fundamental rights and directive prin-
ciples are the very soul of this Com-
stitution and the Constitution-makers
have taken good care to see that these
provisions between articles 13 and 81
are enforced in this country. There is
a guarantee of good government We
do not want that there should be bad
government. If there is no good gov-
ernment, it is not worth having. We
are a Welfare State. Unless these
provisions from article 18 to 51 are in
force in every State, my submission
is that there iz mo use in having the
Constitution

Shri T. B. Vitial Rao (Khammam):

Suppose there is no good goverrment
at the Centre

Pandit Thakur Das Bharpava: I do

not know what that interruption &
He himself should think whether thm
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ioterruption is well-founded or not. I

mmorﬁ:mtfm iy

valid one.
I there is any vichatlon of any

ainly give relief. But suppose the
Govérnnient of the State misbehaves
ad violates all those fundamental
hts lpd principles enunciated in the
itution, according to the provi-
sibns of the Constitution, what is the

right for my hon, friend, Shr)
Raj Singh and others to say that
should have a provision for recall.
That may be all right so far as indivi-
dual members are concerned, but so
far as the entire Statc Government or
Ministry Is concerned, if the Govern-
ment ig corrupt, if it is responsible for
violating the fundamental rights and
privileges, the principle of recall is
Yhere in article 356 where there 1is
provision for Central intervention to
protect the rights of the people

Let us see if the fundamental rights
and principles which constitute the
very soul of the Constitution have
been violated in Kerala or not

Acharya Kripalanl: Is 1t his con-
tention that the State Governments
are not sovereign?

Pandit Thakur Das Bhargava:
They are not govereign. That is exact-
ly what I am submutting

Acharya Kripalani: They under-
stood that the Kerala Government was
soverelgn

Shri Nagi Reddy (Anantapur): It
means that no Ministry other than
a Congress Ministry can function in a
State!

The Deputy Minister of Food and
Agricuiture (Shri A. M. Thomas): 1
foel there is a deliberate attempt on
the part of the Opposition to obstruct
Memibers speaking on this side

$hri Punnoose: On a pont of

ordgr. I» it open to an hon. Member
% ey that there is a deliberate

% 18D-8.
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attempt on this side to interrupt other
Members?

Mr. Bpeaker; Order, order. I am
sorry all this 13 happening. Whether
there is a deliberate attempt or not, it
has got that effect.

Shri Punnoose: That may be 3o,

Mr. Speiker: We have come to
discuss here and ultimately take a
decision. If an hon. Member 1s speak-
ing, why should other hon. Members
carry on a runmng commentury? How
can we carty on parliamentary werk
at all in thus way? I have repeatedly
requested hon. Members there not to
interrupt; but every one of them goes
on interrupting In some way or other.
If they have experience of courts, tRey
will know that whoever interrupts
and the Judge comes to the conclusion
that he has nothing more to say after
what he has said, he is stopped from
doing so, because the Judge has
already heard him BSome hon. Mem-
bers over there are, unfortunately, not
lawyers. That is the difficulty (Inter-
ruptions)

Shri Tangamani: Unfortunately,
we do not get the right of reply here.

Mr. Speaker: Some other hon.
Member has got the right of reply.
We will call him

Pandit Thakur Das Bhargava:
After all the Mover ha- got the right
of reply

Mr. Speaker: Th: hon.
may continue

Member

Pandit Thakur Das Bhargava: We
have heard cverything through Shri
Gopalan, through Shri Dange and
through Shri Easwara Iyer We do
not agree with them; we have heard
them It 13 only fair that I may be
allowed to be heard. I am only just
speaking of the constitutional provi-
sions When I come to things which
pain them then they may interrupt: I
can understand that.

Therefore, I submit that the Kezala
Ministry thought they were soversign
and they are yet under the impression
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of

far as the duration of the Assembly
and Parliament 15 concerned, it shall
years unless earher dissolved

These are the very words of article 73

earhier dissolved’ are not being atend-
od to

Who can dissolve them® The Gov-
ernor can dissolve under a particula
article of the Constitution without
ZIVInE any Temsun  Amd, 30 48w e
President 13 concerned, he can also
brnng about the same result under
article 356 So, the Ministry has been
under the mmpression that they must
stay and have their way unti] 5 years
elapsed This would mean that this
Constitution 15 hopeless and helpless
20 far as the rest of the people of
India are concerned, if a particular
number of people, say 86 members of
Assembly, or 10 Ministers of a State
took it into thewr heads that they wall
run the provincial admimstration for
5 years and bring chaos and maladm:
nistration and after 5 days or pne
month or 8 months, the President and
the whole country discovers that they
are benefitling at the cost of others,
themselves and their party and not
violating fundamental rghts Is their
no remedy?

Do you mean to say that thuis Con-
stitution is powerless? This Constitu-
tion is fully powerful and it invests
the President with these powers And
if the President does not act, T wall go
further and say he can be made to
act Under article 81 there can be
impeachment agamnst him The Par-
Hament can decide whether he has
violated the Constitution by not hav-
ing recourse to article 856 If the
President refused to act, the repre-
sentstives of Kerala in this House
oould have brought a motion for
impeachment. Therefore, this Consti-
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jution is a complete one. The Consti-
tuent Assembly took great pains fa
enacting this Constitution.

Who are responsible? The Govern-
ment could dismisy the Ministry.
Ultimately, Parlament 1s responsible
and the President i1s responmble. The
Communist Party members treat the
@overnor as nothing, they treat his
report as a scrap of paper. They
tpink that he 1s not right, that he is
not honest in what he wrote They
go on attacking Pantjy aes a clever
tellow and they do not even spare the
Frime Minister to whom they give Lip
service by saying that he was believed
py fhem to be immortal and fhat e
pelongs to the category of devatas and
yet bring him down to earth

My submission 1s that if you care
to study the Constitution you wall find
that 1t 15 complete and gives every
right to the people of a State to act
ggamnst thewr Ministry and aganst
their Government Where there is
yndividual infraction, article 32 comes
in But here we find that article 358
comes 1n and 1t gives the authority
40 the President to act in these cir-
¢umstances, so far as the infringement
of fundamental rights are concerned.

Shr1 Easwara Iyer said that this
seport 1s not to be considered—this is
# summary In fact, he says that the
Governor could not submit a report
He says that the Governor should have
given this report on the advice of the

the Governor should have framed the
1eport 1in accordance wnth the wishes
of the Ministers and then submitted
it He says that this report ig useless
gnd that this summary has got no date
snd therefore it was pre
view to take advantage of article $54.
Who asked for this report to be placed
on the Table of the House? 1 am
thankful to the members of the Com-
munist party who wanted this repest
to be placed an tha Table

-
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Shri Baswara lyer (Trivandrum):
Fot this but the original R

Paudit Thaker Das Bhargavs:
What is the difference between this
and the original?! Then to say that
this is agein not a summary of the
original is also mischievous. (Inter-

Pandlt Thakur Das Bhargava: So
far as the Governor is concerned, he
is & person who is appointed by the
Preeident and continues to hold his
tenure during the pleasure of the
President. And so far as the Ministry
is concerned, according to the Consti-
tution, it can only subsist during the
pleasure of the Governor. And, here
in the Union our Ministry has got &
tenure during the pleasure of the
President Thig is the Constitution.
We cannot go against it

Shri Easwara Iyer made a reference
%o article 164 of the Constitution. He
read only a portion of it and not the
other or whole of it. It reads:

“There shall be a Council of
Ministers with the Chief Minister
at the head to aid and advise the
Governor in the exercise of his
functions, except in far as he
is by or under this Constitution
required to exercise his functions
or any of them in his discretion.”

Shri Easwara Iyer: Was it article
163 or 164!

Pandit Thakur Das Bhargava:
Further, it says:

respect of Kerala
:nn:.inmmle,lMelﬂ,“

“The President may make such
provision as he thinks fit for the
discharge of the functions of the
Governor of a State in any con-
tingency not provided for in this
Chapter.”

My submission 1s that this report is,
as a matter of fact, given to us.
Nobody could think that the President
will not act on a report like this. Even
if the Governor also sided with the
Ministry, this article 356 says that even
on other information the President can
act because the fundamental rights are
to be protected

Therefore, my submission is that a
careful reading of the Constitution
would show that article 356 clothes the
Union or the President with plenary
powers to see that in the entire State
there is good Government and the
fundamental rights are protected. If
that were not so, I do not know how
the Govermnent of this country could
be carried on

Further, it has been said that the
Central Government has been aiding
and abetting all these agitations and
has brought about this situation. 1
heard Shri Braj Raj Singh propound-
ing a new theory He said that the
Central Government should not have
intervened even if the communist
party wanted it, even when Shri
Gopalan and Shri Ajoy Ghosh said
that if you wanted to interveme you
should intervene soon. He takes
objection to this. He says they should
have been allowed to continue. What
would happen? Shri Braj Raj Singh
would come up and speak after that
and a thousand persons would have
been killed and another -Jallianwala-
bagh would have occurred if one lakh
of people were allowed to march to
the Secretariat. The Government was
perfectly right in controlling the situa-
tion and in seeing that these people
did not go to the Secretariat and that
law and order was kept, I admire
Shri Gopslan and BShri Ajoy
Ghosh for going further amnd
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asking the Centre to do everythung
before the 9th 1 admire Panditjs for
his foremght that he agreed to at
Otherwise, there would have been
another Jaluanwalabagh Shri Bra)
Raj Singh would have seen the expen-
ment carned out how the Government
in Kerala came to its knees and the
Central Government would have been
provided with further justification to
say to the world Central interven-
tion is Justified but at what cost

I make no secret of 1t  As a matter
of fact, our Government had been
remiss in not domg 1ts duty to the
people of Kerala as soon as the Gov-
ernment came o know that the Gov-
ernment of the State was not bemng
carned on 1n accordance with the pro-
visions of the Constitution and that
fundamental rights were being crushed
Government had not only the right
under articlc 356 but it had a duty to
perform by the people of Kerala It
ought to have taken the entire admin-
istration to itself The Government
gave a long rope to the Kerala Mimis
try to hang itself This Government
18 very cautious, it moves very slowly
though it moves swrely I am glad of
that

Now, what ha< been done? We got
the history from Pandit)1 yesterday
He knew and the Governor knew, the
report shows that they knew all these
things  All this has now been demon-
straled by the petition of the President
of the KPCC and the memorandum
placed before tht President by the
lawyers there as to what has  been
happening in the State 1 cannot con-
ctive of any worse State in the whole
world where these things could have
happened Y¢t mv friends take pride
in saying that these things should have
been tolerated {Interruptions.)

Shri P, 5, Daulia (Jhay)ar) Take
your own Punjab

Pandit Thakur Dag Bhargava: Pun-
jab 18 no comparison to Kerala 1
beheve and I know the ins and outs
of the Punjab Government and I can

AUGUSET 3, 1080
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slso say that whatever haippenedl in
Kerala could never happen g
Punjab

Shri P § Daulta: What about the
Karnal Murder Case?

Pandit Thakur Das Bhargava: 1
know of many murder cases Why
't ubout them here® Are there two
Inspoctor-Generals of Police m Pum-
Jjab?

Sbri P, S. Dauita: There are net
two, but ten

L

Pandiy Thakur Das Bhargava: Any-
way, this ¢ not the 1ssue (Inter-
ruptions ) If situation 1n Punyab is so
bad let my friends make a plea here
avking the Premdent to take recourss
1o Central intervention (Interrup-
troms,)

Shr: P. 8 Daulta: He will not kil
his son

Mr. Speaker: Order order I am
opposed to this kind of conversation
across the Tuble The hon Member
may turn a deal ear to what others
say  Otherwine all of us get inte
wouble  Hi mav now condlude, he
has tahcnn more than 20 minutes

Pandil Thakur Das Bhargava: Witk
vour petmmnsion Sir T will just res-
trict mvaIf to only one or two argu-
ments | have got in my hand a paper
in which soine figures are given It ig
entiticd  The Balaner sheet of come
Mmumsy atrocities. There were 1§
deaths duc to firng 15 m which ne
tnguuv has been made, po'iheal mur-

ders numbered 9 (Interruptions )

An Hon Member: Why no engulpy
in Bombay firings”

Pmtmkuhm;m:h-
bay 15 out of question at present. {ia-
terruptions ) What happened in Bogy-
bay? 1t these things go on happening,
1t 18 1mpossible to carry on the Gow-
ernment according to the provisioms of
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the Constitution, Therefore, thus act
of the Govemment is justified and I
s only concerned with this  sole
imue . . . (Interruptions )

Siri Tangamani: How many were
killed in Punjab?

Pandit Thakur Das Bhargava: The
wounded numbered 6105. The total
arrests numbered 1,77,850. The num-
ber of women arrested was 42,745 . . .
(Interruptions.) That 13 in the charge-
sheet Since this Government came to
power, the number of crimes during
the first three months amounted to
about 1} timeg as compared to the
years 1953-56. On page 60 of this
booklet entitled Communist Rule n
Kerala, the details are given and 1
have no tume i{o read them  After
reading the report of the Governor, I
am convinced that there 1s no depart-
ment in Kerala which 1s not corrupt,
more than corrupt—I should say
(Interruptions )

Shri Narayanankutty Menon (Muk-
andapuram) Is the hon Member
reading from the Governor's report or
from some other document?

Pandit Thakur Das Bhargava: I
have got many documents.

Shri Narayanankutfty Menon: I
refer to the one which you just now
read out (Interruptions )

Pandit Thakur Das Bhargava: 1
have got the lawyers’ report; I have
got the PCC chargesheet I have got
the reply of the Government of Kerala
in regard to these allegations and I
have also read this book: Communist
Rule in Kerala I have also gone
through all the lLiterature supplied by
the other party (Interruptions.)

Bhrl Nagl Reddy: I am only telling
him to read it carefully.

Mz. Bpeaker: The hon, Member is
mot addressing the Chair, He should
logk at me.

respect of Kerala

Pandit Thakor Das Bhargava: The
Governor's report is absolutely con-
vincing and there is absolutely no
doubt n one’s mind that it was impos-
sible to carry on the admunistration
of the State in Kerala according to
the Constitution.

Shri Kuttikrishnap Nalr (Kozhi-
kode) Mr. Speaker, it is with great
relief that we saw the announcement
of Central mntervention in Kerala, Peo-
plc of Kerala were suffer:ng from com-
munist rule because even at the very
nception they started regimentation,
discrimination and hquidation, A few
hours after the swearing-in-ceremony,
there was an act of vandalism on the
INTUC office The first victim of the
aggression of the Kerala communist
party was Pathanamthirtha Eastern
Estate Workers’ Union Office It was
raided and furniture and papers were
destroyed and the workers were
assaulted Theie were 27 pohtical
murders by the Communist Party in
Kerala, on¢ for cach month of thewr
reign  Labour contributed four lives
m that attempt. One was a PSP
worker and three, INTUC workers,
Gangadharan, a toddy  tapper,
was murdered, Samdas of the
Meloram Estate Mudukayam was mur-
dered and the last victim of the INTUC
was Joseph Three attempts were
made on his Iife. The first attempt
was made i1n March, the second
attempt was made in August and the
third, on 1st September, 1958 Innu-
merable attacks were made on the
offices of the INTUC. The office-
bearers of the INTUC unions were
molested. The Presmident, Mr. B. K.
Nayar, and the Vice President, Mr C.
M. Stephen, were attacked, man-handl-
ed and were about to be murdered.
Another aspect was that there was
complete discrimination as far as the
INTUC labour and the other labour
were concerned. In the Sitaram Mills
dispute, five INTUC workers were
involved and about a thousand had to
be sent to jail until 1t was settled on
27th July, 1958. In Arthala Estate,
labour had to resort to picketing
because till then they were picking
12 1bs. of tea and they were paid the
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minimum rate. But they were asked
to pick 21 lbs. of tea which they resist-
ed. The armed police was sent there;
300 persons were arrested and women
who had been suckling their children
in arms were separated That was the
agony of the women who suffered for
the:r rights; that was the reason why
you find womenfolk of Kerala joining
the movement and fighting the com-
munist rule ;in Kerala Even m the
application of the Mimimum Wages
Act, there was disecmmination. In
places or factories where the commu-
nists had the majority of workers with
them, the enhanced rates were fixed
as munumum wages That is why.
when this liberation movement started,
1t started with a hartal in Kerala on
12th June, 1959 and it was a complete
success It paralysed trade and indus-
trnal life in Kerala It is futile for
the hon. Member, Shri Dange to plead
that this movement was engineered by
capitalists

The second major operation was
made by them against the Harijans and
the agriculture labour of Kerala. Nine
familieg had applied for house sites in
Kattampalli to the Madras Govern-
ment They made a personal repre-
sentation to the Chief Ministe: of Mad-
ras, Shri Kamaraja Nadar and on the
strength of this thinking that 1t will
be allotted to them, they put up huts
Unfortunately, there was the reorga-
nisation of States and when these
people came to power, they were
evicted with police aid on 10th Octo-
ber, 1957 The MLA of that place
was arrested, he was produced hand-
cuffed before the Magistrate They
thought that they could threaten and
suppress the movement in Kerala, On
11th November, 1857 there was a brutal
lath: charge and about 300 were
arrested One of the ML.As was
removed 10 the hospital mn an uncon-
sclous state  These people justify the
action 1n Kattampalli with a leaflet m
Englhsh called the Kattampalli Hoax,
They are very well at ther propa-
ganda At Nilambur, Sir, they sided
with the Nilambur Raja and demolish-
ed 300 houses with police ald, with

AUGUST 10, 19y  prociamation s 3334

respect of Kergla

the aid of armed polid®. A stwag
batglion was posted there Shri Daige
58l that the police will interfere for
the protection of the working class, but
N Kerals, Sir, they interfered for the
Prtection of the monied class; they
Cahnot dispute it.

13 prs,

4t Kizhpalli, an nfluential chient of
Law Minister mfluenced him and
8tmed Reserved Police was sent thers
0 gemolish 42 houses of which 40
houges were burnt  Eleven people
Were arrested there That was on
17th November, 1957. On 19th Nov-
CMper, 1957, at 11.0 AM there was a
lath; charge and another lathi charge
at 50 pm 27 people were arrested.

This was, Sir, according to them,
2 hopular government supporting the
POGrer sections 1n Kerala That is why
the peasantry and the labour mded
With the movement and tried their
leve best to oust this anti-popular
EO%ernment in Kerala

an, the Government had preplreqd

“1r grounds Special powers were
8Wen to the police They were even
®Mpowered to enter schools and do
What they Liked All police officers
InClyding head constables were given
SUCh wide powers They cancelled alf
¥4nces They transferred, as a pre-
"Minary step 854 police officers That
W&, admitted 1n answer to an inter-
Pellation  After that they transferred
7 DSPs, 12 Dy SPs, 33 mspectors
an§ 72 sub-inspectors You must
UnYerstand, Kerala 15 only a glorifled
“trict It 15 called a State, but the
8% 15 only 1400 square miles, just
double the size of Coimbatore District,
Thyt means, practically every D.S.P,
W8 transferred, and we had an inkling
thay something terrible was going to
hajpen 1n Kerala.

Sir. when somebody made a refer-
%" to the molestation of people st
U by the Malabar Specisd
Police, Shri C Achuta Mencn, Home
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Minister, said: “You will hear some-
thing biggep from Ankamali”. The
Whip of the party, Shri T. C. Nara-
yanan Nambiar, in the course of his
speech, said that Ankamali will be a
battle field. On the second day of the
liberation movement firing took place
at Ankamali. That firing extracted the
lives of seven people.

In spite of all these repressive mea-
sures the movement succeeded because
it was a popular movement. The peo-
ple were afraid of the methods adopted
by the Communists, They felt that
the situation was not safe, democracy
was not safe, life and property was
not safe if thig continued.

An attempt is made to show that it
is because of the Agrarian Relations
Bill that this agitation has been put
up. You must know, Sir, that accord-
ing to the Malabar Tenancy Amend-
ment Act of 1954 nobody could be
evicted in Malabar. As per that Act
ulkudi land and tenancies were secur-
ed permanently, Under the Cochin
Verumpattam Act nobody could be
evicted in Cochin. For the purpose of
bringing in a legislation to give per-
manancy to tenants the Travancore
Holdings Stay of Execution Proceed-
ings Act, was passed in 1948, After
that nobody could be evicted. But
under the Kerala Act of the Commu-
nists eviction is made possible in res-
pect of landlords who own five acres
and less. The result was that out of
a total number of 267 lakh holdings
23'48 lakh holdings could be evicted.
Holdings up to five acres and below
come to 88 per cent of the total num-
ber of holdings. Therefore, Sir, the
peasantiry revolted against the Com-
munists because they created a law
by which the peasants were to be oust-
ed and sent away from the property
which belonged to them. They said
that their policy was: *“land to the
tiller”, but they enacted a law by
which land was given not to the tiller
but to the intermediaries and the land-
lords.

Ulkudi or households occupied by
agricultural labour was secured in
Malabar District, but they brought in
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an amendment to the Act whereby
certain provisions were inserted by
which they could be evicted, The
population affected by that amendment
amounted to 21 per cent of the total
population i.e, 315 lakhs are agricul-
tural labourers living in ulkudies.

Sir, it is futile to argue that this
movement was engineered by the capi-
talists and the monied class in Kerala.
It was a popular upsurge. I may also
be permitted, Sir, to say why students
participated in this. The relationship
between the students and the Kerala
Government was strained, It has a
history of breaking of promises, of
teasing, of merciless oppression etc.
On 24th February, 1958, Rajendran, a
student of the St. Albert College in
the senior B.A, class, got into a trans-
port bus. The conductor asked him for
his fare. He said: “It is a popular-
government, why should I pay?” The
result was that he was knocked out
and thrashed. The students agitated.
The Deputy Superintendent interven-
ed. He held an identification by
students and hc promised to punish
the man concerned. The transport
labour union is affiliated to the
ALTU.C. The Labour Minister was
the President of the union before. He
telephoned the Deputy Superintendent.
Then they staged a strike, The whole
student population of Ernakulam com-
bined. On 26th February, 1958 the
Collector again called them. Before
that, on 24th February, 1958 these boys
were sent for by the Transport Officer
to his office. Some 15 students were
asked to stay and the others were
asked to go. These 15 boys were
thrashed to such an extent that all
their shirts were blood stained. Then
they staged a procession with their
blood stained shirts. That created a
confusion. Some buses were burnt on
that day. The Collector then inter-
fered. The Law Minister also came
in.  Ultimately they were told that
they will be prosecuted for the des-
truction of the buses and they will
have to pay the cost of the buses des-
troyed. They also said that they will
punish only one man. This led to a
hartal, and on the 28th Government
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was compelled to come to an agree-
ment.

In the boat fare case also the agree-
ment was not adhered to. It was
broken. On 10th July, 1958 the stu-
dents staged another strike. 12000
persons were arrested.  Shri Kelappan
interfered. Shri Kuttikrishna Menon,
previous Advocate-General of Madras
wanted to square it up. The Chief
Minister refused to have any talk
with him, Shri Dange was saying:
“Why not a round table conference be
held to discuss things?” They are
willing to talk with the Prime Minis-
ter of India, but they do not recognise
Shri Kuttikrishna Menon, ex-Advocate-
General of  the composite Madras
Stat, He was net respeciable enough
for them.

This is the type of attitudc that they
have. They want a link, but no patri-
otic Indian can bhe a link to the Com-
munists; that is as sure as anything.
In the boat fare case also, when it was
ultimately impossible for them to func-
tion, Shri Kelappan interfered and an
agreement was entered into. An en-
quiry was promised but nothing was
done, Whenever any movement is
started, the students think that the
communists are their enemy No. 1;
they rush about and burn the buses
because they had suffered very much.
They were molested and beaten and
as such it was inevitable for them
with their immature thinking, not to
interfere_in these things,

I have practically given all the
reasons why this is a popular upheaval,
and I do not wish to take much of
the time of the House. It was a popu-
lar movement, and no argument from
ihe side of Shri Gopalan can make
it an agitation of vested inter-
ests. Shri Gopalan was saying
with all pride that there was no pre-
ventive detention in Kerala. Seven
persons were detained. You will find
that they made certain points in this
House but the facts are otherwise. I
have got a copy of the Mathru Bhoomi.
There were seven cases of detention,
I will be able to give the House the
details about them. On 19th June,
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1959, the Preventive Detention Act
wias applied at Chalakudi. Six persons
were arrested at Muringur and Chala-
kudi and two of them were mombers
of the Panchayat Board.

Shri Narayanankutty Menon: It is
entirely wrong information, I do not
know wherefrom he got it.

Shri Kuttikrishnan Nair: The Pre-
ventive Detention Act was applied in
respect of one Arjuna Menon of Erna-
kulam on 19th June, 1959, It is report-
ed in the Mathrue Bhoomi dated 20th
June, 1959, page 5. Shri Gopalan was
perhaps in Punjab then with the agi-
fation thcere or he was in Calcutta in
connection with the coming agitation.
But these are facts and the people who
live in Kerala know them. These can-
not be contradicted,

I have nothing more to add. I thank
you for having given me this oppor-
tunity to speak.

Dr. K. B. Menon (Badagara): Mr.
Speaker. Sir. two days before the
struggle was over I left Kerala and
whatever facts I give, I base them on
the experiences I went through and
the facts that I gathered and the in-
spirations that I received in the course
of the struggle. There is practically
unanimity of opinion that the move-
ment in Kerala was a mass upsurge
excepting from the communists. Even
there I feel there was a division of
opinion, for, at the National Council
meeting of the communist party held
in Trivandrum, on July 13th Shri
Namboodiripad is reporied to have
said that the movement was a com-
munal one, while Shri Ajoy Ghosh
claimed that it was political and all
the angles of it should be discussed.
But that is a very minor affair.

I would like to add that the move-
and was
created by the conditions of the mis-
rule of the communist party in
Kerala. It was spontanecus and it
found its own leader, not a political
man, and one who was not in any
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of the political parties. 1 would also
e t0 addy-

&gl V. P. Nayar: Who 15 that?

. Speaker: Let lum go on. Let
mwmtbennymtermﬁm

Dr, K. B. Menon: 1 would also hke
%o say that the movement did not
eome all of a sudden. It was not &
boit. from the blue. The first registra-
tion of protest on the part of the
people was in the hartal of July 29,
1958 while the students’ struggle was
gong on The hartal was complete
and it woke up the communist gov-
ermnment which called an all-parties
conference and soon settled the
students’ strike So, it 13 not right to
say that the political parties and the
peop'e of Kerala were not willing for
talks with the communist party or
with the communist government But
m the later struggle that came up,
the feelings werc so embittered that
the people were not in @ mood to talk
with the government but they
demanded an unconditional resigna-
tion of the communist party

The next warning was by the Prime
Muruster humself at the Calcutta Press
Conference, and then there were two
adjournment motions 1n Parliament
Both altered, I suppose, the Govern-
ment I myself moved a resolution or
tried to move a resolution I did it
not bacause I wanted the Government
to intervene and take over charge of
the government of Kerala, but because
from the adjournment motions we felt
that discussions in Parliament have a
checking effect on the conditions in
Kerala. My object, therefore, was to
bring about a discussion in the House
s0 that it may come as a healthy check
upon the mad career of the communist
government in Kerala But that did
not happen The Government did not
respond. I understand the Congress.
The Congress is in power in all the
other States, and it therefore hesi-
ates to interfere in the one State
where there 13 no Congress govern-
ment. They had to take care and
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sense the public. They were also
afraid of the communist attack on the
government if a government did not
take care or convince both the people
as well as the party that the interefar-
ence was justified. 1 understand ‘1l
that But, I must, at the same tume,
say that had a discussion taken piace
in Parlhament, things probably woald
have been not so bad as they turned
out subsequently

In this connection, I would like lo
invite the attention of the House to
the last telling remark made by Shr
Dange, the leader of the commuaist
party. He said: “This time the Centre
has intervened but the people are
gomng to intervene last”. That 15 a
very omunous warning and a chal-
lenge I am not concerned with the
challenge part of it, but I am sure
that the Union Government and the
people of India will know how to
meet the situation I would like to
tell the communist party that in tne
struggle in  Kerala it was not the
Centre that had intervened first, but
1t was the people who intervened The
people of Kerala, in spite of the re-
peated warmngs to the Centre. had
become desperate and despondent ‘md
they siarted the movement, therefore,
on therr own mmtiative The people
never banked upon Central interven-
tion when they did it. But they did
bank upon the Centre to the extent
that they were sure that the Centre
would not intervene and suppress the
expression of popular will. That is
exactly where the communist party
made a mistake. They thought that a
hberation army could be marched as
was marched in Hungary and in
Tibet We were confident that that
kind of thing will never happen, and
we were also sure that we will create
conditions in Kerala which will com-
pel Central interference, because in
a democracy we should know that the
interference, even provided for in the
Constitution, i¥ 8 give a de jure re-
cognition to a de facto situation. That
is exactly what has happened. We
created the conditions in Kerala and
the Centre interfered both at the
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request o! the people of Indla and
at the request of the Communist
Party and took over charge, The
situation is todsy much better off.

1 wish to pass on to another sub-
ject. Some harsh words were saud
about the Muslims,

Shri Narayanankutty Menon
(Mukandapunam): Nothing aganst
the Muslims, but only the Muslim
League.

Dr. K. B. Menon: I understand, as
far as those remarks are concerncd,
they were made on the basis of the
background of lingering memorics of
thoge unfortunate incidents and hap-
penings during the unhappy days of
the partition., But I would like to tell
the people of the north, the pecple
who made those remarks, that those
memories are not there in the gouth
There is not that bitter feeling bet-
ween the Hindy and the Mushm or
the memories of the bitter past bet-
ween the Muslims and the Hindus. I
have heard in this House during this
discussion the Communist Party jeer-
ing whenever mention was made of
the minorities—either Muslims or the
Christians There is a motive behind
all that jeering. It is to divide.

I would like to tell the House and
those who are not aware of what the
Communist Party has done to court
the goodwill of the Muslims that for
three years consecutively, the Com-
munist Party carried on a propaganda
trying to woo the Muslims and to se-
duce them to demand a Moplastan

Some Hon Members: Shame!

Dr. K. B. Menon: I must tell you m
this connection the important role
the minority Muslims play in Malabar
There are 26 lakhs of Muslims n
Kerala with heavy concentrations in
some districts In"some villages, 99
per cent of the inhabitants are Mus-
lims. The Muslim in Kerala is called
the Mopla and because of this heavy
<concentration, the communists thought
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that just as Pakistan was datnanded,
they could induce the Muslims of
Kerala to demand a “Moplastan™.
Tons and tons of good mewsprint was
wasted for four years by the Com-
munist Party n seducing the Muslims
to make a demand for Moplastan, I
am not reeling this from my imagnina-
tion There is a paper, a daily, called
Desabhimani and the back title of
tkat paper will bear testimony to my
statement.

Then again, in the election of
1857-58, the Communist Party cannot
deny that they pleaded with the
Premident of the Muslim League,
Janab Abdur Rahman, Bataki Thangal
for an allance and understaning in
the election. After this wooing with
the Muslims, when the name of the
Muslims or munorities is mentioned,
they jeer. We must remember that we
should not have too lomg a momory
n polities and 1n public life. 'We must
remember that democracy does not
mean the rule of the majority. We
must also remember that if we wish
to build up a strong democracy in
India, I may remind you that the twp
gants 1n Asia are in two opposite
camps—China and India. I we are
not able to build up a strong demo-
cracy in India, democracy will be lost
for Asia. If we are to do 1t, we must
have contented minorities in  this
country—Muslims and Christians If
We nurse the back history too
and too bitterly, we will not be able
to do it and we will be falling victimas
to communist strategy and tactics,

Let me pass on again to another gps.
pect of the subject I do not wish to
lﬂlethetilneoftheﬂoulehmt-
g what has already been said. I
only wish to draw the attention of the
House 1n correcting one or two state-
ments and also to supplement what
has already been sald. Shri A K,
Gopalan, in connection with the
Education Act, produced one of the
text-books and  said, Mahatraa
Gandhi's name is mentioned in that
book. That is mislesding. I have
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“It is gurprising that in the
chapter on world-famous persons
introduced into the book which
deals mainly with India, Mahatma

Gandhi’s life does not find a

place.”

In gection 7, sub-section (a), the
report says:

“In language text-books of 1858
and 1959, there are a few passages
which tend to offend the religious
sentiments of certain sections of
the people.”

In section 7, sub-section (1), the
report says;

“There are certain lessons and
passages in the social study-text-
book and Malayalam text.books
which tend to create in the pupils
mmpressions favourable to the
communist ideas.”

In gection 9. sub-section (1), the
report says:

“Chapters 13, 14 and 15 give
the impression of belittling the
achievements of India in compari.
son with China.”

Finally, in the recommendations, in
sub-section (b) the report says:

“The present social study books
3 and 8 should not be uzed in
195060 even if there is delay in
getting those books ready by June,
1859."

In sub-section (¢), it goes on to
say:

“Until the new text-book is pre-
pared, the social studies book 2
may be used, provided that chap- ,
ter 8 which gives the biographical

sketches of world famous persons
is removed.”

I have no time to quote more frem
the report of the text-books committes
and I think what I have said is enough
to show that there was indoctrination
and there was a deliberate attempt
to inject communist ideas and to
praise communist countries at the ex-
pense of our own. 1 would like just
to add that the Education Act was
not to favour the teacher so much
as for the Government to obtain con-
trol over education and to regimen-
tise education through control over the
appointment of teachers, control over
the salection, publication, distribution
of text-books, etc. and als> through
a strict regulation of the day-to-day
life of the children in gsecondary
schools. That, in my opinion, was the
objective of the Education Act.

As 1 said, I do not wish to enter
into the causes that brought aoout the
mass upsurge. I agree with those
speakers who said that the inass up-
surge was the result of deliberate and
determined effort on the part of the
Communist Party to subordinate the
Governmental machinery or the ad-
ministrative machinery to party or-
ganisation at all levels. As a result
of it there was a growing sense of
insecurity in the State I ~ompletely
agree with that.

But very few people have stated
how the Communist Party went about
their job of subordinating the ad-
ministrative machinery to the party
organisation I would like to say in
that connection that three institutions
were set up in the villages. One was
the party cell. As soon as they came
to power these party cells were set
up in the village with party bosses.
The party boss has free access from
the lowest village officer to the top
man in the Secretariat, including the
Minister. It is easy to understand
how under ‘those conditions the pearty
cell boss becomes the bors uf the
village. He would interfere, intervens
and mediate in every dispute in the
village and his award is final because
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no officer, however high, woule dare
to ignore him That was ore wnstitu-
tion. The second institution to which
reference has been made frequently, 1s
the cell court

The third insutution, more danger-
ous to public interest and public safety
was Agiprop, the voluntary corps. The
name was wnvented by tne Com-
munst Party itsell “Ag” means
agtation and “prop” means propa-
ganda So, “Agi-Prop” means agitation
and propaganda That 1s the name of
the voluntary corps I do not know
whether that institution exists in Eas-
tern Europe, or in the Commumnat
countries, but 1t does exist in Kerala
This Agiprop voluntary corps 15 an
mnvisible, underground, unorganised
voluntary corps which can be mob:-
lised at short notice and made to
function as troops 1n times of eme:-
gency This Agiprop has completely
displaced and sterilized the police
This Agiprop would go to tne villages
in the police van and tell the police-
men whom to shoot. how to shoot and
when to shaot Thev travel in  the
Jeep with the policemen and tei]l them
whom to beat. how to beat and when
to beat It 15 the same Agwrop thal
goes as agent provocateur in throw-
ing stones at processions I know that
when I courted arrest on that proces-
sion was thrown from the Common-
wealth factory a few carpenter's chi-
sel It was done by the Agiprop All
these things are done by the Agiprop
And 1t 15 this Agiprop that hos com-
pletely, as I said, sterilized the police
and toock over the charge of the gov-
ernance of the State,

In creating a situation of that kind,
n my opinion the Government has
completely abdicated 1its authonitv  to
the party In a situation of that kind
there 15 absolutely no safety for any-

The wvillage felt their life
insecure; their houses could be looted,
their property destroyed ard thejr
T g g ol

ere i the court
does punish the culprit the Minister
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Under those conditions, you ean
understand what amount of safety we
had i1n Kerala. In this struggle in
villages, as Shri K N. Munshi has
stated 1n a small brochure, tha villa.
gers were having an absolute civil
war, if I may use such a term. I
will cite only one instance. In Kal-
lada village there was absolusaly no
vafety There were street fights going
on, there were murders taking place
There were things going on there
which cannot be mmagined except by
a person who was on the spot and who
was going through all this kind of
cxperiences

In this connection, I would lLike to
point out one more fact There were
seven shootings out of which four
were brutal. blood-curdling. unpro-
voked, unauthorised, unnecessary and,
certainly, avoidable 1In these four
finngs the blame was thrown on the
MSP I have information— and I am
sure nobody will contradict that infor.
mation—that all these unprovoked fir-
Ings were done, or carried on, by 50
MSP men who were recruited on the
eve of the struggle by the Mommunist
Party from 600 MSP men who were
discharged in the 1948 strike by the
Madras Government during Rajay's
administration That strike was alleg-
ed to have been Communist-inspired.
Whatever that be, 600 men from the
MSP were either asked to retirg or
were discharged or somehow they had
lo go out of the MSP From out of
thmﬁoo.ﬁﬂmenwererecruilodhy
the Communist Party on the eve of
this struggle And I have information
that these 50 men were rcsponsible
for most of these firings and moest of
these lathi-charges on women

Here I must mention uie Sub-ins-
pector, Shri Balakrishnan, who in the
presence of the y in the pre-
mdtheb&?,wdnedhﬂllm
onthouundamdthouud.etm
who thronged the gates of Trivan-
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Dr. K. B Menon: And when they
want snd represented matters to the
Minister of Home Afiairs, the Minister
is reported to0 have told them—and it
has also come in the papers—ghat if
the Collector and the DSP did not
like wimt the MSP did and if they
thought that the MSP could not be

guard and the MSP in which more
than 12 MSP men suffered gerious
injuries.

How under those circumstances can
we say, or can We claim, or can any
Government claim, that there was law
and order and Government was being
carried on under normal conditions
when the Government itself could not
control the MSP that was supposed to
be under their charge” I o0 not
blame the whole MSP, the whole force,
but i1t was, as I said, a deliberate at-
tempt on the part of the Curmnmunist
Party and the communist government
to recruit specially these 50 men who
were their erstwhile sympathisers into
the MSP in order to commit this kind
of violence in Kerala That 1s by the
way

Now 1 wish to conclude bv giving
my assessment of the s.tuation 1
have aiready said that ,t was a mass
upsurge in which the mass found its
own leader It was, T must assert,
extremely non-violent Whather you
agree w'th satyagraha as an instru-
ment of expression on the part of the
iarge mass of the people or not—
am not interested in a theoretical
on that topic—I still claim,
I claim it from my expetience,

Ei"
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that in spite of the brutal Jathi charge
on women, in spite of the unprovoked
firing on children which happened ia
Changanasseri by policemen without
the orders of the magistrate, in apite
of the throwing of chisels and stones
at processions, in spite of all these
provocations, people remained abeo-
lutely calm without moving a finger
Here we must remember that when
our mothers and sisters zre beaten up,
1t 1s not easy for anyone to control
You do not know the instance ot
Flor: who was murdered She was a
pregnant woman, mother of five child-
ren, would have been the mother of a
sixth one 1f she was not shot down,
she was shot to kill and fell dead with
her little ehild on her hip.

I have gonc and seen those places.
I have seen the House where a sleep-
ing man was shot at 1 saw the
police firing through the window el
the tile which was broken and is still
broken by the shot I could see that
The man, just a few days back gol
married. It was past 930 in the
evening when he got up on hearing
the sound As soon as he got up he
wes shot and he died on the spot.
‘When I went there ten or fifteen days
later I saw the mat on which he was
sleeping, with the blood-stained cloth
spread on 1t and the mother aitting
and still weeping i1n that room—after
ten or fifteen days It 1s not easy for
anyone to forget these kinds of
experiences in life It iz not easy to
forget that Flori, poorest of the poor
and humblest of the humble 1 went
to her house She has a thatched
house, hardly ten fect square It 1s
made of bamboo and worn kajjan
leaver One has to creep into her
small hut It was that Flory, who
was carrying the basket of fish from
the sea-shore and who, when she was
trying to escape from the shell show-
ers, was shot in the abdomen She
fell and she dred

There 15 another instance that I
have seen Here again, a little boy,
16 yesrs old, was shot dead Whem
I went and enquured I was told that
his mother was not at home whem



“ ‘Rusolution re:

¢ fbr. X, B. Menon)
this happened. She has gone off her
head and is crying for her child roam-
ing about the whole place and not
knowing what to do and where to
§0. These are the memories which
eannot be wiped out go easily. These
are memories which will live and
last with us for a long time Are
you then surpriseq when the hon.
Prime Minister said that the country
was divaded 1m0 two

Party. Their
they would,
ose conditions, consider only
draft resignation of the Govern-
ment. One can understand how bitter
the feelings must have been under
those conditions when people were
not prepared even to talk to the Chief
Minister.

4

Now, if the Centre had not inter-

fered, we bly would not have
fallen at the feet of the Centre. As
1 sald, we were only sure that there

will not ‘be a suppression of the
popular will on the part of the Union
Government. Rivers of blood would
have flowed. There is a

control—and I think it is a compl-
iment to those who led the movement—
that they were able to control mass
emotions and expressions of mass
passions.

Mr. Speaker: The hon. Member's
time » up.

Dr. K. B. Menon: 1 will just finish

1 wish only to say that Kerala
today is free. People feel free and

AUGUST 30, 100  Proclamction is nnN.

rerpect of Kerala

goeg even farther and is far 'gregter.
It is an issue of democracy versus
dictatorship. We, in Kerala, hswe
fired the first shot and we hsve
won., Allow us to consclidate
the position and we will do it. The
only thing is to aveid unguarded re-
marks, Please do not try to create
any division in Kerala. This is -not
the time to talk of Christians,
Muslims, Hindus, Nairs and Ezhavas.
We only want a consclidated opposi-
tion in Kerala, which, 1 am sure, we
will have because the people, who
have made this sacrifice, particular-
ly, the women, who have played such
a big role in the Kerala conflict, are
not going to permit the politicians to
fool them away or to play any
foolery with them. But, as I said, our
request to the world outside and to
the country outside is: Please do not
mnterfere and please allow us to con-
solidate the position. Now if Kerala
18 lost, India is lost. Therefore my
last request 1s: bear with us, sym-
pathise with us, understand wus and
help the cause of democracy. If 1
may speak for myself, my loyalty to
democracy is greater than my loyalty
to anything else and if democracy is
lost, human civilisation is lost, all is
lost.

Shri Narayanankutty
Mr Speaker, Sir, when the
penultimate act of this gordi
tragi-comical drama of i
enacted, I was reminded of the
cal story relating to Medieval
justice, namely, when the man,
was charged with no offence,
convicted to be hanged and when
was mounting uopn the gallows
was asked by the janitor, “What
your last desire?”, he said, “Sir,
only desire is to know why I am going
to be hanged”. Today I feel that when
the Presidential intervention fin
Kerala is sought to be approved by
this House let the hon. Home Minis-
ter or the hon. Prime Minister tell
us why they intervened.

IR
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be based upon the
report But the hon
ister, when he spoke, had
about the Governor's
d, “We were driven to
there was no other
to intervene” If jt 1
of the alleged Gover-
that the intervention has
I can pomnt out to thus
t every sentence of thus
a fabricated affair because 1t
aganst the figures that have
by the Government pre-

R
3 ‘*iizigzzﬁgigi
g2 8

P i

of the hon BMinisters, espe
¥, the bon Deputy Minister, Shr
began to substantiate the
allegations contamned i the so-called
summary of the Governor's report
I beseech that the Governor, the cun-
stitutional head of the State, when he
gives a report to the Central Govern-
ment, should have consulted the
Ministry 1 am not saymng that the
report should be framed m accordan-
oce with the advice of the Mimstry
but 1s it not fundamental when
allegations are made against a minis-
ry that the Governor at least gives
an opportunity to that
reply to them and take into consi-

EE

gress Committee President came to
Delhi and gave a charge-sheet-turn-
ed.memorandum to the President
which was sent to the Governor The
Governor did not show
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point and prove that what the Gover-
nor is alleged to have said was
totally untruthful. I maintain that
the Governor has not smd that It
has been put into the mouth of the
Governor at Delhn and every pomnt
that has been raised 1s untrue I will
refer to the case of the Coir co-opera-
tive The Governor, the constitution.
al head of the State, says that there
was & Congressman, who was a coir
special officer He was removed by
the Communist Mimistry because he
wag not a Communist He was the
proper officer and there was an alle-
gation Documents, which were
given by the KPCC Presmident him-
self just a few years before—until he
became the poliicel turncost—apesk
for themselves that what the Gover-
nor says is not true I will read 1t
out You have all read the Gover-
nor's report The report says that a
particular officer was there, he was
a proper one, he was a Congressman;
the Communist Mmustry removed
him and he was looking after the
affairs of the Cor co-operatives

1350 hrs
[Mr Drpury-Speaxer i the Charr]

well Mr R Sankar, the KPCC
President who signed the memoran-
durmn which was submitted to the
President, and which has been quot-
ed verbatim by the Governor and
adopted 1in his report had mn 1838
given a memorandum to the State
Government, signed by himself 1
sha]l just read out one or two sen-
tences from that memorandum mn
which he alleges

“The expenses incurred by
Government on behalf of these
Societies ig out of all proportion
to the results achieved”

These were societies belonging to the
Congress

“Government  have given

beep squandered away for want
of efficlent supervision or
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niskppropriated without being
detacted

The Coir Special Officer was
.given absolute freedom in the
matter of appointments to the
sta® of the Societies from the
very inception of the Scheme.
This hag given rise to nepotism
pure and simple on the part of
the Coir Special Officer. Instan-
ces are numerous. We content
ourselves by pointing out only
some of them.".

*This was what Mr. Sankar said in
1855 just after he¢ was shouting in
Kerala that the Congress would have
4o be buried six fcer deep. When he
was borrowed as the head of the
KEPCC, he wanted some excuse; he
wanted to devour what he said in
1855, and come before the President
and say that this particular officer
was suspended unjustly.

Another unfortunaie thing huppen-
ed Immediately this officer was
placed under suspension, a new offi-
-cer was appointed. The very same
organisation of which the KPCC
president, Mr. Sankar. was the pre-
sident, wrote a letter congratulating
the Government:

“The Travancore-Cochin  Coir
Producers and Dealers Associa-
tion rejoices at the steps taken
by the Government of Keral to.
wards reorganisations of the coir
o-operatives aimed at the pro-
tection of the industry and coir
producers and congratulates the
M(I) for removing Sri K. Karu-
nakara Panicker from the post of
coir special officer on the basis
of the innumerable complaints
received, including those from
the association and extends felici-
tations to Sri P. K. Nayar on his
appointment as coir special
officer.”,

This was what Mr. Sankar said then.

of Kévala

Even though Kerala is nctgfless
for this kind of political ‘turncoatiom’,
yet there is a limit to the Governer
borrowing certain  allegations made
by people however respansible those
people might havi been paised &=
in 1955. The Governor, the Head of
the State in Kerala sends a report o
the President, on the basis of which
action was taken to intervene, but
he did not have even that respect
for truth which the KPCC president
had to truth, because immediately
this officer was suspended. an act of
which the Kerala Government is
charged just now. the Governor sxys
that it was just the diabolic tactics
of the Communist Party, because
that officer was not a fellow travel-
ling officer.

The second thing which the Gover-
nor has said is in relation to the
toddy co-operatives. Shri A ML
Thomas who knows well the toddy
tappers and their communities
just repeated the charges made by
the Governor. How untruthful these
allegations made by the Governor
and Shri A. M. Thomas are will be
evident when I show that none o
these co-operatives have contributed
a single pie to the Communist Party.
And this has been vouchsafed by
independent people who have gonas
there and testified to it. 1 shall just
read out a few sentences from a spe-
cial correspondent's report. The res-
pected staff correspondent of The
Hindu went and saw how the co-
vperatives were working. That itself
is a glaring example to show how the
picture about the working of these
co-operatives has been distorted andl
What the intentions in the minds aof
those people sitting opposite sare
because they in their fold had only
the erstwhile disappointed toddy
contractors and did nst like ~the M-
aperatives at all. Mr, Rangaswiiny,
the staff correspondent of The Nindu
says:

"I visited Anthukiosd Toddy-
Tappers' Co-operative BSociety ia
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immediate gain was in his income.
But he was more happy and felt
relieved because he had no longer
to go and appear before the
private contractor for his wages
and submit himself to all kinds
of humiliation. Previously, he
was obliged to remove his head-

g

The co-operatives do not make
any contribution to political par-
ties.”.

In the face of this patent truth that
no co-operatives made any contribu-

enabled this particular ecommunity
of about four million people in
Kerala, who were suppressed by the
toddy contractors and the so-called
Congressmen so far, to raise their

out to finance the entire agitation
when it started, because the agitation

SRAVANA 20, 1881 (SAKA)

Proclomation in 3396
respect of Kerala
patronising the arrack shops which
were Tun by the

opposite. That was how it started.

An Hon. Member: Shame!
Acharya 'Kripalanl (Sitamarhi):

I_thought the smoney came from
America.

Shri Narayanankutty Menon: I shall
presently come to the hon. Member
and to his spirits.

Another classical example where
the Governor did not have the sem-
blance of a respect to truth is regard-
ing the police officer story. The
Governor who had access to the
entire documents of the Government
says that because a particular district
superintendent of police was not just
obeying their orders or dancing
according to their tunes, his promo-
tion was prevented. I ask at least
the Home Minister to have some res-
pect for truth. For seven years,
because this particular officer was
charged with the most heinous mis-
conduct that a police officer and a
citizen could indulge in, successive
Congress Governments—so many were
there in Kerala—did not recommend
his name for the IPS.

When the Communist Ministry came,
the Home Minister Shri G, B. Pant
told the Chief Minister of Kerala that
his name should be recommended;
and in pursuance of that pressure of
the Home Minister, the Chief Minister
had to recommend his name. It was
the Communist Chief Minister who re.
commended the name of this particu-
lar gentleman; if you call for the con-
fident records of this man, you will
knoW that every sentence of what the
Governor has said is untrue, because
it was your Government which did
not recommend his name, and it was
the Communist Government which re-
commended his nmame. These are the
three cases.

Now, I come to the last part of the
Governor's report. .

Mr. Deputy-Speaker: There is one
thing on which I have just to appeal
to the hon. Member. I have been
listening to the hon, Member and I
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[Mr., Deputy-Speaker]
find that the language that he uses is
rather violent......

Shri Narayanankutty Menon: I shall
be mild.

Mr. Deputy-Speaker: That is not
fair, and most particularly, in a House
of Parliament, the ingredients of
democracy do require that he has {o
be moderate, and he has to show
toleration. He has alleged falsehood
on the part of the Governor by say-
ing that his report was false, this was
untrue, that was untrue and so un. I
was just waiting to see what he was
bringing forward to prove that un-
truth, and he said that some respect-
ed newspaper agent had said that. I
shall have no objection if he believes
that man and feels that his report
was true. I have no objection to that,
but there will be other people also
whom I believe, who say that the
Governor’s report is true and who say
that what the Governor said was
correct and not what the newspaper
agent said. Opinions can differ. We
cannot be sure of the one thing or the
other. The hon. Member might put
forward his viewpoint. I have no ob-
jection. He may say whatever he
likes, but at least the language used
should be in keeping with a House of
Parliament.

Shri Tangamani: What about the
district police superintendent?

Shri Narayanankutty Menon: I was
not referring to the Governor’s report,
when I quoted the correspondent. I
was only replying to Shri A. M.
Thomas.

The Governor has said in his report
that there is a loss of Rs, 4 lakhs
because these contracts have been
given. I am contradicting him by the
figures given in the budget of the
Kerala State.

Mr. Deputy-Speaker: He might say
that. I do not object to that,

AUGUST 20, 1959

Proclamation in 3378
respect of Keralu

Shri Narayanankutty Menon: In
1956-57, the total Demand in respect
of excise collection was Rs. 1,17,64,878;
that was in the previous year when
the contractors were running the show.
In 1957-58, for the first time, they
were handed over to the societies,
and the budget figures show that the
demand was Rs. 1,24,81,214, out of
which Rs. 2,10,5623 were collected,
whereas in the previous year only
Rs. 87,903 were collected and the rest
was default. In 1958-59, the total
demand was Rs. 1,28,64,589. That is
the figure. But even the Governor
says. ...

Shri A. M. Thomas: Since my state-
ment is sought to be contradicted, I
may just say thal it was only some
shops that werc entrusted to the co-
operatives; the other shops which
were not entrusted to the co-opera-
tives fetched a higher amount. It
was admitted by the Kerala Govern-
ment in the Legislative Assembly that
got Rs. 4 lakhs less from previous year
by entrusting these to the co-operative
societies.

Shri V. P. Nayar: Let my hon. friend
produce that statement; and let him
read the budget papers.

Shri A. M. Thomas; That is an ex-
cellent method!

Shri Narayanankutty Menon: The
imagination of the Governor has tra-
velled beyond the imagination of Shri
A. M. Thomas. He also says that in
the coming year, when the whole of
the toddy business will be handed
over to the co-operatives, there will

be more loss. But one has to admit

that till 1957 the demand was only
Rs. 1,17,64,878, and the collection was
small; but in 1957-58 and 1958-59,
there has been a steady increase as far
as excise revenue is concerned. That
cannot be denied. I have already sub-
mitted the basis on which this has
been handed over to the co-operatives,

I will come to the other side of
the Governor’s Report,
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P8 Wellka Simgh (Asamgerh):
Donn be deny that the income from the
loddy tuppers’ co-operatives has gone
lo the Communist Party?

Skri Namayapaskmity Memew: |
will deal with the Governor’s role in

give to the charges. One sentence is,
of course, there in the Report to the
effect that it is possible that the Gov-
ernment might be able to answer and
explain away all these allegations in
a plausible way. But he just relies
upon surmises and he had not even
the courtesy to ask the Chief Minis-
ter to answer that Considering the
type of agitation that was bwilt up
against the Constitutional authonty,
with the declared aim of overthrow-
ing the Government, if the Governor
as the constitutional head of the State
had not a word to say agamnst it, cer-
tainly he cannot be expected to have
acted impartially as far as the situa-
tion in Kerala State was concerned

I will cite one instance—because
much has been said about it—con-

the Liberation Front. It i3 dated 12th
May, 1859, 30 days before the firing

regpect of Kerala

Shri Kotiukapally (Moovattupu-
zha) Was the article in Malayalam?

Shri Narayanankutty Menon: It is a
translation I will place it on the
Table of the House.

“Ankamali 13 the place where
on the spur of the call for the
formation of a volunteer corps,
five thousand young men instan-
taneously came forward and lined
up Consequently, it 18 the place
where the Government have im-
tiated measures for suppressing
the school-closure agitation  Last
Friday when most of the menfolk
had been away at work in the
fields and other places, a posse of
MSP and local police entered the
houses at Pulliyanam, a place
near Ankamali, started intimidat-
g women and children. The
Church bells began to toll and
people collected like flood waters
when the police party left the
place taking with them those
whom they could lay hands on.
As a case 15 pending against them,
we do not want to say more
about it. But the beating they
were subjected to does not form
part, however, of the case of the
law. That was part of their tactics
to intimidate the people generally
and to crush the wvolunteer orga-
nisation. But Ankamali people
proved that such measures really
unify and enthuse them. A big
crowd armed with spades. knives,



and at once left on bail..”.

Shri A. M. Thomas: What 1s there
in that?

Shri Narayanankutty Menon: I will
place it on the Table. This document,
the translation with the original, was
given to the Prime Minister when he
visited the State

Shrl Ealika Singh: Was it written
by the Communist Party? (Interrup-
tions)

Shri V. P. Nayar: The Communist
Party cannot change the original.

Shri Narayanankutty Menon: Facts
are sometimes unsavoury. In their
own anxiety to start the liberation
struggle and overthrow a constitu-
tionally elected Government, they
forgot that these things would see the
light of day and come before the light
of reason and the light of the people.

That is why they were so much
agitated.

Shri Keshava (Bangalore): Who is
the author of that book? A question

was asked to that effect It was not
answered.

Mr. Deputy-Speaker: If he does not
answer, can it be forced out of him?

Shri Kalika Singh: Yes
Mr, Deputy-Speaker: No, the hon.

Member should remain content with
what he has said.

Shri Sadhan Gupta: You extend his
time. He will answer.

Shri Kalika Singh: Let it be placed
on the Table. (Interruptions).

Shri Narayanankutty Menon: Only
the people of Kerula knew what was

AUGUST 20, 1938 Proclamation in w

respect of Kardlg

the type of agitation, what was the
proclaimed object of the agitation and
what was its intention. I will guote
the supreme coramander of the Lihe-
ration Front....

Mr, Depuiy-Speaker: And then
conclude. (v

Shri Narayanankutty Memsm: And
then I will conclude. The supreme
commander, Shri Mannath Padmana-
phan, in whose company the Prime
Minister’s Party is now, speaking at
Thiruvalla, is reported to have made
a reference to the Kerala Agrarian
Helations Bill and said:

“It is not possible to send back
alive whoever comes saying that
excess land will be taken away.
That is why I am sorry. My wish ~
is that all including these Com-
munist Ministers should be alive.”

That is the view that has been taken
py the leader of the liberation
struggle concerning the Agrarian
Relations Bill

Shri A. M. Thomas: By whom was
st reported?

Shri Narayaoankatty Menom: It is
reported in Desabandhu, their own
paper. (Interruptions).

Mr. Deputy-Speaker: I would
appeal to all sections of the House
that they should have the patience to
hear. One may not like one speech
or the other, but this is for all sides.

I am sorry that these interruptions
are continuing.

Shri Warlor (Trichur): Ministers
are included in it.

Mr. Depnty-Speaker: Hon. Membars

to my left cannot complain on this
score.

Shri Narayanankutty Menon: In
conclusion, I will refer to what the
Prime Minister said gbout Congrems-
men participating in token satyagraha.
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How

they conducted the satyagraha has
boan reported in all the papems
thooughout India. They were organis-
ing a lberation with the horse

them run in the streets, and then
espturing power. That was the inten-
tion. But as far as the answer to the
Prime Minister iz concerned, I leave
it to the people of Kerala to decide
what was the type of satyagraha that
was carried on, what was the way in

to
t all the arguments advanced by
the other side are taken for granted,
in a democratic country with a Con-
stitution, when a party has won the
elections—you may accuse that party,
you may accuse the Communist Party
that they have committed the worst
crimes,—when a Party has been
elected and it has got into power, is
it possible for anybody to declare a
war on that Party and remove that
Government by unconstitutional
means? Are you prepared to follow
the same logic as far as the interpre-
tation of the Constitution is concerned?

I conclude by saying that this 1s only
the second chapter of the drama 1
agree with Dr. K B. Menon that by
Central intervention alone the affair of
Kerala is not finished. The other side
may laugh on behalf of Government
when we speak, but 1 only wish the
laughter lasts till the last nomination
paper is filed for the next elections I
am sure the people of Kerala, in spite
of the ‘mass upsurge’, in spite of the
fact that the Communist Party got only
30 per cent. votes—that is what they
say—will know whom to vote for
Now, the Governor says that all those
who have voted for the Communists
have weaned away. But then why is
there this franhtic scare on the part of
the Congress Party, going and embrac-

of Kerala know it

Whether those parties who set fire
to the pages of the Constitution were
right or not—that decision must be
finally taken by the pecple of Kerala.
Let us wait for that day of judgment,
when the people of Kerala will give
their judgment

ot Tl . oS Wy, faes
¥ i & wgelt are wgfaee arét
¥ A dhweer &l ¥ o gt
4t | 37 ¥ {7 77 OF wgrT waET 9
fir & Snwaer-fadndt T ¥ wod wrQey
*, 9t fe fadeht Q@i & e o
g € N AT am 2wk W
e ¥ ay arfaa w7 fie Sy
T & M dleaer &) o &R o
o graT oY §, wivy avnfee i
7 s wiewrd ofods &@ w
% gUwY AT w st aresew §
e o AE F FW A wegfdl &
wrew ¥ q§ e &t § fe ohwae
W wegfawy avy e A oW an
g it w7y § fe wgfre wofe-
wrard € ww ¥ wd afeqrpt §
mmaw@m&.m
firerfy < waw on¥, wre wgfree aréf
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Nrvdzifiey e fe mfadficae o goé wre wwer wwew & wlwr
W wx Al ol ) i feRedu faqQa o | oy Y der g, W fs
s fy mifaz w awe § fovdee TT Sy wraw v werer & ?

e wrs fr ot ave fr sfdfors

Wre sfedferr ) o @ sefre
o @ ewelt §, e WrE e gt o

oTsqw WENEw, e wraw § fa
Yor § eqfre WA e
warfrr #ed & fad wrr ot @
N P oW Wi T 4T mEw,
ot & fag wrew, AT I O,
e & grre ¥ Rt § e vt
TiNgg o virgn A Wy @
qftomr av qg fr v & o W
T gt §, «safee wdl w A },
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“The admnustration of the pro-
blem State 15 a job; 1t 15 indeed
difficult The real diffculty 1s the
fact that he and his colleagues
have to work wathun the frame-
work of the systemm which includes

several regulations and procedures
which are not to their liking”
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¥ ¥ g7 W aff 7, vg N R
w1 frarn A€F ar war 1 qg fedy
ATy 3T 7§ Twa § W R
T @ Wit ¥ Fow & ot a§ off
L
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Mr Deputy-Speaker.
than ten minutes

Shri Punnoose Sir, at the fag end
of this debate, I am trying to race
agamnst time to say just a few words
especially with regard to the very
valuable observations made by the
Prime Munuster yesterday It 1s pot
as one who wants to win a debating
Point that I am saying this but as one
who has been distressed throughout
this distressing experience in the last
few months, as one who haz watch.d
with extreme care, the words and
dMﬂMWhlm.msPam
and the Central Government, that I
raise these questions It would appear
from the Prime Minister's speech
yesterday—at least that was the
expression that I had—that he want-
ed to make out that he had always
behaved m 1 manner favoursble to
the Kerala Government. He always
had his conmderation

Not mure
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1
:

such an announcement? I do not, fer
my lfe, understand Speaking yester-
day, he said he was helpless He did
not use that word But that was his
explanation May I present a parallel
case when his great leader, the great
leader of this country, the Father of
Nation behaved i a different way in
a somewhat sumilar situation In 1938
n Travancore, the national movement
came like a storm It came like a bolt
from the blue In fact, 1t affected all
of us Those of us who were in
schools, we did not join the movement
but we fell into the current After
three or four weeks we were told
that a memorandum was submitted
agamst the then Dewan, Sir C P
Ramaswamu  Ayyar ‘The Dewan
demanded that th¢ memorandum
should be withdrawn We did not

younger generation never knew what
exactly was contamed in the memo-
randum, but we knew that 1t should
not be withdrawn Al sorts of peo-
ple shouted that the memorandum



3395  Resolution re:  SRAVANA 29, 1881 (SAKA) Proclamation in 3396

g
g
6§35

i
S.Eé
¢
i
g
ity

. »
statesman that he was
arrested all Congress leaders and put
them in jails. From the jails, the
Congress leaders said: “Bapuji,
we pre arvested and what can we do
now?" Gandhiji said: “All right
Withdraw and come back.”

Everybody said that the national
movement was down and out. But
the movement was down and out for
the time being only. Those of wus
youngsters in the movement, younger
generation prepared another memo-
randum, much more vituperative, got
it signed by thousands of people and
sent it on to the Maharaja. We read
it out throughout the country. We
were arrested and put in jails. After
a few months, it was found that the
withdrawal of the memorandum gave
place to a national] movement, strong,
virile and pure.

In the same way, Sir, here was a
situation. 1t was not a question of the
survival of the Communist Govern-
ment. It was not a question of Shri
‘Namboodripad remeining in power.
It was not a question of this party or
that party winning. It was a‘ question
as to whether in our dear India,
different parties can exist, whether
there can be a government formed by
ong party in a particular State and a
different party’s government at the
Centre. This crucial question was
there. I am sorry to say that the
Prime Minister could not rise to the
occasion. He said he could not help
it If he had said that we are not

respect of Kerala
Bing to encourage this violent move-
Ment, this movement to paralyse the

t, we will discoursge it
ahd the Central Government will not
Move in their favour, we on our part
Were prepared to co-operate with
Mim; not to suppress the movement,
net to throw their demands away, not
tQ suppress even the communalista,
byt we were prepared to meet all of
them half way.

We asked the Prime Minister to
take up all the disputed things and
Blve us his wverdict. It was not
because we wanted to hang on to
POwer. Just as he mentioned yester-
day, we are not children in politics
%0 think that we can continue in Gov-
Soment simply because the Prizne
Minister permits it. Then, he said
ahout disengagement. 1 would request
himm to clariy one thing, if not now
at gome later stage. 1f we had agreed
t0 mid-term elections, what would
have happened was that the cold war
%puld have become hot, There was
an instance of that. At the time, the
National Council of the Communist
Purty of India was meeting in Trivan-
drym, there was also a meeting of the
Chuncil of the non-Communist
Pyrties. Over the radio, it was
ahnounced that the National Council
hid decided that the Ministry shall
Teégign, 1 do not know whether it was
Werongly given over the radio or it
Wias wrongly understood, but we knew
What happened after that, Within
hajf.an-hour after this announcement
in many towns of Kerala, conditions
of street fighting developed. The
POlice and the parties concerned had
a very very hard time. Therefore, if
We had actually agreed to mid-term
elyctions that would have immediate-
Iy led to nothing short of a civil war.
Ot course, the Indian military will
Myrch in.

But the fact of the matter is that in
Trivandrum, the Prime Minister of
Ingia proved himself too weak. There-
fore, when he suggested to us in a
8€rious way in Simla that we should
haye mid-term elections, we knew
thet he could mot deliver the goods,
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that he was no more the master of
the situation. He has got the Kerala
lsaders here The leader of the
Opposition 15 here histening to us Let
the Prime Mmister ask them They
have made repeated statements that
even H the Communists win m the
mid-term elections, they will have &
show down They have said that they

tude that has developed. Sir, I wish
the Congress all success, because 1t 13
an organisation for which I have
spent a good portion of my youth I
would like to see it gomng up

Sir, what will happen 18 fhis A
duck lays eggs but it never incubates
It 1s the lot of the hen to sit over the
eggs The hen sits over the eggs
The kids come out The poor hen
thinks that they are chicks, but aftcr
or four months, they go into
water and the poor hen sits back
the same way, the Prime Minister
een a party to this, but after
or four months he wall find that
these communal ducklings will go
therr way

E‘Eg

i

The Congicss movimeni Was a pail
of the national movement It was the
result of the aspirations of the peo-
ple But that has been spoiled now,
completely spoilled I find that
Acharya Kripalam: 1s laughing Yes
terday, he was praising Mr Mannath
Padmanabhan He stays only five
muiles away from my village Most of
the boys in that part of India during
our time fought communal organisa-
tions and movements But Shn
Mannath Padmanabhan 1s one who has
never throughout his 80 years of life
thought in terms of the nation He
has always thought and acted com-
munally It i1s impossible for ¢« man
of his age to think 1n any other way
It 1s not hus fault, anybody 1n his walk
of life will be lhike that

Therefore, by this failure hy the
fallure of the Prime Mimster they
have created a situation m Kerala
which 1s going to be harmful not only

AUGUST 20, 19% Proclamation 3398
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to the people of Kerala but, in tha
comung days, to the whole of India.
They are now ropmng in all the
parties They say that we have been
150lated They say we have been

Muslim League” We have no grouse
against any particular group Acharya
Kripalan: said that the catholics want-
cd to have a conference to which we
did not agree It would appear as
though we have some grouse agamnst
them Not at all We have no grouse
against the catholics We never want-
ed to hurt their feelings But Sir,
they have taken a position to which I
thing no nafional party ecan agree
Chavalier Joseph, President of the
Catholic Congress saxd that they want
that education should be given to
catholic children in catholie schools by
catholic teachers and through books
Prescribed by catholic priests Is such
2 Sort of education possible n any
country which claims to be secular®

Shri Kottukapally (Moovattupu-
zha) In the catholic schools, the
Government curnculum 19 bng
fﬂ"owed

$hr1 Punnoese. Sir, it has been said
that 41l sorts of unreligious things
have Been par * th» text b ok It
Wag said that it has been menticned
s0Mmewhere that Christ 15 the son of
8 carpenter Well, the Christians
Were offended very much

$hn Maniyangadan (Kottayam)
The Enquiry Commiuttee does not eon-
%18t of catholics

Shn Punnoose Mr Pappini, the
famous author, begins his bnok hy
“8¥mg that Christ was born 1n a
Stable Rich Christians are today a
bit gshamed of it They make golden
stables to put Christ In Kerala, Sir,
it 13 quite likely that the bankers and
Planters might desire Christ to be the
Son of a banker or a planter My hon.
friend, Shr1 Thomas might think why
Christ could not be the son of a
Deputy Mimister Sir, Christ was
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have been passed by the Kerala legs-
lature before 1t was dissolved are
pending approval of the President or
the assent of the President If, accord-
ing tp the proclamation, article 201 1s
suspended, i1t becomes impossible for
the President to mmvoke the article to
give his assent, in which case, if the
matter 15 agitated in a court, it will
clearly be declared ultra vires 1
want this position to be examined and
to be told what Government proposes
to do 1n this matter For, there are
several Bills which have been passed
by the legislature and which can be
assented to by the Premdent only if
this article 1s not suspended This is
a matter which I discussed with the
Law Minister also m the lobby So, I
did not want to take the Government
by surprise

dfer ww wamozw ‘waw' (fra-
q) Surew wevew, vm R w§w
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Shri Easwara Iyer: 1 have got
pomnt for clarifieation

Mr. Deputy-Speaker: If there 1s any
doubt that could be answered later

Shri Easwara Iyer: Not that I want
to take the time of the House Omly
one pomt for clarification Where the
proclamation has suspended the
operation of article 201 of the Const-
tution, 1t will be impossible, constitu-
tionally, for the President to give his
assent 1n respect of Bills that have
already been passed by the Kerala
legislature So, I would suggest that
the resolution can be so modufied by
the Government as to enable the Pre-
sident’s assent being given

Shri V P. Nayar: Unless it be the
wish of the Government not to give
assent to those Bills

The Mumnister of Home Affairs (Shri
G. B. Pant): Bo far as the question
put by Shrnn Punnoose and by Shri
Easwara Iver is concerned

Shri V P Nayar: Not Shn
Punnoose

Shri G B Pant: I did not know that
they disown each other! Well, it
was Shnn V P Nayar The matter is
engaging the attention of Government
and, mn fact, it had struck us even
before the pomnt was raised here If
necessary, a supplementary proclama-
tion will be 1ssued with regard to this
particular aspect of the question

Sir, I do not propose to take much
time of the House In fact, I do not
feel that it 15 at all necessary I am
grateful to hon Members for the sup-
port that they have accorded to this
resolutton In fact, such occasions
have been very rare mn this House
The volume of opinion which has been
expressed here in support of this
particular proposition 1s seldom seen
in the House Hon Members belong-
ing to the 'mportant organised bodies,
excepting the communists who are
naturally of a different opinion, have
given their unreserved support to it
I do not think that the arguments
that were advanced on the other side
remain unanswered Especlally after
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the authoritative apeech made by the
Prime Mimnister yesterday, little more
is left for me

We here see the working of our
Constitution m its full glory Here,
wWe see people of different shades of
opinion expressing their views, free
from any fear, any sort of regimenta-
tion or any other reservation about
the matters that come up belore the
House ‘That 18 the essence of
democracy

I came across an article by Dr
Mukerjee recently published in a
magazine—“Pushpanjall” or some-
thung, I do not exactly remember—
mn which he has stated that while
workung for socialissm no opnosition
need be allowed to funct on, and that
1t would be better to have only those
who would subscribe to those views
to enter the legslatures and occupy
the places within the legislatures I
think I am not summarising wrongly
what he has said in that article Our
Constitution however 1s of a dilferent
type It allows all citizens an equsl
share in the affairs of the Statec The
noble preamble enshrines the ohjec
tives for which we stand, that 1s,
Justice, equality, hberty and frater-
nity along with the dignity of the
individual So, harmony 1s to be one
of the main objectives We do not
want any sort of class conflict m our
ecountry But, all the same, there are
special provisions m the Constitution
for giving assistance to the backward
people and to those who need some
special aid, but so far as the law is
concerned, so far as the fundamental
rights are concerned, they are equally
meant for the protection of every
cit zen, to whichever class he may
belong, and whatever be his prefes-
sion or calling So, we have to krep
that basic principle of democracy and
of our own Constitution in view I
am not sure if that quite agrees with
the outlock of those who have sworn
by communism I have no quarrel
with communism myself I may not
qute agree with 1t—I am a very
humble person—my agreement or dis-

AUGUST 20, 1050 Proclamation

vespect of Kerala

ground, so that the differences may
be mmnumised and tension may be
relaxed

I submut that our own guding
principles are there in our Constitu-
tion So, we have to follow them not
only here in Parliament at the Centre,
but also 1n the States We are as
much bound by the Constitution as
any State or any local body If we
make any departure from 1t, we would
be doing something which would be
extremely, I would say, not only
undesirable, but also dangerous,
berause we have not only to work for
the present, but we happen f0 be in
a position also to influence the future
course of events In the circum-
stances, we haie to take good care
before we take this stcp  So, 1n this
particular case too we did do our
very best to avoid what might pos-
sibly be abused i future by those
who want to abuse or to make a mis-
useg of the Constitution

The other day, Shr1 Baswara Iyer,
T think said that I had uttered a le
or said something that was wrong
when I made a certain statement 1
do not exactly remember what 1t is

Shri Easwara Iyer: I never said you
wefe speaking a he

Shri G B. Pant: What did you say?

Shri Easwara Iyer: I sard, you were
not speaking the whole truth

§hri G. B Pant: Wil
le!mh:wwhemtwummﬁ%
ing the whole truth?
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far as Government is concerned, it
can_help only through such means
as it always has under its control and
which it can utilise. So, as I said a
reference has been made to the Cen-~
tre, by the State Government, a letter
was received by me; a letter was re-
ceived by the Defence Minister and
similar letters, I think, were also re-
ceived in the Home and Defence Mi-
nistries about the help of the army
that might be needed in future. We
readily gave an answer and I think
the answer was quite satisfactory.

When flag marches were desired,
they too were arranged. The army
was placed very near Kerala for the
use of the Kerala Government So,
we were always readv to render
whatever assistance we could in the
manner that a State can render as-
sistance. So far as moral precepts
g€o, I do not know if the Prime Mi-
nister had left any room for doubt
about his own attitude or that of his
colleagues, I am a very tsmall fry
and I am not sure if any refereance
was made to me in this connection,
But the Prime Minister more than
once said that he is against uncon-
stitutional methods, he is against
picketing in any shape or form. he is
aguinst picketing of schools and of
transport vehicles. He said again and
again he was against boys being

has confirmed what 1 am saying

1 have mysel! left no room for
doubt in this House that I am en-
tirely opposed to direct action being
resorted to in any shape or form for
political purposes. This question has
arisen in this House more than once
and 1 have expressed my own view

action is essential and they cannot do
without jt. Not only has direct action
brought misery to large numbers. but
it has resulted in the destruction of
public property, in the burning of
tram cars, buses, post offices, railway
stations, cutting of wires and so many
other things. I have always been
opposed to it and [ am in a way re-
lieved that though this Kerala affair
has caused difficulties in many ways,
it has also had this wholesome effect
that my friends opposite now agree
that direct action should not be re-
sorted to in such matters. (Interrup-
tion). I hope that in future we can
at least expect that whatever be our
own deficiencies, they will act up to
their professions. That will be of
great help to the country.

15 hrs.

In fact, even when the Preventive
Detention Act was under discussion
here, 1 said at one stage that if the .
organised political parties were to
agree to the dropping of this item of
direct action, then we would with-
draw the Preventive Detention Act
too. But that offer was not accepted.
There are many things in which con-
tact with the Government—even if it
be only a State Government—for a
little while produces a wholesome
effect on the minds and thoughts of
people, Formerly we were told that
if there is a firing in any State, then
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the Ministry should resign, because
firing means lack of contact with the
people. We were told that section
144 should never be used. We were
also told that nothing should be done
that is against the wish of anyone in
the State, of whichever party he is
But I do not know whether the party,
especially the Communist Party, which
‘was in charge of the Kerala Govern-
ment for about two years and a guar-
ter, perhaps half, has now realised
that what they said when they were
out of office was entirely different
from what their responsibilities in
office forced upon them and to which
they had to take recourse. Not only
once ar twice, but even before this
movement there were many occasions
when in Kerala the Government had
to take recourse to firmg. I am not

discussing the merits of this case at
all.

Bhri Nagl Reddy: The Congress
has refused judicial enguiry in all
States.

Shri G. B, Pant: Perhaps, except on
one occasion, that 1s, the firing at
Munnar when the people on strike
belonged to the Communist Party, and
not to non-communists, the Commu-
nists condemned the firing and they
had reasons too Except on that one
occasion, they did not see anything
wrong about these firings. But in
this particular case of Munnar they
were of the view—and this wview was
expressed even, I understand by
some of the Ministers and also by the
leaders of Kerala, including 8hri
Gopalan, I think—that that firing was
altogether unjustified And in that
particular case officers were appoint-
ed to see if the police had made any
mistake apart from this firing, and
also I think an enquiry was ordered
into the firing. In both it was found
that the police was not to blame. So,
I do not know now if the hon. Mem-
bers sitting opposite.... .

Shrl Punnoose: The Government or-
dered enguiry in both places—Chan-
danathope as well as Munnar,

AUGUST 20, 1859 Proclamation in
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Shri G. B. Fant: I did not say
enguiries were not ordered. I
said so. I said that in this
case the people in authority
declared even before a board of
quiry was set up that the firing
unjustified, because the strikers be-
longed to the Communist Party—that
was what I said—while in other cases
where the enquiries were ordered
without any sort of bias in favour of
or against the police, perhaps the
strikers were more to blame there

because they did not belong to the
Communist Party.

‘Well, that is what happened in one
particular case. Shr1 Easwara Iyer
reminded me of it by referring to a
certain telegram which I had sent in
respect of that strike to the Chief
Minister. A number of telegrams
were exchanged between the Govern-
ment and myself on that occasion and
I had suggested that as INTUC, which
was supposed to represent the majo-
rity of the workmen there in the
plantations ..

E!: i

131

Shri V. P. Nayar: Is it your figure?

Shri Tangamani: Your own Gov-
ernment figures show that ATTUC has
got a membership of 78,000 whereas
the INTUC has only 12,000. It has

been verified by the Central Govern-
ment.

Shri G. B Pant: I do not know to
which year these flgures relate.

Shri Tangamani: They relate to
1957-58.

Shri G. B. Pant: They relate to
1957-58 but not to 1958-59.

Shri Manlyangadan: The Labour
Officer of Munnar has certified that
the membership of INTUC is more
than that of others.

Shri G. B. Pant: Anyway, I had
then suggested that as the manage-
ment and the labour union of INTUC
were willing to have the matter re-
ferred to adjudication, it would be in
the interest of all concerned to do se,
because there has been a long strike
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and there had been many firlngs, and
there had been many occasions when
there had been clashes between the

So, when they also agreed, I said as
they too had agreed, 1t would per-
haps be a good solution The Gov-
ernment thought that it would not
be They would try to bring about
some settlement by negotiation Well,
1 understand that there have been no
negotiations since, but the strike was
then withdrawn Anyway, 1 was re-
minded of that affair by Shri1 Easwara
Iyer’'s reference to my telegram I
think he has not seen all the tele-
grams If he had seen them, he
would have no, doubt

Shri Easwara Iyer: I saw a press
report

Shri G. B. Fant. Well, he referred
to the telegram and not to the press
report There are many telegrams

Then, Shr: Easwara Iyer also gave
a quotation from Dr Ambedkar's
speech Only, he quoted half of the
paragraph and left out the other half

1509 hrs
[Mr SpPEAKER 1n the Chair)

He read only up to a particular
portion He read only up to

“I hope the first thing he will
do would be to 1ssue a mere
warning to a province that has
erred that things were not hap-
pening 1n the way in which they
were intended to happen in the
Constitution ”

He ended with “m  the Constitu-
tion”, but did not follow up with the
rest

The next sentence runs thus

‘It that warning fails, the
second thing for him to do will be

17 L8—7
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to order an election allowing the
people of the province to setile
matters by themselves. It is only
when these two remedies fail
that he would resort to this ar-
ticle. J 40 not think we
could then say that these articles
were imported In wvain or that
the President had acted wanton-

ly."

There was a suggestion made by
no less a person than the hon. Prime
Minister, after a study of the situa-
tion on the spot, that general elec-
tions should be held in Kerala by
the Kerala Government But thoygh
at that time there was some hope that
the Kerala Government might agree
to this arrangement, the Party Exe-
cutive did not approve of that idea
So, no elections could be held which
was the second step provided here

When the elections failed, accord-
ing to the guotation given by Shn
Iver, necessarlly the next step had
to be taken under article 356

Shri Sadhan Gupts (Calcutta—
East) Warnmg?

Shri G. B. Pant: He also referred
to one other matter I think he said
that the report that has been sent by
the Governor was not vahd because
the Governor had no authority to do
so except with the concurrence of
the Government I think if he had
only kept m mind what I have just
read out, 1t would have been clear
that the Constitution never contem-
plated this because it says Give a
warning first If the warning is not
accepted then you proceed further
Ot course, no mnistry 1s going to
accept that 1t 1s out to commut sui-
cide itself So, this single article, I
think, by 1itself 1s conclusive in the
matter that thus step 1s to follow
warning But this matter, I under-
stand, has been discussed here at
great length We have been receiv-
ing reports from the Governors very
frequenty and 80 far as Kerala B
concerned I have been in constant
touch with the Governor and also
with the Ministers.
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Rajs Mahendra Pratap (Mathura):
On a pomnt of order, Sir. May I just
ask one question?

Mr, Speaker: No, not now No In-
terruption now

Kaja Mahendra Pratap: It 1s @ very
important question regarding the
Governor

Mr Speaker: At the end of the
reply

Shri G B. Pant: I am not going to
answer imporiant gquestions Umm-

portant things I may

Raja Mahendra Pratap: Governor
got complete control, he became in-
terested party, so his  opmion
cannot be accepted

Shri G B. Pant: There was the
question of warning here I can only
submt that we have taken the liber-
ty of placing our views At least I
have taken the lhberty of writing to
the Government from time to time
I think we have to adopt a dode of
conduct and whatever we suggest has
to be 1n a polite form We cannot say
“You, So-and-so, are hereby warn-
ed” That 15 not the way how Gov-
ernments are conducted, how the
affairs of the States are to be admi-
nisteied There are methods by
which views are expressed

You might be remembering that
last year there was a suggestion that
there should be an enquity into the
affairs of Kerala We did not en-
courage 1t, but I then saw a report m
the Himdu in which some questions
were put to Shri Namboodiripad and
he said that he will not agree to any
such enquiry I could appreciate
those sentiments I also feel that st
18 difficult to hold &n enquiry against
the Government when the Government
13 m office because 1t affects the
morale of the services and 1t also
comes in the way of the proper and
effecive functioning of the Govern-
ment itself So, I appreciate that,
But he also said in that report, "It it
was only a question of clearing then

AUGUST 20, 1950  Proclowmetion #n 3410

respect of Kerala

the Central Government can ascer-
taln all facts. It was not as if only
a judge can assess the situation, There
was public opinion which counted
and which one has to recognise.” 8o,
the arbiter in all these matters is the
opinion of the citizens of the State.
He laid emphasis on that

1 may also submut that there were
many allegations made and sometimes
we also received reports which were
of an authentic character about cer-
tain acts being done which were not
altogether in accord wnth the spirit
or the letter of the prowvisions of the
Constitution We did not take any
step under article 358 or under any
other provision because we felt that
1t is a Government of a different poli-
tical complexion and i1f we took any
action we will be misunderstood and
also that the best way of solving the
thing would be Yo let public opinion
there in the State see if things can
be done m the proper way and if they
are satisfled But two things are
necessary before s decision te take
this action can be taken Not only
should there be a breach of the pro-
visions of the Constitution but theie
should also be a fceling in the State
that things arc bang done which are
Improper and intolerable So, unlesy
there 1s some such index any inter-
ference on the part of the Centre
would be misunderstood, specially in
2 case like this We are even now
being told that this action 18 the re-
sult of a conspiracy on the part of
the Congress It 13 too late for us
now to take to conspiratorial me-
thods We have had no experience of
these things and we cannot start
afresh now But really can there be
any doubt that the present situation
made 1t inevitable for us to take the
a;zhtm’ This has been accepted by
all .

Shni Khadilkar, who has cnticized
to & certan extent the action taken
by us has also said that at the time
the action was taken it had become



34 Resolution re: SRAVANA 29, 1681 (SAKA) Proclamation in 3412

ingvitable and that there was no es-
cape from it. 1 may also state here
that no action can be taken simply
because there is a movement or there
is an agitation. It 18 when it has
been preceded by acts which amount
to a breach of the provisions of the
Constitution and which have culmu-
nated in an upsurge that such action
becomes altogether 1nevitable. But
merely by creating a stir we do not
think 1t would at all be proper for
anyone to take action (Interruption),
I did not hear the question, but, as
1 said, I had no desire to take a long
ume Unfortunately, 1 get involved
m many other things while speaking.
Then, I was saymng that it was a
chain of events which started much
before the time when this movement
wtarted, which ultimately culminated
in the form which the movement
took. At that time, 1t was admitted—
and Shri1 Khadilkar has said that 1t
was not only his view that he had
talks with many of his Communist
friends who had also told him—that
such action was necessary, and 1t
could not be avoided The Frme
Minuster also placed before the House
what he had been personally told by
the leaders of the party.

But this charge of conspiracy 1s
really deplorable After all, nothing
more 18 to be done except elections,
within s1x months, 1f possible ‘There
1s no ntention of extending the time,
unless 1t becomes absolutely neces-
sery But can anybody say that In
the face of all that has happened, the
Central Government would not have
Been guilty of dereliction of duty if
1t had not taken the action which it
has taken? I think everyone agrees
that 1t was essential, it was inescap-
able, and 1t was inevitable,

There were many incidents before
this. I heard Shri S A Dange, and
later om, also Shri A. K. Gopalan—
I saw the reports of their speeches.
But before proceeding to that, so far
as the Governor’s functions go, 1
would like to refer to what we were
told by a Chief Justice who had been

respect of Kerala
in charge of the office of the Govern-
or for some time, and who on retiring
from his office gave us his views or
his advice. He sad'

“Although the Governor may
not have power and responsibili-
iy, he 15 all the same under the
Constitution the head of the State
and independent of Government
He 1s also the sole agency through
which the President can gather
what 1s happening m the State of
which he 18 the Governor, and,
therefore, in hiy letters to him,
he should give a frank and objec-
tive apprasal of what is happen-
ing and what people are thinking
in the State He should be the
eyes and ears of the President.
It is somtimes apt to be forgotten
that the Constitution envisages
the possibihty of a Governor
having to admimster the State in
the case of an emergency. Emerg-
encies have not a habit of an-
nouncing themselves beforehand,
and, therefcre, unless the Gov-
ernor 1s fully seized of all aspects
of administration, he would not
be able to discharge his functions
adequately, if at any moment, he
1s called upon to administer the
State

1 thunk thus will give an 1dea of the
position that a Governor should
occupy This note was sent to all the
State Governments, and these views
were expressed before the Kerala
Mipisters assumed charge of the office.
They were there, and perhaps, they
may have been repeuted even after-
wards

The pomnt of conspuracy has been
dealt with here at some length. After
all, what particular interest did the
Congress have in getting control of
onc particular State” I ghall not re-
peat what 1 had to say in this com-
nection, as 1 have heard what others
have said But I would like this sort
of idea to be altogether dropped. ¥
feel sorry over it because the names
of many esteemable persons for whom
we have the highest respect, men as
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Wwell as women, have been dragged in
m this connection They are persons
of the highest integrity and impartia-
lty, and devoted to the service of
the country and actuated by no other
motive except the desire to do their
very best Orc may agree with them
or one may not agree with them That
13 & different thing But 1f this no-
tion of conspiracy were not there, I
think such sort of misconceptions
would not have arisen I may also
state that even though as member of
the Central Grvirnment, my position
1s entirely different from that of a
Member of the party, we function
here as the representatives of the
entire country, to whichever party
we may belong

But I may submit that when this
matter came to the Congriss Parha-
mentary Board, the Board suggested
mid-term elections, but also said that
there should be no picketing of buses,
no picketing of schools, 1t hemtatingly,
however, permutted token or symbo-
lLic picketing by the Congress The
reasons have been explained And 1t
was our wish that within a few days
even thus token picketing may be
abolished rather 1t may be with-
drawn I do not see where this con-
spiracy comes n

The Governor's report shows that
there have been releaseg of persons
who have been guilty of hemous off-
ences Well the Government may
have the power to do so 1 am not
gomng into that question But that
created a suspicion in the minds of
the people that Communists were
going to have the upper hand After
that, there were many withdrawals
and many remissions, in cases in-
volving wviolence, and that further
confirmed the suspicions of this type

Yesterday, Shri S A Dange had
said that if workers went on strike,
then no protection whatsoever should
be given to those among them who
went to work or to such workmen
ag the management mught be able to
secure for running their factory or
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therr business That Is  entirely
ggainst the Constitution If the law
18 to be changed, then the law may
pe changed A law as long as i
exists can not be supptessed by ex-
traneous directions There are other
ways of helping our workmen, and
those are given in the Industrial Dis-
putes Act We have passed here a
pumber of laws for their protection
and for safeguarding the interests of
workmen We are interested 1n doing
whatever may be feasible for the pro-
tection of the interests of the people
who belong to the weaker clasees
But so far as law 1s concerned, our
fundamental rights give equality to
sl In the eye of law, all should be
treated equally If a workman has a
right not to work a workman has
also a mght to work So to say that
if some of the workmen or the
majority of them even, choose not to
work, then those who choose to work
will not be allowed to do so, will not
have any assistance though they may
be wrongfully dealt with, though
there may be wrongful restramnt,
though there may be wrongful con-
flnement though there may be other
offences, 15 not correct Similarly,
the laws that are in the statute-book
have to be obeyed The Criminal
Procedure Code lays down certain
laws for prevention of oftcnces It
also prescribes that not only the cus-
todians of law and the guardians of
jaw but also the ordinary citizens
will be bound to render help for pre-
venting the commission of offences
So any sort of direction that certain
sections of the Criminal Procedure
Code should not be put m operation
15 agamnst the Constitution, 1t 18
against the precise direction contamned
1in the fundamental rights themselves

So these things do not fit into the
scheme of our Constitution and when
such acts are done, then necessarily
difficulties arise But it 15 not only
that If all workmen had been treat-
ed n the same way, that would per-
haps have been understandable But
ggan, among workmen, only those
belonging to a particular class or
owing allegiance to a particular party
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treated in this: msnner, while
were dealt with perbaps as
as they would be mn other
circumsiances

Similarly, in the matter of evictions
and other things, there was diseriom-
nation and there were also strikes In
one place where only 9 Harjjans were
nvolved, a number of persons had to
be taken 1n to prison, but ulumately
some sort of adjustment was made It
was perhaps found--I cannot say very
defitely—that out of the 9, at least
7 were entitled to the lands that were
in their possession As I gaud, I am
not quite certamn, but that 15 my im
pression

Shri A K Gopalan (Kasergod)
May I clanfy? It was government
land and there was encroachment on
the land by those who had no land
It was not eviction (Interruptioft)

Shri G B Pant: The Government
had 1ssued an Anti-Eviction Ordinance,
1 think, on or about the 1ith April
Therefore, another notification was
1ssued that those persons who had
occupled peremboke or forest land
upto 268th April would not be evicted
Who should be evicted and who
should not be evicted®” Those whom
you do not want to evict had occupied
the land before the 26th Apnl and
those whom you want to evict, came
and occupied the land after the 26th
Apnil

It was also said that there have
been lakhs of evictions since 1947 in
UP and other States but very few
1n Kerala I may state that in UP
there 15 hardly any ground for ewiec-
tion now, because no tenancy is
allowed under the Land Act of UP
All hold permanent nights in  the
land which they tll and occupy So
such sort of sweeping statements are
not very correct or very jushfied

There were certamn other remarks
made by Shri A K Gopalan, but I do
not want to go mnto them A
Question was raised here as to
the proper article that should have
been applied to this case I think hon
Members on the other mide said that

il
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it should have been article 3562 and
not article 356 At least this shewed
the realisation of the fact that some-

taken only under article 356 because
there had been breaches of the pro-
wvisions of the Constitution and the
discontent which had been simmering
growimg—during two years and a half
ultimately culminated in the form that
1t took Also, what was intended was
to provide an opportunity for elections
So that could be done only wunder
article 356 and no action could be
taken under article 352 I do not want
to refer to Dr Ambedkar’s speeches,
but even they would have shown tha$
mn a case of this type perhaps article
362 could not be thought of Bub
that, as I said, 1s only 2 technical
matter, the fact being accepted that
the step that we had taken was un-
avoidable 1s sufficient for my purpose

Ther. have been certain other
comments made, but I am not sure
if there are many which have not
already been met by other speakers
The legal powmnts that were raised
have been answered by Shri Nathwant
and Pandit Thakur Das Bhargava
and I think there 15 hardly any thing
in them which calls for serious reply

I would submit that some attempt,
in @ way, has been made to, treat the
Governor's Report as a document
which 15 not worthy of consideration
even It 13 the weightiest document
that we could place before the House
It contains the views, opinion and
conclusions of a person who has been
n close contact with the Government
and who has been m Kerala through-
out the period which i1s covered by
the Report

Shri Sadhan Gupfa: Ex-parte

Skhri G. B. Pant: The GQGovernor's
Report cannot be ex-parte because
the Governor himself i1s above all
parties
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Stei Badban Gupta: He belongs to
the Congress Parfy.

Shri T. B Viital Rao: He 1s above
sl parties according to the Minister,

Shrl G. B, Pant: At one time he
belonged to the Congress Party. He
ia not a member of the Congress
Party now. Moreover there are
several Governors who do not belong
to the Congress Party.

Shri Sadhan Gupta: Not this one

8bri G. B. Pant: There 1s Shri
Fazal Ali, there 15 Shn Sukthankar,
there 13 Dr. Zokir Hussain, and also
the Maharaja of Mysore. None of
them belongs to the Congress Party.
I do not think the Members opposite
desire that no member of the Cong-
ress party ghould Lo appointed a
Governor (Interruptions). I will take
it that at least une Member so desires
But that does not make much diffe-

rence

Shr1 Gopalan said that in the report
in many places things have been
alleged but nothung defimite has been
stated by the Governor. I would
submit that while in certain places
the Governor has referred to allega-
tions that have been made, in others,
he has given definite views about
the matters mentioned therein

In para 4, for example, he says.

“If the numberg of peaceful
satyagrahis and picketers and
others in the Kattampally, Sitaram
Mills and students’ agitations are
excluded from the list of prisoners
released, it will be found that it
1s mostly communists, who had
been guilty of violent crimes
that derived benefit from this
policy. Thig itself had its own
repercussions on the public mind
as well as on the law and order
situation "

Shri Sadhan Gupta: Why 1s it to be
excluded?
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“While some of the major
policies of the Government be-
came the subject of conflict as
indicated above, a series of ad.
munistrative dctions by the Gow-
ernment shook the foundation of
the trust of the people, which is
the basis of democracy. Com-
plaints began to pour in of ins-
tances of interference by the
Communist Party and alse the
Ministers in the administration
of law and order. The police
which had already become suffi-
ciently weak and demoralised in
view of the new police policy
was further subjected to inter-
ference in their routine admims-
tration Investigation of casas,
prosecutions, granting and refus-
ing bails to accused etc, began
to be influenced by the party
where the accused happened to
be important workers of their
party Coupled with this was
the discrimination shown towards
labour disputes It became clear
that the object of consclidating
and expanding the sphere of in-
fluence of AITUC against non-
Communist labour unions was
the reason for this discrimina-
tion. This treatment very often
led to conflicts between Communist
and non-Communist labour
unions, A general feeling of in-
security grew among non-Com-
munist when it was found that
“double standards” were being
adopted in the implementation of
all policies The Kattampalli land
satyagraha, the agitation in the
Sitaram Mills at Trichur, and the
Vandarapalli incidents in which
six non-Communists were killed,
were the results of this policy of
discrimination and its serious
consequences in the shape of con-
flicts among different labour
organisations, In fact, the general
strike m the Plantations which
lasted for nearly three months
causing enormous losses both to
the planters and the workers and
ultimately led to the firings in
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Munfar area. was the result of
an attempt to consolidate the
Communist-led unlons as against
the INTUC and others The
Chandanathope firings were held
to be justified by the Commussion
mn the context of the situation but,
the origin of the trouble is really
1o be traced to this complaint
about discrimination in  dealing
with labour disputes It 15 this
intense feeling among non-Com-
munist labour organisations that
have united them in support of
the present State-wide agitation
to remove the present Govern-
ment"”

Well, there are other paragraphs of
the same type which are of equal
important and which are equally
relevant for understanding the situa-
tion which developed in Kerala and
the way in which 1t developed

I may just state that the idea that
an agitation by 1iself would induce
the Government to take action under
article 356 would not be correct
(Interruption) Unless there are occa-
sions of breaches of the Constitution
and of discontent being engandered
thereby and unless there are other
circumstances which make 1t inewvita-
ble for the Government to take such
action, 1t would not be influenced by
mere show of force That would be
wrong on principle

In this case, as I said, no assistance
was sought and so it was not possible
for us to give necessary help Other-
wise, s0 far as we are concerned, we
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had in the very beginning rendered
such help and held out hopes that
similar assistance would be available
in the later stages f necessary. In
fact, the agitation had not started
then

I do not propose to take more tume
I hope that the step that has beea
taken will lead to the relaxation ef
tension and to the improvement im
mutual relations, to the development
of a spint of goodwill, for, ultimately,
1t 18 only by mutual confildence that
the people of Kerela can advance and
realise their dreams To have still
more employment and to grow suffi-
cient food for them, these are wvery
urfent problems which do not admat
of any delay So, let us hope that
the step that we have taken will re-
sult 1n removing the present state of
hatred, animosity and bitterness and
bring about a new hght in which
darkness will disappear and people
will be able to see things rightly and
to hive iIn a manner which will enable
them to earn the goodwill and confl-
dence of their neighbours and others
hving 1n this country

Mr. Speaker- The question 1s

“That this House approves the
Proclamation 1ssued by the Pre-
sident on the 31st July, 1958,
under clause (1) of Article 358
of the Constitution in relation to
the State of Kerala"

The Lok Sabha divided Ayes 270,
Noes 38

Division No. 3] AYES [r5. 53 hrs.
Abdul Lateef, Shri Bakliwal, Shr1 Bhargava, Pundu M B
Achar, Shr1 Balmuki, Shri Bhargava, Pandit Thakur Das
Ajit Singh, Shn Banerjee, Shri Pramathanath Bharuchs; Shn Naushir
Alva, Shri Joachum Banerii, ShnP B Bhatksr, Shr
Aney, Dr M S Bangshi 1 hakur, Shn Bhattacharva, $hn C k
Anmanappa, Shn Barman, Shr Bidar:, Shn
Anthony, Shn Frank Bassppa, Shn Biswas, Shr1 Bholanath
Arumugham, Shn § R Basumatari, Shrt Boroosh, 5hn P C
Ashanns, Shn Bhadauria, Shn Arun Singh Brahm Prakmh, Ch
Asias, Shri Bhagat, Shn BR Brajeshwar Prasad, Shn
Ayyskaonu, Shr Bhagavaty, Shri Chands Shn Aml K

Bajej, Shri Kamalnayan

Bhakt Danshan, Shn

Chandra Shaakar, Shri
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Chityreeds, Shn

Charvds, $hri
Chettier, Siwl Remansthen
Cheudiwy, ShriC L

Dwiveds, Shn M L
Dwivedy Shn Surendranath
Bacharan, Shn V
Blaysperuma), Shn
Ganapathy, Shni

Gandh, Shn M M
Ganga Devi, Shrymat:
Gaatam, Shn CD
Ghodasar Shn Patchwnh
Ghosh, Shn N R
Godeors, Shn s C
Gowind Das, Seth
Gupta, Shri Ram Krishan
Huyamavis Shn

Hanada, Shr: Subodh
Heda, Shn

Hem Raj, Shn:

Jadhav, Shn

Jegnvan Ram, Shry

Jun, Shn AP
Jun,Shn M C
Jhunshunwala Shry
Jimachandean Shr

Jogendra Sen, Shn
Joaku, Shni A C

Joahu, Shrimats Subhadra
Jyoush: Pandn J P
Kanakasabai, Shry
Kanungo, Shn

Kaliwal, $hr

Kedana, Shn C M
Keshava, Shri

Keakar, D

Khadiwala, Shni

Kban Shn Oiman Ab
Khan, Shr Sadath Al
Khediar, Dr GB
Khuds Bukheh, Shys M
Khwam, Shr Jamal
Kistaiya, Shn

Kotoki, Shi Liladhar
Kottukapamily, Shr;
Kriplam, Acharys
Knplan, Shomat Suchets
mn-. Shn MR

na Chandrs, Shn

Labity, Shey
Laxmi Bui, Shrymat,
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Maflds Abmed, Shematl
Muw, Shei N B

Majhi, ShnRC
Maujithia, Sardar
Malaviya, Pandir Govind
Malhotra, 5hr: Inder J
Malsviys, Shn K D
Malviys, Shr Motilal
Mansen, Shn

Mandal, Dr Pashupatu
Mandal, Shr J
Mamyangadan Shr
Manjula Devi, Shrimaty
Masan, Shrn M R
Mawriya Dhn, Sho
Mathur Shn Harush Chandra
Mehd: ShrniS A

Mehta ShnB G

Mehea, Shn J R

Mehta Shrimati Krishna
Menmn Ir KB
Menon, Shr Knshna
Mushea Shri Bibhun
Muhra, shnl W
Mishra Shri s N

Musra ShnB D

Misra Shn R D

Musra, Shn R R
Mohsmmad Akbar, Shaikh
Mohammed Imawm Shey
Mohdeen Shri Gulam
Mohmddin Shn
Mmarks Shp

Mullik Shr B C
Munitamv Shn N R
Murmu “hey Puky
Murthy Shei R §

Murty Shn M &
Musafir Gam G &
Muthukrshnan Shn
Nadar Shri Thwuhngam
Nur Shn ¢ K

Nur Shn Kuttikrishnan
Nuldrugksr, Shry
Nallakova Shn

MNands Shn

Neusppa Shr
Narsyanaswamy, Shy R
Nuksr ShnP S

Nayak, Shri Mohan
Nayar Dr Sushila
Nehru, Shrr Jawaharlsl
Nehty, Shrimat: Uma
Neswi Shn

Padalu Shni KV

Padam Dev, Shn

Pande, Shn C D
Pandey Shn KN
Pangarkar, Shr

Panna Lal, Shn
Parmar, Shn Deen Bangdhy
Parmar, Shn X U

respect of Kerals

Patel, StriPRL
Patel, Shri Rejeshwoe
Patel, Sushn Manshen
Patil, Shr: S.K.
Radha Raman, Shri

Reddy, Shr Rama
Reddy, Shr: Viswanaths
Roy Shr: Buhwanath
Rup Narain Shn
Sadhu Ram Shrn

Sahn Shri Rameshwar
Sagal Sardar A S
Samantunhar, Dr
Samhandam Shn
Sardar, Shr Bholt
Sarhadi, Shn Ant Singh
Satish Chandra, Shri
Satyabkh Dews, Shri

Satyanarayana, Yhn

Selku Shn

Sen Shrn A K

Sen S PG

Servai, Shri Varavan
Shah Shr Mansbendra
Shakuntala Devi Shroate
Shankaruys Shn

Sharma Pandit K C
Sharma, Shit R C

Shastn Shri 1 al Bahadur
Shastri, Swami Raroapand
“iddananappa Shn
Suddish Shn

Singh Dr Rum Subhag
Singh Sardar Hukam
Singh, Sardar Igbal
Singh, Sardar Swaran
Singh, Seth Achal

Singh, Shn Bahadur
Singh, Shn Birbal

Sungh, ShnD N

Singh, Shei Dabit

Singh, Shn Dingsh
Smgh, Shn HP

Singh, Shri Jaipal

3
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Singh, Shri Kalike Sonavane, Shri Tripethi, Shn V.D.
Singh, Stxi M N Soren, Shn Tyagh, Shel
Singh, Shei Radhs Mohan Subbareysn, Dr P Uliiee, Shel
Singh, Shei Raghuneth Sultan, Shrimat: Maimoons Upadhyay, Pandit Mugishwar
Bingh, Shri Usareo Bumat Prassd, Shei Datt
Sioghyl, Shrl Raghunath Sunder Lal, Sbn Upadbyays, Shes Shiva Datt
Sinha, Shri Arurudh Syed Mshmud, Dr Viipayee Shn
Suhs, Shrl Gajeadsa Prased Taher, Shn Mohammed :"ﬂ"::‘":"l.
Sinha, Sk Jhulan Tang, Shn AM TR, Sha
Sinha, Shri Serangdhara Tewari, Shri Dwankenath Varma, Shr: Remeiogh Biuas
Swha, Shri Setys Nuraysn Thakore, Shes M B Verma Shn Ramil
Sinks Shn Satyendra Nuraran Thimmush, Shri mﬂ""-’h
Sinha, Shrimati Tarkeshwan Thomas, Shn A M Wi
Sinbasgn Singh, Shn Tiwan, Pancit Babu Lat Wasask, Shri Balkruhns
Siva Ry, Shel Tewar:, Shri R § Wilson, Shn ] N
Somanl, Shr1 Tiwary, Pandut D N Wodeyar, Shr

NOES
Awssthy, Shn Jagduph Kumaran, Shri M K Puanoose, Shri
Baneree, Shn S M Kunhan, 5hn Ramam, Shn
Chakravartty, Shrimati Renu Mahagaonkar, Shr Reo, Shn DV
Chavan, Shn DR Maters, Shn Reo, Sha T B Virtal
Dt Gupts, Shn B Menon, Shr Naraysnankutty Reddy, Shn Nagu
Deulta, Shry P § Mukherjee, Shrn HN Sampath, Shr
Bhiss, Shri Muhammed Nayar, Dr Sushila Shastry, Shri Prakash Vir
Csopalan, Shr A K Naysr, Shn VP Singh, Shy) Bra) Ry
Gounder, Shn Shanmuga Pandey, Shn Sarju Sungh, Shn PN
Gupta, Shr Sadhan Panigrahi, 5hn Sugandhs, Shn
Iyer, Shri Exawara Parulekar Shri Cangamaun, Shr
Kar, Shri Prabiat Parvathy Krushnan, Sbtmats Warior, Shri
Kodiyan Shn Patul, Shri Nana Yadav, Shri
I ke motion was adopued,

Shri A. K, Gopalan. Mr Speaker

OIL AND NATURAL GAS COM-

in view of the Government's disgrace-
ful attitude in thig matter, as a pro
test we walk out (Interrup-
tions.)

{Shri A K Gopalan and some other
hon. Members then left the House)

Raja Mahendra Fratap (Mathura)
I also do not get justice in this House
and so I al<o leave (Interrup-
tions )

(Raja Mahendra Pratap then left
the Hougse)

Shri 8 M. Banerjee: This 1s the
beginning of fascism in India end
I protest against it (Interrup-
tions )

(Bhri S. M Banerjee then left the
House)

Mr Speaker: Order, order Whoever
wants to go out, let him go away in
an ordetly manner,

MISSION BILL—contd

Mr BSpeaker: The House will now
take up further considerafion ef the
following motion moved by Shn K
D Malaviya on the 12th August, 1959,
namely

“That the Bill to provide for
the establishment of a Commission
for the development of petroleum
resources and the production and
sale of petroleum and petroleum
products produced by 1t and for
matters connected therewith be
taken into consideration ™

The Minister of Mines and Ol
(Bhrl K. D. Malaviya): Mr Speaker,
8ir, I was referring to the warm sup-
port that this Bill received the
other day and in this connection, I
would again hke to say that this
support to the Bill has been a source

of mspl n not only to the Ministry
but for the large army of workers
wha are -umdu: search for
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petroleum in the countryside. In this
atmosphere when every section of the
House 1z desirous of sharmg the
burden of the Commussion and people
are getting oil-munded, it wall be
safe to conclude that our activities
will be more sympathetically consid-
ered and that success will become
nearer We will continue, as mn the
past, to share our problems with this
House and from time to time take
them into confidence as to the pro-
gress that we are making and the
difficulties that we are facing

1559 hrs
[Mg. DepuTY-SPEAKER in the Chair|

Our frequent failures and our re-
quirements must be known to the
House More especially m wview of
the fact that the hazards in o1l ex
ploration are extreme, it 1s difficult
for any single group to shoulder this
responsibility at a critical stage when
the entire organisation of the Ol and
Natural Gas Commission 15 passing
through a stage of traming and
acquiring experience Let me, there-
fore, frankly state that our efforts
are still a beginner's effort We may
have got on well, but still we have
to learn a lot from the more experien
ced foreign o1l explorers, and wt
have to accept our defeat on many
occasions because we have still to
Jearn things from them

There 1s, however, a definite aspect
of achievement which cheers our
workers and gives us hope that soon
we shall be able to catch up with
all those who are advanced in this
task and technigque, and that a time
will come when we can stand up and
say that we are equal to anyone of
the expenenced o1l explorers of the
world

Now, a number of very useful
suggestions were made by the House
from various section of the House The
suggestions made were constructive
T need not take much of your time
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in dealing in great detal with all of
them because in the clause-by-clause
consideration stage we may Iike to
say something more about them,
nevertheless, briefly I would like to
refer to certain suggestions made by
my hon friends

Shri Naldurgkar made various sug-
gestions such as, conditions laid down
1n clause 6 regarding disqualification
are restrictive in nature, clause 4
should be spread out both qualtat-
vely and quantitatively, policy of
investment should be laid down by
the Government i1n advance and so on

With regard to clause 4, which
dealy with the number of members
of the Commussion and their qualifi-
cations I admit that this clause does
not indicate very specifically the num-
ber and quabfication of members
that we want The mimimum has
been given It was deliberately done
because of the carly stages of the
Commission and because we have not
vet taken up the entire complex task
that involve exploration, refining,
transporiation and distribution of the
products produced by the Oil and
Natural Gas Commission itself There-
fore we thought that we should begin
with two members along with the
Chairman, but because suglestfons
were made from all sides I have accep-
ted the principles underlying it and
fiven an amendment that the maxi-
mum number of members of the Com
misslon should be eight along with
the Chairman We do not propose to
go anywhere near that number so far
as the composition 1s concerned, but
the amendment has been made wath
8 View to give us the final picture
as we envisage and also because we
think that the suggestions made in
this connection by the House are bet-
ter If and when required, and as
suggested by hon Members, we shall
bring more members for our expand-
g work

With regard to qualficaten of
members my hon friend, Shrl



concerned, I see no objection 1n
principle to associate non-official
members m our Commission But

have to pass through the highly techm
cal activities phase of the Commus
sion, and because we have just now
engaged ourselves in a pattern of work
which 1s mostly technical and where
the impact of progress, the necessity
of progress in the techmical side 1z
very much, we thought we could wait
a lttle more both with a view to
finish the early stages of technical
work that faces the Commission and
also to remain m search for appro-
priate non-offimal members who could
be associated with the activities of the
Commssion

So far as admunistrators are con-
cerned, I consider that they are an
essential element mn our body But
they wall only be diluted in the group
of technicians, because we have to
create a  harmonious organisation
which should be able to tackle the
task not only of a geological, geo
physical and drilling nature but also
of administrative aspects

Shr:1 Naldurgkar, Shri Nathwan:
and some other hon Members want
clause & to be more restrictive We
have examined the various amend
ments forwarded by hon Members 1n
this connection 1 also accept the
principles and the spint underlymng
the suggestions made I have, there
fore, made 1t a simpler clause and
deleted the later portions which, n
my opmnion, will not become neces
sary

Various suggestions have also been
made by hon Members with regard
to the functions and scope of the
Commission My hon friends Shn
Guha and Shr1 Morarks and also some
other hon Members desired to know
the relationship between the Com-
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mission, the Indian Refineries Limited
and the Indian O11 Compames Ltd As
you know, we have provided for
refining and distmbution of petroleum
products produced by the Commission
in this Bill We do not want to
diffuse our activities for the time
bemg What 1s more important today
15 the programme of exploration
This 1s the fundamental question facing
the country so far as oil business is
concerned Unless we find more
indigenous crude oil 1n our country,
the entire economuc picture as before
us will remain unsatisfactory

Therefore, the first and foremost
tack of the Commussion 18 to fully
engage 1tself in o1l exploration If
we take up the task of refining and
distnnbution of o1l products which are
not produced by us, it becomes more
complicated and the obhgations be-
come 50 heavy that our activities
might be diffused without sufficient
gains Moreover, you know that
we have already got public sector
units to handle this work of refimng
and distnbution How our relations
with the distmbution company and
the refining company on the public
sector will develop, time alone can
say I would like to see that a
healthy relation develops between the
public sector projects which are meant
to refine o1l produced in any other
way 1n the country and also the
agencies for distribution Very soon,
after a few years, WwWe can agamn
review the whole work and then, if
necessary have an integrated gystem
of functioning where crude oil pro-
duction, refinement, distribution
transportation can all be handled by
one or more agencles either under
the O11 and Natural Gas Commussion
or through separate and parallel
bodies within the Ministry There-
fore, there 18 no harm if we let the
O1l and Natural Gas Commussion
function today for o1l exploration
mamnly and also for refimng and dis-
tributing and seling of the products
which wnll be produced in due course
by the Commssion
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My fnend Shn Raghubir Sahai
mggested that the recommendations
of the Estimates Committee should be
incorporated m the Bill We have
gven fullest consideration to all the
recommendations that were made by
the Estimates Commuttee Some of
them have been accepted by us
There are others where there are
difficulties which may arise ;n  the
near future We are continuing our
consideration as to how many of them
could be accepted, if possible with
modification, and I assure my hon
friend that it 1s our intention to
accept the wishes of the Members of
the Estimates Committee wherever
we think that 1t 1s purposeful and
that i1t will lead to more fruitful re-
sults and expedition 1mn our work
Even though it may not be quite
feasible we shall stll continue to
consider why we should not accept
some of the recommendations of the
Estimates Committee

My friend Shr1 Raghubir Sahai
also suggested the creation of a
consumers’ council in the Commus-
sion He might be knowing that
there 15 already an advisory consu-
mers’' council created in the Ministry
and we meel once or twice a year to
receive the advice and exchange
opinions on problems regarding the
distribution of petroleum products in
the country We will watch the re-
sult of the consumers' council and, if
necessary, we can agamn review the
whole matter and see how it could
be connected with the activities of
the Onl and Natural Gas Commssion
For the present, I consider that it had
better remamn aloaf from ol activi-
ties He also wanted the Government
to have a detailed technical examna-
tion of the recommendations made
by the Soviet experts I will refer
to that matter later in my remarks
Shri Morarka also made some wvalu-
able suggestions with regard to the
absence of a provision for the imtial
capital for the Commission He also
thinks that there is no provision by
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which the Central Governmant will
pay each year's sums required by the
Commussion Genarally, I apprecats
what he meant but I suppose there
will not be that difficulty which he
sees We have to function m a uni-
form pattern for the supply of funds
from the Central Government and so0
far as autonomous organisations under
the public sector are concerned,
there are a large number of them
working under the Government If
funds are created separately for all of
them, like those that are created in
public limited concerns, then, it is
here that a lot of capital might get
locked up as QGovernment 1s the
fountamn-head of supply for all the
funds that we need I see no difficulty
in getting the funds that will be
required by the Oil and Natural Ga+
Commussion Broadly speaking, the
difference between the Commission’s
requirements of funds with those of
others 15 recogmised Nevertheless,
the fact cannot be 1gnored that capita.
might get locked up if a pattein of
veparate creation of funds 18 recognis-
ed by the Government and accepted.

Shr1 Naushir Bharucha thought that
there might be some friction and
difficulty arising between the Com-
mission and the Government in the
functioning of the Commission as
mdicated by these clauses I do not
know, off and on there might be
difficulties which face them and we
learn by our mistakes But I do not
think that by and large there wall be
any difficulty which we could net sur-
mount If there are difficulties, we
will find out the ways and means to
remove them

According to clause 21(1), the Com-
mussion shall submut, for approval, its
budget to the Central Government for
the next financial year showing inter
alia the sums which would be requis-
ed from the Central Governmant dus-
ng the financial year The approwel
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the budget has got the implication
Govetnment 14 obliged to supply
funds needed from year to year,
dlayse alsp makes it guite clear
in the latter part when it says:

“_..the sums which would be
required from the Central Gov-
ernment, during that financial
year”.

So, it is specifically laid down that
whenever a sum will be reguired, it
will be indicated once in a year. Also,
there are other methods.

Clause 20 says:

FRES

[

“The Commission may, with the
previous approval of the Central
Government, borrow money in the
open market or otherwise for the
purpose of carrying out its func-
tions under this Act”.

So, as far as the Bill is concerned, it
makes it clear that there will be no
difficulty in the process of obtaining
the funds.

Clause 16(2) provides for any fur-
ther capital that may be required by
the Commission for carrying out the
business of the Commission. Perhaps
Shri Morarka wanted to know how
we shall function on the day we are
converted into a corporation. Tha'
was his difficulty. I may explain that
steps have already been initiated to
make available by means of supple-
mentary demands, the necessary fund
that the Commission would need for
the remaining part of the financial
year 1959-80 from the day that the
present Commission is converted into
a statutory corporation.

‘With regard to the powers of rais-
ing loans for the Commission, rlause
20 has got enough provisions, but as
the responsibility for the supply of
funds rests with Government, we will
oaturally depend upon them fully in
this respect. If the circumstances
require floating of loans by the Com-
mitgion, then I have no doubt that
Government will help the Commission
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in the various processes in this con-
nection. Whether the Government of
India does so on our behalf or we
will raise the loans ourselves, ulti-
mately it is the Government of India
whose approval will be needed,
because the responsibility is theirs,
and they will take every aspect into
consideration, and they will be the
final body to decide as to what should
be done with regard to cur demand
for raising of loans.

There were some suggestions made
by Shri Naldurgkar. He said that
clause 28 is ultra vires of the powers
of Lok Sabha and that the members
of the Commission shouid not re-
delegate their powers which they
enjoy under this Act. I consider first
that this ig not ultra vires, and secnnd-
ly, it is absolutely necessary in the
very nature of things that the small
Commission, a compact hody of three
or four or filve members, must dele-
gate its power tc responsible officers
that are functioning in the field. By
cxperience we have found out that no
central body can conveniently dis-
charge itg functions of petroleum
exploration unless it decentralises ita
power and equips the local officer, of
course, a very responsible ones,

Shri Naldurgkar (Osmanabad):
May I intervene for a minute? There
are four cases in the Supreme Court.
Therefore, I have moved the amend-
ment and argued that clause 26 wrill
be ultra vires. One of them is. “In
re Dethi Laws Act, 1912”. The second
is State of W. Bengal v. Anwar All.
There are two cases Harishankar Vs,
State of Madhya Pradesh and Waj-
narain Vs, Patna Administration. In
all these cases which have been
decided by their Lordships of the
Supreme Court, the broad prinziple
enunciated by their Lordships can be
summarised thus:

“But if the statute does not
prescribe the standards or the
rules of conduct to be appHed to
particular states of fact determin-
ed by appropriate administrative
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procedure, the delegation of rule-
making power becomes, in sub-
stance, delegation of legislative
power itself, and, accordingly, un-
constitutional,”

This 1s the substance and therelore
my argument was that delegation of
delegated power should not be made
Under clause 26, the Commuission will
also delegate 1ts own power del:gated
to it by the Act. So there cannot be
a delegation of delegated power 1mn
view of the decision of the Supreme
Court in the four cases 1 have men-
tioned. Otherwise, therc w'll be
future legal comgplications

The Deputy Minister of Law (Shri
Hajarnavis): The objection which the
hon. Member has taken rests upon
decisions which dea] with delegated
power of legislation and which have
nothuing to do with the deleration of
executive power Different principles
apply so far as delegation of different
aspects of Government are conccrned
the decisions to which my learnt
friend has drawn the attention of the
House are all cases which deal with
powers of delegation of legislation
They say, wherever powers of dele-
gated legislation to be exercised they
must be exercised within certamn con-
trolled limits. As far as delegation
of executive authority is concerned, I
am afraid he will not be able to cile
any single authority which savs that
executive authonity cannot be delegat-
ed. As a matter of fact, the dmims-
tration of any Government would be
impossible unless the executive power
is delegated

Another thing which T may pomnt
out is that this 1s not somethung which
1s being enacted under delegated
power of legislation. I mught cite for
the benefit of the House the provision
relating to the Supreme Court. The
Constitution says that the Supreme
Court shall consist of the Chief
Justice and a number of Judgss, The
powers of the Supreme Court may be
exercised either by a singie judge or
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4 bench of two judges or three judges

powers of the Supreme Court, as my
jeerned friend, Shri Naldurgkar will
secall, are exercised by the Registrar
pimself. Even when the Registrar
acts, he acts on behalf of the Supreme
¢ourt and as the Supreme Court. Bo,
¢here is nothing which prevents
power being delegated by law to
another authority. He esn  wall
jmagine the mconvenience it law
fequired that every time the Com-
fission has to act, all the members
pave to go to the spot to act on behalf
of the Commussion

Shri K, D. Malaviya: The legal
aspect has been explained by my
colleague We are of the opinion that
this delegation of executive powel 18
pbsolutely necessary So far as the
work of the O©Oil and Natural Gas
Commussion 1s concerned, it s impos-
-tble for us to go every time to the
Government and ask them to delegate
power, because by that time, we will
have gone ahead so much; cither work
suffers or we lose a lot by waiting. It
1~ common practice that the =enior
officer on the spot has to be held res-
ponsible and therefore, the Commuis-
sion has only to take ba<ic broad
decision. and transfer i1ts own powers
to those who have been appointed,
for such jobs I do not see how and
why executive power cannot be dele-
gated, by the members of the
Commission individually or jowntly to
senior officers You know that the
oil exploration work is spread far and
wide n this country—Sibsagar in the
east, Saurashtra in the west, Jwala-
mukhi and Punjab in the north and
the Godavar: basin and somewhere
clse also How is it possible for a
Commussion of three or four people
to function without delegating its own
powers”? It is impossible

There 1s the wish of the House that
the powers of the Commission in its
generality should be enhanced in
regard to capital expenditure. Under
clause 15(b), the Commission has
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been authorised to spend not more
than Rs 30 lakhs, Certamnly it would
have been better if the Commission
would get more funds, but yet I see
no difficulty 1n  the functioning
of the Commussion in the near
future with this Lmitation of Rs 30
lakhs We have gone into the whole

more than Rs 30 lakhs and 1t should
not be dufficult to arrange for it I
presume by making suitable rules and
putting limitations on our own selves
a gystem will be evolved by which we
can get decisions quickly and within
ttme 1, therefore, want to assure the
House that this lmit of R« 30 lakhs
will prove adequate for us just now

With regard to re-appropriation
indicated by clause 21(3)(b) I am
accepting the wishes of the House It
has benefited me and 1 am grateful
to the House for pointing 1t out Iam
moving an amendment to enhance the
percentage from 10 to 20 and the
mmmum from Rs 5 lakhs to Rs 7§
lakhs We have examined this thing
There are various 1tems of programme
where we might exceed Rs 5 lakhs
and go up to Rs 7 or Rs 7} lakhs
Those modifications appear to me very
reasonable 1if we find that we have
to change our programme we will
have to re-appropriate So this will
be a very fruitful amendment 1p the
exasting Bill

Regarding temporary association of
persons with the Commssion for
particular purposes, Various sugges
tions were made It may be stated
that clause 10 1s intended to permt
the Commssion making use of the
advice or assistance of technical or
other persons It provides for tempo-
rary assoclation in such manner and
for such purposes ag may be provided
by the regulations which may be
made by the Commismion with the
prior approval of the Central Gov-
ernment under this Act It will be
ensured that the object of thig assist-
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ance and advice 15 suitably defined,
Provision has been made to lay down
rules which will ensure swtable con-
ditions for such associations These
assoclations are a Very Very necegsary
adjunct to the programme of the Com-
mission We will have from time tb
time take advice from experienced
people of the world on payment of
fees and on other conditions We pro-
pose to lay down in rules for such
associations and get them approved by
Government, so that there will be no
difficulty in such temporary associa-
tions

With regard to annual reports, Shn
Naldurgkar and Shr1 Morarka made
some suggestions They desire that
the statement of expenditure mncur-
red so far should be laid on the Table
of the House Shr1 Morarka pomnted
out that the Bill should provide for
a definite ime hmt for the Commus-
sion to make their report to the Gov-
ernment and for the Government to
lay those reports on the Table of the
House

Shr1 Bharucha also suggested that
the annual financial statements should
be placed before Parhament and that
the Commussion should take account
of the comments of the Members of
Parliament Now, the expenditure
incurred by the existing organusation
has been included 1n the Demands for
Grants and Appropriation Accounts
placed before Parliament It 1s pro-
posed to frame rules regarding the
date by which the annual reports are
to be submitted by the Oi1l and
Natural Gas Commission We are
gomng to put that obhigation on the Ot
and Natural Gas Commussion to send
the report. to us on a fixed date The
House will have an opportunity for
discussing the rules when these are
placed before each House of Parha-
ment The accounts of the Commis-
sion together with the Audit Report
thereon will also be placed before
Parliament This should meet wth
the wishes of Shrn Bharucha Both
Government and the Commission will
always take account of the views
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expressed by Members of either
House of Parliament, It "does not
appear necessary, therefore, to
provide for such a thing in the Bill
itself. The rules and the report and
the discussions will give us enough
guidance and advice on this matter.

1 now come to certain fundamental
questions, although I would not deal
with them elaborately, Let me take
the programme first. Certain doubts
have been raised with regard to the
claims and achievements of the Com-
mission in the past months. I need
not go into all those in greater detail
except to broadly state here that the
criticism levelled against me in cer-
tain quarters that I exhibit erratic
enthusiasm is not borne out by facts.
1 have with me here the statements
which I have been making from time
to time. This register contains all
those statements which I have made.
And I have taken extra precaution to
make under statements of the achieve-
ments made by the Commission. As
a matter of fact, certaim letters were
received by me in the last 10 or 12
months where it was suggested that I
am hiding facts from the public and
that I am not publishing them as
much as I can. Therefore, it is unjust
1o say that any erratic enthusiasm was
exhibited in my statements.

8hri Naldurgkar: I have congratu-
lated the Commission and also the
Ministry.

Shri K. D. Malaviya: I am referring
1o certain criticisms made outside and
in certain sections of the press., And
1 think it is my duty to refer to it,
‘because there is an important relev-
ance to it, It always pays to be
enthusiastic and confident in this task
of oil exploration. If you go in search
for oil with a depressed heart and
depressed mind, saying nothing is
being done, well, you do not encour-
age your large army of workers.
‘How, every explorer who goes to the
Reld is full of hope that he is going
to achleve certain results. After
doing certain things which have been
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lald down for 2 man to comply, he
always hopes to get oil. Therefore,
the entire mood, of an oil explorer
is that of enthusiasm and confidence.
There is no other alternative
philosophy, there is no other alter-
native bent of mind which is go-
ing to do the trick. Let wus also
not forget the fact that we have
found oil in certain regions of our
country about a year back. I said in
Parliament that in 10 to 12 months’
or 13 months’ time I would be able to
give an idea as to the commercial
exploitation or otherwise of the Cam-
bay flelds. Now, although 10 to 12
months have not yet lapsed, I still
hope that within the time I have pro-
mised to the House I will be able to
make a statement on the achievements
of the Cambay structure. What that
achievement will be, I am not able
to say now. All that I can say today
15 that our results almost every month
are encouraging and there is no
reason why we should not produce
some o1l in commercial quantity from
the Cambay oil fields.

There 15 another aspect which I
would like the House to bear in
mind. Every oil or gas pool is unique
by itself. There iz none exactly like
that in any part of the world just
as every man has individuality and
he is separate from the rest of the
humgnity. Similarly, an oil pool or
gas pool 1s unique 1n its character, in
its formation, in 1its pressure, in its
results, everything. Therefore, they
are problems by themselves. There
are no hard and fast rules, by going
through the pages of which one can
say that in Cambay which covers an
area of six square miles, oil poten-
tial and pressure are so much and
so on. Therefore, one cannot say that
from a particular oil fleld that the
capacity will be one million, two
million or half a million tons. It is
not like that. We have to gradually
pass through that process of putting
a number of oil wells in that small
structure, find out the quantity of ail
of each well, take the average and
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then come to a decision All that 1s
bound to take some time Normally
1t takes a couple of years Well, we
hope we shall be able to declare the
result of Cambay 1n a couple of years,
or a lhittle less or more

So fdar as the othcer ol ficlds are
concerncd, our programme 3s proceed
ing rather satisfactorily We are dic
covalng structures and we are hop-
ing that the Comymission will be ablc
to declare some more cheerful recults
in the near future

My hon fuiend Shri Narayanan-
kutty Menon 15 not, unfortunatclv
here But I would refa to certain
points raised by him mn  about 2 3
minutes’ time He raised the question
of future exploration and distnibution
pol cy of the Govanmueni of India 1n
its entirety, 1ts 1clationship with the
private scctor and ml companies  He
has also doubted thr wisdom of the
prinaiple of co wxastenre and competi-
fion with thc foreign o1l comp nie
Now the wil policy of our Govern
ment has Luen cliarly laid down by
our Industrial Policy Re olution 1
have also onct or fwice indicated 1t
in the Housc as well as outside It
not our mntention to create a mono-
polistie condition 1n o1l exgloiation n
our countiy, becaust tcckbnologically
it s not a wise poliey to leave he
ntiue o1l explotation woik to one ot
of techmicians A {undimental
txporience which has come 1o the
o1l cxperts 15 that of diveisity of
Jjudgment in 01l exploration pro-
gramme This divasity of judg
ment 1n prospect ng for ol 13 a4 very

sound stiategy and wo must adopt
that strategy When one set of
geologists and drillars  have failed,

others might succeed As a matter of
fact, throughout the woild n almost
every countiry where otl search 1s
going, & large number of oll explorers
have searched a particular field and
failed and the last batch has succeed-
ed Canada 1s a typical example
There for 20 years a number of
compames failed and finally a now
oll company went and succeeded 1n
finding o1l n the same place where
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other experts have failed to find o1l
One theory about location of
oil has beea rejected by the
other with very positive results
Resides, 1 repeat what I have been
saying that there 1s no doctrinaire
appioach in our policy behind ol
explorattion 1 do not know what a
policy of co existence means i o1l
exploration DBut 1 do know that
hcalthy competition with professional
o1l explorcic with not be to our detn-
ment  That 15 one of the surest way
to discover one'~ mistakes and condi-
tions can surcly be envisaged where
our own o] prospecting dreas can be
opuned up by parties that would like
to go thcr¢ for searching ol I do
not wish to say more about it, but

pleise do buar 1n mind the two aspects
of 1t

T thy theae no fanatical enthu-
a-m on oul p ! to kecp away from
fuieign ol conccins because in s
tnuicly we hive not adopled that
totalitailan approach mm our economic
development programmes  Secondly,
wt must not forget that all our think-
ing 1n oil exploration and mn the oil
bucinc.s 15 primarily linked up with
the fact that we shall not surrender
owr national interests and freedom of
functioning The O1l and Natural Gas
Commuiss on has been created with a
view to breah that monopoly, with a
v ¢w to learn the technique of ol
cxploration and other asnects of 1t,
with 1 view to compcte and also with
a vicw to control o1l in the interests
0f the nation the consumer: and the
coonomic diovelopment programme of
the countiy beccause 1f o1 1s found 1n
sufficunt quantity then so far as the
oth(1 economic pirogrammes are con-
cerned they follow very easily We
can cicale ouwr own pattern of policy
for transportaton or agricultural
development or industrial schemes by
shifting the piice structure either
from petrol to diesel or from kerosene
to diesel or otherwise Therefore, the
policy must remain with us, the mmtia-
tive must remain with us and whatever
the national interests demand must be
fulfilled Under these conditions we
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throw it open Under cerfun cond:-
tlons if somebody wants to come as
4 said, there 15 no doctrinamre

approach

I have already explained why we
do not propose to meddle with the
distribution work of petioleum pro-
ducts that will not be produced by
the Commission I do not wish to
say more about it It 15 enough
that we have got a lot of work
before us and we want to treat
o1l exploration as the firs* and the
most important thing So ta1 a. dis-
tribution of petroleum products which
are not pioduced by u. 1s concerned,
you know that there aie foreign oil
concerns which are domng that work
here They are distributing o1l oro-
ducts by importing ana ai o rcfining
a part of the petroleum here in their
own refineries We have been making
cfforts to modify the prices of petro
leum products in our favour und the
House knows fully whit has been
gomng on in this connection for scme
time past Presently, negotiations
are still going on in this respect It
15 premature for me to say anything
or to give any details to the House as
to what 15 happening but I snall -ure-
ly admit before the Housc that undue
delay 1s taking place in this respect
I am disappointed at the results also
Perhaps differences that are bet-
ween us and the distr buting com-
panies are still suffiment and 1t 1s
creating some anxiety I hope, how-
ever, that very soon cona.tions mught
be created when an amiranle seitle
ment might be seen 1n the near
future I do, however, wish to state
that 1t will not be possible for the
Government to wait indefinitels 1n
thig connection There are ways nA
means open to Government and w
only wish that before those steps are
considered both of us come fo some
sort of an agreement

I think T have covered all the ponts
that were raised here and 1lso ceitam
relevant poimnts i connectivr with the
Oil and Natural Gas Comm.ssion In
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the end I would assure the House that
the objection of this Bil' is to create
better conditions for the functioming
of this Commussion and al.o for the
{fulfiling of the object, that s, to d's-
cover petroleum 1n the country by
our own efforts as soon as possible

Mr. Deputy-Speaker: There 13 an
amendment for reference of the Bill
to the Select Committee Am I
required to put that to the vote of
the House?

Shn Naldurgkar' No, Sir, as some
of the suggestions have been accepted
by the hon Minuster

The amendment was by leave, with-
drawn

Mr. Deputy-Speaker. The question
1S

*That the Bill to provide for the
establishment of a Commiss on
for the development of petroleum
resources and the production and
sale of petroleum and petroleum
products produced by it and for
matters connected thercvith, be
taken 1nto consideration '

The motion was adapted

Mr Deputy-Speaker The House
will now take up claus by-ciause
consideration of the Bill

The question 15

‘That clausc 2 stand part of the
Bill"

The motion was advpted.
Clause 2 was added to *he Bill
Clause 3 was added to the Bull,

Clause 4 (Composstion of the Com-
mission)

Amendment made
“Page 2, line 18,—
after “two™ insert—

".and not more than eight” ” (89)
[Shr1 K D Malaviva)l
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Mr, Deputy-Speaker; The question

is

“That clause 4, as amended,
stand part of the Bull”

The motion was adopted.

Clause 4, as amended, -vas added to
the Bull, )

Clause 5 was added to the Bill.

Clause 8- (Disqualification for being
appointed, or for continuing, as mem-
ber of the Commission.)

Amendment made;

*“Page 3, lines 4 to 8,—

omit ‘except as a shareholder
(other than a director) in an
incorporated company*

Provided that where he 13 a
shareholder, he shall disclose to
the Central Government the
nature and exteni of the shares
held by him 1in such company'”
(40),

[Sh1: K D Malaviya)

Mr Deputy-Speaker: The question.

“That clause 8, as amended,

stand part of the Bill."

The motion was adopted

Clause 6, as amended, was added to
the Bill.

Mr Deputy-Speaker: If there is
any amendment that 15 intended to
be moved 1t mught be intimated to
me

Shri Hem Raj (Kangra): There is
one amendment of mine.

Mr. Deputy-Speaker: To what clause
it 187 !

Shri Hem Raj: To clause 14.

Shri K. D, Malaviya: 1 have not
accepted it.
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Mr, Deputy-Speaker: The question
is:

“That clauses 7 to 13 stand part
of the Bill"”

The motion was adopted.
Clauses 7 to 13 were added to the Bill,

Clause 14— (Functions of the
Commassion)

Shri Hem Raj: Sir, T beg to move:

Page 5.—
after hine 31, msert—

“(ge) to undertake the sale of
petroleum and petroleum pro-
ducts ovroduced by 1t or other re-
fineries cstablished 11n India”
(41).

g A1 ¥ ¢ 2 IW § siAwAa
S fed M & ) 9w & fraT

“orgamise and implement pro-
grammes for the development of
petroleum resources and the
production and sale of petroleum
and petroleum products™

sfFr 1 A Faw fa oo ¢
IR I & T & gATfEE amy

“may take such

3 steps as 1t
thinks fit™

WRWA A TG NHE 7

“Sale of petroleum and petro-
leum products.”

= & gafeerw w1 e 7@ fen
Tt 1 Tafed & } 0w gt @ -
dz 37 fmar ¢ fs ag o sfoe o
% S S wifE oF ave a8 wm-
dro WY oft 3 wfarery #7 aw Ry v
? feoag ot ww & a F free
AT | GO ATH A AT FH I B
w@ # gv § A eaw vk Rfew
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[= 27 @]
SteREE & @ & Harfeas «1§ o
Tl far T @ |§;ﬁf«=ﬁ qU T A
7z faaa 0 53 % v T o aem
g =izm

AT FERA © L AT FT LA
av 39 {27 g TF7 91 | TS 1¢( Q)
ST & S W e & forw gur @ -

“for the development of petro-
leum resources and the production
and sale of petroleum and petro-
leum products produced by it”.

st BR AT - A L6 FT WM
gAfrg arE 2 IH A A FTAH T ..

sareqe wgiET: (3 qizge S
g0, 99 & AT =7 9999 T &1 AT |
g # fora gan @ | 5 A 2 fEoen
FT FETT UMY AR ARG |

ot gwaq : whar ag #rar R
&1 ST ATZH AT ST wHew G4 f2
g ag W= Ao #7 fau siar & A 4g
HT 1% & EE |

%1 ®o o WITSR © T & TH
fagwa & =i zufes & gz =9
HAT T FT FEAT |

‘il,
o Hy

q 3 3T 9z B R oan 3 amgr
FX St e fopradT § 9T &
genfar ma & fefesaaT @1 & m g7
T g19 ¥ FZ1 = Ahl WL ZqiAU T39-
AT TH AUIAL FT HAL AE FT FFAT |
Mr. Deputy-Speaker: 1 shall now

put amendment No. 41 to vote.

The questions is:
Page 5,—
after line 31, insert—

“(gg) to undertake the sale of
petroleum and petroleum products
produced by it or other refineries
established in India.” (41).

The motion was negatived.

AUGUST 20,
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Mr, Deputy-Speaker: The gquestion
is:
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“That clause 14 stand part of
the Bill™.

The moution was adopted.
Clause 14 was added to the Bill.

Clauses 15 to 18 wer2 added to the
- Bill.

..ause 19— (Fund of the Commission)
Amendment made:

Page 17, line 2,
Commission”

after “of the
insert

“whether from grants made by
the Central Government or other-

wise,”. (42),
[{Shri K. D. Malaviya]
Mr  Deputy-Speaker: The question

is:

“That clause 19, as
stand part of the Bill".

The motion was adopted.

amended,

Clunse 19, 75 amended, was added to
the Bill.

Ciause 20 was odded to the Bill.

{lause 2l-—= (Budget)
Amendment made:

Page 17, line 40, (i) for “ten”
substitute “twenty”, and (ii) for
“fye” substitute “seven and half”.
(43).

[Shri K, D. Malaviya]

Mr Deputy-Speaker: The question
is:

“The clause 21, as

stand part of the Bill”.

The motion was adopted.

amended,

Clause 21, as amended, was added to
the Bill.

Clouses 22 to 32, clause I, the En-

acting Formula and the Title were

- added to the Bill.

Shri K. D. Malaviya:
move:

“That the Rill, as amended, be
passed”,

I beg to
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Mr. Deputy-Speaker: The gquestion
is:
“That the Bill, as amended, be
passed”.
The motion was adopted.

16.53 hrs.
INTERNATIONAL MONETARY
FUND AND BANK (AMENDMENT)

BILL

The Deputy Minister of Finance
(Shrimati Tarkeshwari Sinha): I beg
to move:

“That the Bill further to amend
the International Monetary Fund
and Bank Ordinance, 1945, be
taken into consideration.”.

The object of the International
Monetary Fund and Bank Bill is ta
empower the Government of India to
subseribe towgrds additional  shares
in resnect of an inerease in the autho-
rised capital stock of the Infernational
Bank for Reconsiruction and Dove-
lorment. The Bill also secks to con-
veri the International Monetary Fund
and PBank Ordinance, 1945, into an
Act.

The International Bank for Re-
construction and D velonment and
the TInternational Monetary Fund
were created, as the Members eore
awarc, by international agrcemoent
arrived at during ths Brettonwoods
Conference mm 1944, The twin insti-
tutions came into being in December,
1945, when representatives on behalf
of thirty countries signed their res-
pective  Articles of Agreement. India
was among these  original  thirty
conatries and can thus be called =0
founder-member of the two institu-
tions.

The Bank and the Fund perhaps
marle the fruition of one of the most
important eco-operative efforts  over
undertaken by nations to deal with
international financial and economic

SRAVANA 29, 1381 (SAKA) Monetary Fund and 3448

Bank (Amendment) Bill

problems. Their membership has
stcadily grown over a number of
years, and now stands at 68.

The Bank is concerned with the
promotion of economic development
in . member-countries by financing
sound development projects, as the
Members arc aware, through long-
term loans at reasonable rates of in-
terest. The Fund is concerned with
help to member-countrieg that, for
various reasons such as crop failures,
falling exports or inflationary pres-
sures, are temporarily suffering from
a drain on their reserves of gold and
foreign cxchange.

The operations of the Bank and the
success it has achieved are well-
known facts. So far, the Bank has
given 232 loans in 44 countries, aggre-
gating to more than dollars 4'4 bil-
lion. India is the largest beneficiary
of the Bank today, having secured 23
loans totalling dollars 592 million.

The Bank's resources for lending
are derived in part from the subsecrip-
tions already made by member-coun-
tries. Of these subscriptions, 2 per
cent is payable in gold and dollars on
admission to membership, and 1is
available for lending by the Bank 18
per cent is payable in national cur-
rencies and can be used only with the
member’s consent. The remaining 80
per cent is payable only if needed to
meet the Bank's obligations on funds
which it has borrowed. The proceeds
of the repayments of the lcans made
by it also contribute to the resources
available for lending. The net annual
earnings of the Bank go to a supple-
mental reserve against possible losses.
For the bulk of its resources, how-
ever, as the hon. Members are aware,
the Bank relies on borrowing from
the world’s capital markets and
financial institutions. The ability of
the Bank to borrow from institutions
and individuals depends, apart from
its reputation for prudént and sound
management, on the fact that there
is a contingent liability of member-
Governments to meet the obligations
of the Bank through possib'e calls on
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Fund and Bank (Amend-
ment) Bill

[Shrimat: Tarkeshwari Sinha]

the uncalled 80 per cent portion of
the capital that rs lying with the
Bank. The 80 per cent portion of the
Bank’s capital thus constitutes a
guarantee undertaken by all Member-
Governments to meet the obligations
of the Bank in the hkely event of its
failing to meet them from s other
resources It 1s pertinent to mention
here that there has been no call on
the 80 per cent capital or any part of
it so far; and there 18 hiitle itkehhood
also of a call unless something un-
foreseen happens and there is a
drastic deterioration in the interna-
faona) foaocsl sfuatinon But  thas
situation has not arisen so far, and
we do not expect that situation to
arise also 1n the future

Recently, 1t became clear that the
resources of the Bank were hkely to
become inadequate in the not dictant
future The capital needs of the
under-developed countiics have
increased with the rising tempo of
their developmental programmes, and
therefore, currently, the Bank 15 lend-
ing at a rate of neaily $700 milhon to
$800 million a vear Its borrowings
in the last yecar amounted to $650
million, and 1if 1t 15 to continue to
serve 'ts purpose, as it has so admir-
ably done in the recent pas<t, it may
have to borrow even laiger amounts
in the future years But favourable
response fo 1its efforts {n borrow
pcreasingly larger amounts in the
future yecars will depend on the pres-
pective investors being convinced
that the Bonds of the Bank will con-
tnue to be of the samc financial
strength as before In the considered
judgment of the management of the
Bank which has received the accept-
ance of its Board of Governors, with
the continuance of 1ts present scale
of operations, the Bank's borrowings
are likely, within a few years, to
reach the lmit to which these are
backed by guarantees, namely the 80
per cent uncalled portion of its
capital stock In order to enable the

(Amendment) Bill

Bank to continue its operations at the
Present growing tempo, the Board of
Governors, at its 12th annual meeting
iIh New Dellu in October last year,
considered 1t necessary to augment its
Tesources, and asked the Executive
Directors to formulate concrete pro-
Posals for the purpose.

17 hrs,

The Board of Executive Directors
accordingly exammned the matter
Carefully and recommended an
Increase in the capital of the Bank
from the present $10 bilhon to $21
billion, involving a general 100 per
cent increase In the subscriotion of
all member-Governments The Gov-
crnment of India are in accord with
this recommendation, as the increase
N capital will give renewed assur-
ahee to investors that the Bank's
bond. wil] continuc to be of the same
high quality and will provide the
basis for continued favourable recep-
tion of the Bank's securities

Mr Deputy-Speaker: Iz the hon
Minister likely to take some more
time”

Shrimati Tarkeshwari Sinha: Yes,
another five or seven minutes

Mr. Deputy-Speaker: Then she
Tught continue the next day

1701 hrs.

CENTRAL EXCISES AND SALT
(AMENDMENT) BILL*

The Minister of Revenue and Civil
Expenditure (Dr. B. Gopala Reddl):
1 beg to move for leave to introduce
2 Bil) to amend the Central Excises
ahg Salt Act, 1944

_Mr Deputy-Speaker: The question
“That leave be granted to Intro-

duce a Bill to amend the Central

Excises and Salt Act, 1944".

*Published 1n the Gazette of India Extraordmary Part Il-—Section 3

dated 20-8-58,

.
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mittee
Dr. B. Gopala Reddi: ] introfuce present the Forty-first Report of the
the Bill Business Advisory Committee.
BUSINESS ADVISORY COMMITTEE 1702 hrs,
ForTy-FIRST Report The Lok Sabha then adjourned till

eleven of the clock on Friday, August
Shri Rane (Buldana): T beg to 21, 1959/Sravana 30, 1881 (Saka).

Fintroduced with he recommendation of the President,
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